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 सहारनपुर  जिले  में  शिवालिक  पर्वतीय

 शू  खला  में  पुराना  ग्रामीण  उद्योग  के  तोर

 पर  40  हजार  हरिजन  परिवार  जंगल  में

 भाभी  काट  कर  लाते  हैं  भोर  उससे  बान

 बनाकर  अपना  गुजारा, करते  हैं  |  यह  उनका
 उद्योग है  ।  छोटे  व  ग्रामीण  उद्योग  को

 सरकारी  तौर  पर  मदद  करनी  चाहिए ।  मैंने

 सरकार  से  मांग  की  थी  कि  इनको  अ!  थिक

 सहायता  व  छूट  देकर  इस  धंधे  को  बढ़ाने में

 मदद  करें  ताकि  हरिजन  परिवार  पल  सकें  ।

 सरकार  हरिजनों  को  उजाह  फर  नेदा नस

 पाक  बना  रही  है  जो  कि  अनुचित  है  भोर

 हरिजन  कभी इस  बात  को  नहीं  मानेंगे ।

 सरकार  अपने  कमले  -ो  अदले  बोर  उनकी

 मामा  काटने  की  रोक  वापस से  ताकि यह
 हरिजन  अपना  जीवन  चला  सके  ।  सरकार

 से  मांग है  कि  नेशनल  पार्क न  बनाएं  या

 बनाने  से  पहने  कोई  छोटे  उद्योग  का  लगा

 कर  उनके  लिए  रोजो  रोटी  सुरक्षित  करें  ।

 14.41  brs.

 MOTION  RE  :  REPORT  OF  EIGHTH
 FINANCE  COMMISSION  AND

 MEMORANDUM  OF  ACTION
 TAKEN  THEREON—

 Contd.

 MR.  CHAIRMAN  :  The  House  will
 now  take  vp  further  consideration of  the
 motion  moved  by  Shri-Pranab  Mukherjec
 on  the  Report  of  the  Eighth  Finance
 Commission,

 SHRI  GULSHER  AFIMED  (Satna)  :
 ”.  Chairman,  I  must  admire  the  Chair-
 man  of  the  Eighth  Finance  Commission
 for  solving a  very  difficul:  problem  that
 all  the  previous  Finance  Commissions  had
 to  face.  The  problem  was  how  to  balance
 the  share  of  different  States  so  that  thos:
 States,  which  are  deficit  or  backward,
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 how  their  share  could  be  increased  so  that
 their  backwardness  could  be  removed,
 The  Seveoth  Finance  Commission,  and
 even  before  that,  the  backwardness  of  the
 State  was  taken  into  consideration  and  a
 different  formula  was  envisaged  ०  them,
 But  the  cherished  goal  ०  object  which
 those  Commissions  wanted  -०  achieve
 could  not  be  achieved.  The  fieures  proved
 this  fact,

 -  Chairman,  before  devolution,
 according  to  the  recommendation  of  the
 Seventh  Finance  Commission,  there  were
 only  six  States  which  were  surplus,  Those
 States  were  Punjab,  Haryana,  Maha-
 rashtra,  Gujarat,  Karnataka  and  one  more
 State.  There  were  about  22  States,  and
 out  of  them  six  were  surplus  before
 devolution.  But  after  the  devolution.
 according  to  the  principle  or  criteria  laid
 down  by  the  Eight  Finince  Commission,
 five  more  States  will  become  surplus,  and
 ।  am  very  thankful  to  the  Members  of  the
 Commission  for  at  least  my  State  is  going
 to  become  surplus,  The  five  States  which
 will  become  surplus  after  devolution  are  *

 very  big  States.  They  are  Bihar,  Uttar
 Pradesh,  Madhya  Pradesh.  Andhra
 Pradesh  and  another  state,  This  way,
 according  to  the  recommendation  of  the
 present  Finance  Commission  11  States  will
 become  surplus  and  one  State,  Rajasthan,
 will  remain  deficit  in  the  year  1984-85  and
 1985-86,  but  after  that,  Mr  Vyas,  your
 Rajasthan  will  also  become  =  surplus.
 The  position  of  your  State  was  really  very
 bad.

 SHRI  SATISH  AGARWAL  (Jaipur)  :
 Must  be  had  in  1984-85.

 SHRI  GULSHER  AHMED  ;  I  have
 told  you  that.  But  imagine  how  they  have
 manipulated  with  this  formula  They
 have  made  yours  a  surplus  State  after
 1986-87,

 yea
 Anothet-important  thing  is  that  they

 have  said  that-the  criteria  for  distribution
 of  States’  share  between  the  States  dater  नै
 should  be  the  same  so  far  as  the  income-
 tax  and  excise  duty  are  concerned.  Before
 this,  different  criteria  were  fixed  for  the
 devolution  of  excise  duty  and  income-tax,



 -
 etc.  (तवी)

 द,
 But  they  have  said  that  there~was  no
 economic  or  legal  basis  for  this  kind  of
 different  criteria  of  devolution  of  income-
 tax  and  excise  duty,  That  is  another
 departure  which  the  Eighth  Finance
 Commission  has  made  and  I  think  they
 deserve  all  congratulations,

 So  far  as  the  new  formula  that  they
 have  invented  is  concerned,  ।  think  that
 formula  is  really  very  progressive  and  is
 based  on  reliable  data  because  they  have
 made  the  formula  on  the  basis  of  per
 capila  income.  They  have  recommended
 that  out  of  the  proceeds  sharable  by  the
 States,  25  per  cent  should  go  to  the  States
 according  to  the  population  and  another
 25  per  cent  should  go  on  the  basis  of
 inverse  per  capita  income  formula.  That
 is,  they  have  taken  three  years’  average,
 1976-77,  1977.78  and  1978-79.  This  way
 they  have  taken  the  average  per  capita
 income  of  the  States.  Then  they  have
 multiplied  it  ०  the  population  of  the
 States  and  they  have  called  it  ‘*Income-
 Adjusted  Total  Populationਂ  After  ‘In-
 come-Adjusted  Total  Populationਂ  has
 been  made’  and  whatever  ratio  comes  to
 that  particular  State,  25  per  cent  would
 go  to  that  State  according  to  that  ratio.
 The  same  formula  they  have  envisaged  on
 the  basis  of  distance  and  ।  think  that  is
 a  very  good  formula,  When  I  say  distance
 formula,  it  means  that  the  three  yearsਂ
 averi g@  per  capita  iacome  of a  State  will
 be  compared  with  the  three  years’
 average  per  capita  income  of  another
 State  which  has  the  highest  surplus.  The
 highest  surplus  in  our  case  is  punjab  and
 whatever  is  the  distance  between  that  State
 and  the  surplus  State,  on  that  the  experts
 have  fixed  that  if  the  percentage  is  so  much,
 so  much,  so  much  percentage  should  be
 given  to  the  State,  This’  way  a  new
 formula  of  devolution  has  been  adopted
 by  the  Eighth  Finance  Commission  and
 I  think,  according  to  them  this  will
 go  a  long  way  to  help  the  deficit  States,
 Not  only  this,  the  Commission  has  given
 really  very  good  cansideration  to  the
 deficit  States,  They  have  said  that  the
 share  of  the  States  will  be  459%  in  Excise

 Duty,  Out  of  that  they  have  taken  5%
 for  the  deficit  States,  These  deficit  States
 will  get  40%  share  like  other  States  but
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 apart  from  that  5%  share  of  Excise  Duty
 will  go  to  the  deficit  States,  How  will  that
 go?  Whatever  will  be  the  amount
 of  5%  of  Exercise  Duty  of  the
 Central  Revenue,  out  of  that  5%  will

 be  distributed  among  them  and
 whatever  may  be  their  ratio  of
 deficit  that  will  go  to  those  deficit  States,
 whatever  may  be  their  deficit  position.
 Suppose,  some  States  is  10°%  deficit,  or
 20%  deficit,  according  to  that,  that
 amount  will  go  to  the  deficit  States,
 Apart  from  this,  this  Commission  has  also
 made  lot  of  provisions  for  the  deficit
 States,

 They  have  recommended  re-scheduling
 of  payment  in  the  case  of  deficit  states,
 That  is  another  advantage  that  has  been
 giveo  to  these  deficit  states,

 SHRI  VIRDHI  CHANDER  JAIN
 (Barmer):  Re-scheduling  has  not  been
 done,

 SHRI  GULSHER  AHMED:  They
 have  recommended,

 MR  CHAIRMAN:  Let  him  have  his
 say.

 SHRI  GULSHER  AHMED:  Another
 facility  that  they  have  given  to  these
 States  is  that  they  have  sanctioned  some
 amount  which  will  also  be  written  off  as
 debts.  Then  they  have  recommended
 that  whatever  fresh  borrowings  these
 States  have  dune,  those  will  be  paid  by
 the  Central  Government,  They
 have  also  recommended  grant  to
 meet  committed  plan  expenditure  for  the
 year  1984-85.

 Another  recommendation  the  Commis-
 sion  has  made  for  the  deficit  States  a
 group  of  Rs,  915.0  crores  for  upgrading
 administrative  department.

 A  question  has  been  very  rightly  made—
 when  the  Commission  made  interim  report
 in  the  month  of  November,  they  had
 written  that  their  recommendations  were
 provisional  and  adjustment  could
 be  made  according  to  their  final
 report,  The  question  is  why  this
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 adjustment  could  not.  be  .made.  The
 reasons  have  been  given  by  the  Minister—
 that  Plans  have  been  made,  Budgets
 have  been  made  and  the  report  was  pre.
 seated  very  late,  One  .very  important
 thing  was  that  when  the  time  was  extended
 this  Commission,  was  asked  to  give
 interim  report  in  the  month  of  Noven-
 ber,  1983,  the  President  ण  his  order  had
 also  ordered  that  they  should  present  the
 final  report  by  19th  February,  1983,
 Had  ‘they  done  this,  when  they  had

 that  these  are  interim  recom.
 mendations  and  are  provisional  but
 adjustment  could  be  made  after  the
 final  report,  it,  was  io  their  mind
 that  they  were  supposed  to  give
 report  in  the  month  of  February,
 but  they  did  not  give  it  in  February,
 they  gave  it  on  3th  April,  1984.  ।  -०
 too  late.  Iam  sure  if  the  final  report  of
 the  Finance  Commission  would  have
 come  in  the  month  of  February,  the
 Finance  Minister  would  hate  made
 adjustments  and  the  Pianning  and
 Budgetary  provisions  स  the  Ceniral
 Bodget  and  the  State  Budget  could  have
 been  made  according  to  that.  lt  was  said
 by  some  learned  Member  that  in  the  year
 1969  io  a  similar  situation,  the  report  was
 made  very  late,  it  was  appled  in  the
 month  of  August.  But  the  difference is
 that  the  amount  involved  then  was  very
 small,  Now  the  amount  involved  is
 gOing  to  be  very  very  big  and  under  these
 circumstances,  it  is  pot  possible  at  this
 stage,  after 4  months  have  passed,  to
 make  adjustments  according  ७०  the
 recomendations  Of  the  Finance  Commis-
 sion,  So  to  say  orto  accuse  that  the
 Finance  Minister  is  not  implementing  the
 recommendation  with  effect  from  this
 year  because  he  wants  [0  harm  the
 West  Bengal  Government,  is  not  correct,
 ।  don't  think  there  is  any  justification  in
 it.

 Another  very  good  thing  that’  this
 Commission  has  done  is  this  Tht
 theory  was  that  the  deficit.  of:  the
 States  should  be  met  out  of  grants.
 in-aid,  This  Commission  said  that  it  is
 not  a  good  policy.  Deficit  should  be
 met  from  taxation  or  excise  duties.  And
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 that  is  why  bis  new  formula  of  per  capita
 income  has  “jnvenie?  by  th:m  and  ।
 think  most  of  the  States  which  cumz  be-
 fore  the  Eighth  Finance  Commission  said
 that  they  did  ‘not  want  deficit  should  be
 met  out  of  grants-in-aid,  They  have
 said,  it  should  be  met  out  of  taxes  or
 excise  duties.  So,  it  isa  very  good  thing
 that  has:  been  done  by  th:  Finance
 Commission,:

 The  Commission  has  also  made
 another  very  good  suggestion,  They
 have  suggested  that  the  Finanace
 Commission's  report  should  synchronise
 with  the  Five.  Year  Plan,  ।  fesl
 personally,  being  a  layman—I  do  not
 know  anything  about  finance  or  economy
 —that  it  is  a  good  suggestion  The
 Finance  Minister  is  not  accepting  the
 recommendations  for  the  year  1984-85.
 He  is  only  accepting  those  recommenda-
 tions  for 4  years  from  1985-86  onwards.
 The  Seventh  Plan  is  also  going  10  start
 from  1985  to  1  Why  should  these
 recommendations  not  be  made  applicable
 to  this  period.  If  there  is  any  COnsti-
 tutional  difficulty,  he  can  constitute  a
 new  Commission  to  go  into  jt.  ।  isa
 very  good  idea  ।  had  been  suggested
 by  the  previous  Commissions  also  that  the
 report  of  the  Finance  Commission  should
 synchronise  with  the  Five  Year  Pian.

 Now,  I  come  to  two  or  three  things,
 which  I  am  sure  my  Finance  Minister
 will  not  agree  at  any  cost,  Bui  all  the
 Commissions  have  said  something  about
 them.  So,  1  लिली  ।  -  म  duty  to  say  it,
 ।  will be  doing  a  great  service  to  the
 State  from  which  I  come  if  I  plead  for  it.
 I  am  sure,  he  is  not  going  to  accept  it.
 It  is  about  the  corporation  taxes.  There
 has  beso  a  loug  standing  demand  by  the
 States  that  some  shares  should  be  given
 to  them  out  of  the  corporation  taxes.
 This  Commission  also  have  said  that  the
 review  of  the  corporation  tax  business
 really  is  over  due  and  some  kind  of  dis-

 logue  should  take  place  with  the  Central
 Government,  {  wish  that  the  Finance
 Minister  should  give  something  out  of  the

 corporation  taxes,  (/nterruptions).

 Second  thing  on  which  we  have  been

 agitating  for  along  time  and  which  the
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 Finance  Commsssion  has  also  recommen-
 ded  is  tis,  This  Commission  has  recom-
 mended  that  the  surcharge  should  be
 withdrawn  from  the  year  1985-86  or  it
 should  be  merged  with  the  income-tax,
 which  ।  thiak,  my  learned  friend  is  not
 going  ७०  do.  Since  I  come  from  the
 State  which  is  demanding  it  and  as  the
 Commission  has  recommended  the  case,
 as  also  had  been  done  by  the  previous
 Commission  |  must  plead  that  he  must
 have  some  consideration  for  the  poor
 States,

 15  hres.

 I  think,  ।  have  mede  my  points  and  ह
 thank  you  Mr.  Chairman,  for  giving  me
 me.

 भो  जगपाल  सिह  (हरिद्वार)  :  सभापति

 महोदय,  भाठवें  वित  आयोग  की  रिपोर्ट  पर

 यह  सदन  पहली  बार  चर्चा  कर  रहा  है.  मैं

 इसका  स्वागत  करता  हूं  और  आश्ा  हैं
 कि

 जो  सरकारें  भविष्य  में  कराएंगी  वे  इस  प्रथा

 को  बनाए  रखेंगी  ।  कल  सत्ताधारी  पार्टी  के

 एक  सदस्य  ने  इस  पर  झ्ाइचय  बरकत  किया

 कि  हमारे  वित्त  मत्री  श्री  प्रणव  मुखर्जी  ने

 इस  आयोग  की  रिपोर्ट  पर  सदन  में  चर्चा

 कराकर  एक  बहुत  बड़ा  जोखिम  उठाया  ।  मैं

 ऐसा  नहीं  मानता हूं  ।  सदन  Hag  रिपोर्ट

 wa  जानी  चाहिए और  इस  पर  चर्चा इस
 देश  के  सदन  में  होनी  चाहिए  ताकि  सरकार

 को  सत्ताधारी  दल  के  और  विरोधी  दल  के

 माननीय  सदस्य  इस  पर  क्या  राय  रखते  हैं

 वह  मालूम हो  सके  और  यह  बात  सदन के
 सामने  प्रा  सके  ।

 15.01  hrs.

 PANIGRAHI
 ia  the  Chair]

 बाठबे  faa  अयोग  की  सिफारिशों  को

 सरकार  ने  स्वीकार  किया  है  ।  इसके  बारे  में

 [पन्न  CHINTAMANI

 मैं  एक  ही  बात  कहना  चाहूंगा  कि  ह्विन्दुस्तान
 का  संविधान  बनाने  वाले  लोगों  ने  जो

 संविधान  के  अनुच्छेद  280  में  इस  प्राविधान

 को  रखा  है  उसके  पीछें  कुछ  मंदा  थी  ।
 संविधान  बनाने  वाले  जहां  एक  तरफ  इस
 देश  को  एकात्मक  और  दूसरी  तरफ  संघ-

 त्मक  प्रणाली. दे  रहे  थे  तो  उस  समय  इस  पर

 बड़ी  गहराई  से  चर्चा  हुई  और  उन्होंने सोचा
 कि  इस  देवा  के  संघात्मक  शासन  को  किस

 तरीके  से  मजबूत  किया  जा.  सकता  है  ताकि

 केन्द्र  में  जिस  पार्टी  की  सरकार  हो  वह

 हिन्दुस्तान  के  सारे  संसाधनों  का  इस्तेमाल

 wast  मन  मर्जों  से,  अपने  तौर  तरीकों से  न
 कर  सकें  ।  इसलिये  संविधान  बनाने  वालों  ने

 अनुच्छेद  280  में  फाइनेंस  कमीशन  का  एक

 इंडिपेंडेंट  और  सोरेन  स्टेटस  रखने  का

 प्राचीन  दिया  है  जिसमें  केन्द्र  प्रौढ़  राज्यों

 के  संबंघ  और  जो  हमारे  आर्थिक  संसाधन  हैं
 उनका  किस  तरह  से  इस्तेमाल  हो,  उनका

 किस  प्रकार से  वितरण  हो  इन  सब  बातों

 पर  गहराई  से  विचार  किया  जा  सके  |

 इस  आठवें  वित्त  आयोग  की  स्पोर्ट  में  साढ़े

 अड़तीस  हजार  रुपया  राज्यों  को  हस्तांतरित

 होगा  ।  इस  आयोग  की  रिपोर्ट  में  कुल  पांच
 परसेंट  बढ़ाकर  रखा  गया  है  ।  सातवें  वित्त

 आयोग  की  रिपो  में  20  प्रतिशत  से  बढ़ा

 थार  4  प्रतिशत  राज्यों  को  पार्थिक  साधन
 और  उनको  सुख-सुदामा  देने  की  बात  रखी

 गई  थी  जबकि  आठवें  वित्त  आयोग  की

 रिपोर्ट  में  सिर्फ  पांच  परसेंट  बढ़ाकर  राज्यों

 को  इन  संसाधनों  को  वितरित  करने  का

 प्रावधान  रखा  गया  है  ।  मैं  कहना  चाहता  हूं
 कि  यह  बहुत  कम  है  क्योंकि  पिछली  बारਂ

 जब  से  श्रीमती  इंदिरा  गांधी  सत्ता में  आई

 हैं  प्लोर  सरकार  में  बैठी हैं  तब  से  अब  तक

 मंहगाई में  55  प्रतिशत  की  वृद्धि हो  चुकी  है
 और  आपके  वित्त  आयोग  ने  कुल  पांच
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 परसेंट  बढ़ाया  है  ।  महंगाई  55  प्रतिशत  बढ़ी,
 प्रदेशों का  हर  योजना  पर  खर्च  बढ़ा,  चाहे

 बह  अस्पताल की  योजना  हो,  सड़कें  बनाने
 की  योजना  हो,  जन-कल्याण  की  योजना  हो

 या  ब्लाक  डेवलपमेंट  धौर  ग्रामीण  विकास

 की  योजना  हो,  सब  पर  खर्चा  55  प्रतिशत

 बढ़  गया  है  और  प्राया  की  रिपोर्ट के  अनु.

 सार  प्रदेशों  को  आप  कथम  पाच  प्रतिदिन

 बढ़ा  रहे  हैं  ।

 मैं  खासतौर से  यह  कहना  चाहता टू  कि
 आयकर  का  झंदाद।न  तो  इन्होंने  बिल्कुल  हो

 पहने  जैसा  रखा  है  ।  wad  वित्त  मा पाग  में

 जो  स्थिति रखी  थी  वही  स्थिति  मों  को

 wal  maa वित्त  आयोग ने  रखी  है  जब  कि

 सरकारिया  कमीशन  उस  पर  जांच  धौर

 अध्ययन कर  रहा  है  कि  केन  और  राज्यों
 के  दनर  संसाधनों  का  तालमेल  कैसे  बैठना

 चाहिए,  मैं  उस  पर  नहीं  कहना  चाटता

 लेकिन  प्रदेशों के  आधिक  संसाधनों के  बारे  म

 चाहे  वह  मन्द्र  afer  कांग्रेस  के  प्रदेक  हों

 चाहे  विरोधी  पार्टियों  के  हारा  शासित  प्रदेश

 हों,  बुरहान,  यह  मांग  राज्यों  के  चीफ

 मिनिस्टर  के  द्वारा  उठाई  गई  है  कि  हमको

 केन्द्र की  तरफ  से.  ज्यादा  साधन  मिलने

 चाहिए  भीर  ज्यादा  feria  afar  मिलने

 चाहिए  ।  लेकिन  इस  मामले  पर  केन्द्रीय

 सरकार के  कान  पर  जूं  नहीं  रेंगी  है  |  मैं

 यह  कटना  चाहता  हूं  कि  जब-जब  बेस्ट

 बंगाल  के  चेक  रिजर्व  बेक  में  डिसआनर  कर

 दिए  तब  यह  मग डा  भयानक  कप  में  आपके

 सामने  भाया  ।  जिहार  के  मुख्य  स्त्री  भं

 ania  fag  ने  बराबर  इस  बात  की  माग
 को  थी,  पंजाब  के  मुख्य  स्त्री  दरबारा  सिह

 ने  भी  बराबर मांग  की  थी  और  बंगाल के
 चीफ  मिनिस्टर  माग  करते  थे  भोर  राज  भी
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 मॉम  कर  रहे  हैं  कि  हमारे  विजय  अधिकार
 अधिक  होने  चाहिए,  केन्द्रीय  सरकार  ने  उन

 को  कम  कर  दिया  है  ।  उन्होंने  कहा है  कि
 राज्यों  के  वित्तीय  अधिकार  बढाए  जानें

 चाहिए  बरना  विभिन्‍न  प्रदेशों  में  विकास  को

 जो  दर  है  कह  बोमन  हो  जायेगी  ।  केन्द्रीय

 सरकार परा।  इस  चीज  को  अच्छी  तरह  से,

 भुगत भी  रही  है  ।  पंजाब  भोर  असम  उनक

 नतीजे  है  ।  अहमद  बिकास  '  दर  होने  पर

 लोगों  में  विपरीत  प्रवृत्ति  पैदा  होना  स्वामी-

 विक  है  ।  केन्द्र  ने  पंजाब  को  ज्यादा  सहायता

 देकर  भाने  बढाया  जिससे  उनमें  सुपीरियर-

 रीटा  कांप्लेक्स  पैटा  हो  गया ।  पजाब  में

 विकास  दर  सबसे  ज्यादा  थी  ।  केन्द्र  द्वारा

 पंजाब  को  ज्यादा  मोज्नार्मे  आर  ज्यादा

 सहायता  देने  बी  बजह  से  उसकी  उन्नति  हुई

 है  ।  दूसरी  सर,  असम  इस  अनबन  देसी-

 मेंट  का  दूसरा  नतीजा  है।  अगर  देव  का

 समान  इवलपरमेट  होगा  तो  देश  के  खंडित

 होने  का  छतरा  नहीं  रहेगा  ।  असम  में  सदक

 नहीं  हैं,  रेले  नहीं  है,  अस्पताल  नहीं  है  शरीर

 आठवें  फाइनेंस  adina  मे  अपनी  रिपोर्ट  मे

 जो  फार्मूला  दिया  है  कि  जनसंख्या  भोर

 प्रति  ब्यक्ति  राय  के  आधार  पर  सहायता
 डी  जायेगी  धौर  जो  उन्होंने  38  हजार

 करोड़  का  प्रावधान  रखा है  उसका  मैं  विरोध

 करता हूं  ।  इस  माम ूलि  के  mime  पर  तो

 जो  पिछड़ें  हुए  राज्य  हैं  उनको  कम  र  सहायता

 दी  जायेगी  धौर  जो  भागे  मं  हुए  राज्य  हैं
 उनकों  ज्यादा  राहायता  मिल  सकेगी  |  आठवें

 फाइनेंस  कमीशन  के  इस  माम ूने  के  अधार

 पर  पिछड़ें  हुए  प्रदेश  पिछड़े  ही  रह  जायेंगे

 आये  नहीं बढ़  पायेंगे  ।  यह  एक  अजीब

 wry का  दिया  है  ।  राजस्थान  में  चूंकि  थाट!

 कम  है  इसलिए  उनको  कम  सहायता  दी

 जायेगी —  यह  क्या  बात  है  ?  जो  घाटा  बढ़ा

 कर  दिखाए  उसको  श्राप  ज्यादा  नितीय
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 सहायता  देंगे  ।  मैं  इसका  घोर  विरोध  करता

 हूं  आठवें  फाइनेंस  कमीशन ने  पिछड़े हुए
 राज्यों  की  भौगोलिक  परिस्थिति,  सुखे  की

 स्थिति,  मह स्थल,  प्राकृतिक  निप दायें-  .  इन

 सभी  चीजों  को  नजर-अन्दाज  कर  दिया  है  ।

 राजस्थान में  5-7  सान  से  सूमे  की  हि थिति

 है।  वहां  पर  जो  नहर  बनाई जा  रहो थी
 उसकी  योजना  भी  ठप्प  है  और  राजस्थान  में

 आज  विकास  दर  राबसे  कम  है  ।  जनसंख्या

 शर  प्रति  ब्यक्ति  आय  के  आधार  पर  जो

 फार्मूला  बनाया.  गया.  है.  उससे  तो

 fist  हुए  प्रदेश  पिछड  ही  रहेंगे  उनकों

 आगे.  बढ़ाने  की  कोई  योजना  नहीं

 है।  गाठें  फाइनेंस  acter  की  रिपोर्ट

 थी  मजबूर  मान  रही  है,  उसके  आधार  पर

 पिछड हुए  प्रदेशों  को  25  प्रतिशत  और

 सर्वाधिक  बढ़  हुए  प्रदेशों  को  50  प्रतिशत

 वित्तीय  सहायता  देने  का  प्रावधान  रखा

 गया है  ।  मैं  समता हैं  यह  किसी  ी

 प्रकार  से  विवेकशील  फार्मूला  नहीं  है  ।

 सरकार  इसपर  पुन:  विचार  करे  ।  इस  देश

 के  जो  उत्तर  पूर्वी  प्रदेश  हैं--असम,  मेघालय

 त्रिपुरा,  नागालैंड,  मिजोरम  कौर  राजस्थान

 या  पूर्वी  उत्तर  प्रदेश  के  जो.  हिस्से हैं  उनकी

 विकास  दर  कौर  भी  ज्यादा  पिछड़  जायेगी  ।

 मैं  इस  मामू ने  का  समर्थन  नहीं  कर  सकता
 क्योंकि  राजस्थान  जैसे  प्रदेश  जिनमें  आज

 भी  पीने  का  पानी  की  व्यवस्था  नहीं  हो  पाई

 है  वे  पिछड  ही  रह  जायेंगे  ।  राज्यों  को  तो

 पहले  से  ही  शिकायत  थी  कि  केन्दर  ने  वित्तीय
 संसाधनों  को  सेन्ट्रालाइज  कर  लिया  हैं  ।

 हमारे  देश  की  प्रधान  मंत्री  वार  बार  कहती

 हैं  कि  केन  मजबूत  होना  चाहिए  ।  इसका

 कौन  विशेष  करता  है  ?  कौन  कहता  है  केन्द्र

 नहीं  मजबूत  होना  चाहिए  ?  लेकिन  राज्यों

 को  कमजोर  करके  राज्यों  के  फाइनेंशियल

 रिसोर्सेज  को  छीन  करके  केन्द्र  मजबूत  नहीं

 हो  सकता  है  ।  केन्द्र  तभी  मजबूत  होगा,  जब
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 राज्य  मजबूत  होंगे।  उनके  फाइनेंशियल

 रिसोर्सिज  बढ़ने  ।  ऐसी  कौन सी  चीज है
 जो  राज्य  सरकार  नहीं  करती  हैं  ।  अस्पताल

 जनसुविधायें,  विकास  की  दर,  एग्रीकल्चर,

 इरिगेशन,  स्माल  स्केल  इंडस्ट्रीज,  रोड्स,  हर
 काम  प्रदेश  की  सरकारें  करती  हैं  ।  लेकिन

 प्रदेश  की  सरकारों  को  वित्तीय  अधिकार  देने

 के  बजाय  केन्द्र  धपने  हाथ  में  अधिकार  लेती

 जा  रही  है  ।  इससे  देश  का  विकास  नहीं  हो

 सकता है  ।  जब  तक  राज्यों  को  ज्यादा

 facia  सहायता  साधन  नहीं  देंगे,  तब  तक

 राज्यों का  विकास  नहीं  हो  सकता  है  ।  इस

 लिये  मेरी  मांग  है  कि  केन्द्र  राज्यों  के  वित्तीय

 साधनों  को  बढ़ाये  |  आज  उनकी  जरूरतें  बढ़

 रही  हैं,  जनता  की  जरूरतें  बढ़  रही  हैं,  आज

 उनको  नहर  और  पुल  व  सड़क  सब  चीजें

 चाहिए  ।  इसलिए  मैं  इस  फार्मूले  का  विरोध

 करता  हूं  ।  एक  माननीय  सदस्य  द्वारा  कहा

 गया  कि  1985  86  में  घाटा  कम  हो  जायेगा

 मैं  समझता  हूं कि  पिछड़ा  हुआ  राज्य  जो

 है,  उस  राज्य  की  परिस्थितियों  के  हिसाब  से

 फाइनेंशियल  रिसोर्सेज  को  मामू लेट  करना

 चाहिए  ।  अगले  दो  साल  में  घाटा  नहीं

 रहेगा,  लेकिन  आने  वाले  दो  सालों  में  राज-

 स्थान  का  क्या  होगा  ?  उनका  विकास  कहां

 जायेगा,  उनके  विकास  की  दर  कसे  बढ़  गी,

 इस  पर  केन्द्र  सरकार  ओर  वित्त  मंत्री  गह-

 राई  से  विचार  करें  ।  इस  देश  की  एकता

 और  प्रचंडता  के  सिए  भी  जरूरी  है  कि

 केन्द्र  के  पास  वित्तीय  रिसोर्सिज  कम  हों

 और  राज्यों  के  पास  ज्यादा  हों  ।  केन्द्र  के

 हाथ  मजबूत  करने  का  मतलब  है,  श्रीमती

 इंदिरा गांधी  के  हाथ  मजबूत  करना  ।  उस

 हाथ  में  पूरी  afar  हो,  यह  निवृत्ति  इस

 देश  की  एकता  कौर  अखंडता  के  जिए  खतर-

 नाक  है,  मैं  इसका  विरोध  करता हूं  ।  केन्द्र

 की  मजबूती  के  नाम  पर  राज्यों  को  कमजोर
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 किया  जा  रहा  है  ।  मैं  उम्मीद  करता हूं  कि
 हमारे  फिनांस  मिनिस्टर  संविधान  के  अनुच्छेद

 280  की  आत्मा  को  पूरा  करने  का  प्रयास

 करेंगे ।

 इन  दादों के  साथ  मैं.  आपको  धन्यवाद

 देता  हूं  कि  मापने  मु  बोलने के  लिए  समय

 fear)

 क

 SHRI  ।.  5  MAHAJAN  (Jalagaon) ।
 Mr.  Chairman,  Sir,  ।  congratulate  the
 Finance  Commission  appointed  under  the
 chairmanship  of  Shri  १.1.  Chavan  for  the
 realistic,  impartial  and  =  progressive
 character  of  the  Report.  The  Keport  is
 evidence  of  the  patient  and  painstaking
 efforts  in  the  analysis  of  the  comprehen.
 sive  data  regarding  resources  and  expendi
 ture  furnished  to  the  Commission  by
 various  agenc.es  =  The  Report  also  shows
 considerable  insight  and  =  imagination
 in  interpreting  the  changing  economic
 conditions  and  financial  reqsiremenis
 of  the  various  States  dur.ng  =  the
 five  years  under  review,  [ts  recommenda-
 tions,  Sir,  have  been  made  after  a
 thorough  searching  study  of  the  recomen-
 dations  of  the  previous  Commissions.
 These  recommendations  are  based  not
 only on  a  proper  appreciation  of  the
 financial/economic  needs  of  different
 States  but  also  on  acceptable  principles
 of  distributive  justice,  The  Indian  pol:ti-
 cal  structure  is  federal  in  character  and
 the  recommendations  of  the  Finance
 Commission  are  meant  to  fulfil  the  objec-
 tives  of  the  federal  financial  system  which
 derives  from  it,  Two  impertant  recom-
 mendations  of  the  Report  relate  -०
 sharing  of  the  net  proceeds  of  the  income
 tax  and  union  duties  of  excise.  The  share
 of  the  net  proceeds  of  the  income  tax
 assigned  ०  the  =  First  Finance
 Commission  to  the  States  was  35
 per  cent,  Gradually  the  percentage
 increased  and  the  7th  Finance  Commis-
 sion  fixed  it  at  85  per  cent  and  the  sth
 Finance  Commission  followed  the  same
 and  fixed  jt  at  85  per  cent.  Out  of  this
 85  per  cent,  10  per  cent  will  be  distribu-
 ted  on  the  basis  of  contribution  and  the
 90  per  cent  will  be  allocated  between  the
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 States  on  the  same  basis  as  the  predomi-
 nant  part  of  the  excise  duties.  Distribu-
 tion  of  the  net  proceeds  of  income  tax
 between  the  States  is  mandatory  under  the
 Constitution,  whereas  division  of  the  nett
 proceeds  of  the  Union  duties  of  excise
 depends  on  Parhament.  Here  also,  in
 the  case  pf  excise  duties,  the  devolution
 began  with  a  small  percentage  covering
 a  few  commodities.  Gradually,  the
 number  of  commodities  increased,  and
 percentage  also  increased.  The  4th
 Finance  Commission  finally  considered  the
 demand  of  the  States  for  a  share  in  the
 nett  proceed  of  all  excise  duties  as  per-
 fectly  reasonible.  The  8th  Finance
 Commission  has  also  recommended  that
 the  States  should  be  paid  a  share  out  of
 the  mett  proceeds  of  all  excise  dutics
 oiher  than  those  collected  under  the
 provisions  of  the  Additional  Excise  Duties
 Act  and  cesses  carmarked  for  special
 purposes,

 दं
 Now,  the  really  important  feature

 about  these  two  recommendations  are :
 7  of  the  States’  share  of  income  tax,
 and  40%  of  the  nett  proceeds  ०  excisc
 duties  are  to  be  distributed  between  the
 States  on  the  same  principles  which  is  a
 new  feature  of  the  recommendations,  of
 the  &th  Finance  Commission,  This  is  an
 important  departure  from  the  recommen.
 dations  of  ali  the  previous  Finance
 Commissions,  This  has  been  done  with
 the  sole  purposc—I  hope  the  hon.
 Member  who  spoke  just  now  will  listen  न
 of  securing  a  high  degree  of  progressivity
 in  the  allocations,  ic.  the  poorer  a  State
 the  higher  the  allocations  it  should  get,
 That  is  the  idea  behind  the  recommenda-
 trons,

 The  formula  for  distribution  designed
 for  the  purpose  assigns  a  weightage  of
 25%  to  populanon,  as  population  is  consi-
 dered  by  the  Commission,  and  quile
 rightly,  as  the  primary  criterion  for  deter-
 mining,  in  general  terms,  the  needs  of  all
 States.  क  share  of  a  State  is  given  by
 the  percentage  share  of  its  population  in
 the  aggregate  of  all  States’  populations.
 A  gteat  importance  has  been  given  to  the
 backwardness  of  the  States  in  designing
 this  formula.  So,  25%  weightage  is  given
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 to  the  inverse  of  per  capita  income,
 multiplied  by  population,  If  there  are  two
 States,  A  and  B  each  with  a  population  of
 10  million,  and  A  has  an  average  per
 capita  income  of  Rs,  100/-  and  B  an
 average  per  capita  income  of  Rs.  200
 then  -  will  get  twice  the  amount  which
 B  will  get

 Then,  a  weightage  of  50%  is  given  to
 the  distance ‘of  average  per  capita  income
 of  any  State  during  the  three  years  1976-
 77,  1977-78  and  1978-79,  from  that  of  the
 Siaic  whch  has  got  the  highest  per  capita
 income,  which  is  punjab.  Though  Punjab
 has  the  highest  per  capita  income,  it
 should  be  given  something,  It  would  not
 get  anything  under  this  formula.  So,  to
 enable  Punjab  to  get  something,  its
 distance  has  been  treated  as  equal  to  the
 distance  of  Haryana,  so  that  Punjab  gets
 something  under  this  part  of  the  formula.
 The  formula  tilts  heavily  in  favour  of
 States  which  suffer  from  .backwardness.
 As  a  measure  of  the  striking,  imbalance
 between  the  economic  development  of
 different  States,  the  Finance  Commision
 cities  the  examples  of  Orissa  and  Maha-
 rashtra)  ।  -  that  the  percentage
 of  own  revenue  receipts  to  revenue  expen-
 diture  in  1982-83  varied  between  42,6%
 in  the  case  of  Orissa  and  107.2%  in  the
 case  of  Maharashtra.  There  has  been
 such  a  big  d.flerence  between  the  revenue
 capability  of  different  States,  The  Com-
 mission  has  rightly  accepted  per  capita
 income  5  &  more  appropriate  composite
 criterion  than  any  other,  to  reflect  the
 fevel  of  backwardness  of  Sta¥es,  as  well
 as  their  capacity  to  raise  revenues,  Even
 after  the  devolution  of  income  tax  and
 excise  dwies  some  States  remain  म
 deficit,  To  help  them,  a  new  formula  has
 been  designed  by  this  Commission,  an

 innovation,  a  new  departure,  from  the

 reports  of  the  previous  Commissions.  The
 Commission  says  that  5%  of  the  excise
 dutics  should  be  distributed  between
 the  deficit  States.  tt,  therefore,
 recommends  that  additional  3  per
 cent  of  the  net  proceeds  of  the  ex-

 cise  duties  be  set  aside  and  distributed  to

 those  States  which  have  deficits  after  tak-

 ing  into  consideration  their  shares  from  the

 devolution  of  all  taxes  and  duties  includ-

 ing  their  shares  of  excise  duties,  and

 SRAVANA  18,  1906.0  (SAKA)  8th  Fin.  Camm,  Rep.  418
 ete,  (M)

 grants  in  lieu  of  the  tax  on  railway  passe-
 nger  fares,  but  excluding  their  shares  of
 estate  duty  and  grants  on  account  of  wea-
 Ith  tax  for  agricultural  property,  The
 distribution  would  be  based  on  the  propor-
 tion  of  the  deficit  of  each  State  to  the
 total  of  the  deficits  of  all  States  as  estima-
 ted  by  the  Commission.  Then  even  after
 this  there  are  certain  States  which  have
 suffer  from  fiscal  gap,  and,  therefore,  the
 Commission  says—and  this  principle  was
 accepted  by  the  previous  Commissions
 also—that  we  should  give  grants-in-aid
 to  all  these  States  which  suffer  from  डिन
 cal  gap.  The  principles  laid  down  are
 that  the  grants-in-aid  may  be  given  to
 States  to  enable  them  to  cover  fiscal  gaps,
 if  any  are  left,  after  devolution  of  tax  and
 duties  so  as  to  enable  them  to  maintain  a
 level  of  existing  services  in  the  manner
 considered  desirable  by  us  and  built  in
 their  revenue  forecasts.  In  this  connec-
 tion,  consideration  should  be  given  to  the
 tax  effort  made  by  the  States  to  mobilies
 resources,  economy  of  expenditure  consis-
 tent  with  efficiency  and  the  management
 of  the  public  enterprises  This  recomm-
 endation  which  bas  been  made  by  the  pre-
 vious  Commission  also  has  been  subjected
 to  criticism  on  thé  ground  that  if  you
 make  grants-in-aid  to  enable  States  to  fill
 up  their  gaps,  you  are  putting  a  premium
 on  inefficiency,  To  get  over  this  objective,
 the  Commission  says,  you  give  grants-in-
 aid  after  considering  these  three  things  :
 their  mobilization  Of  resources,  their  man-
 agement  of  public  enterprises  and  their
 economy  of  expenditure.  The  grants-in-
 aid  may  also  be  made  as  a  corrective  inten-
 ded  to  narrow,  as  far  as  possible,  the
 disparity  in  the  availability  of  various  ad-
 ministrative  and  social  services  between  the
 developed  and  the  less  developed  States,
 Such  grants-in-aid  can  also  be  made  to
 States  which  have  special  burdens  which
 are  of  a  national  character,  The  eighth
 Finance  Commission  considered  these
 principles  of  grants-in-aid  as  unexception-
 able’and  broadly  agreed  with  the  views  of
 the  Seventh  Finance  Commission  on  this
 matter,

 1
 India  is  a  huge  country  and  the  variati-

 ons  in  the  economy  development  of  vari-
 ous  States  is  large.  So,  some  States  are
 pot  able  to  maintain  their  services  at  a
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 proper  level  and,  therefore,  the  Commi-
 ssion  has  said  that  States  should  be  given
 grants-in-aid  to  enable  them  to  maintain
 the  level  of  their  services at  a  certuin  stan-
 dard;  and  for  this  puf:posa,  they  have  sele.
 cted  about  8  sectors  such  as  health,  edu-
 cation,  judicial  administration  and  district
 administration.  You  will  be  surprised
 that  in  the  matter  of  education  we  find
 that  even  a  State  like  Maharashtra  has
 more  than  35  per  cent  of  the  schools  as
 single-teacher  schools  ।  figures  are
 that  out  of  4.5502?  primary  schools  in  22
 States,  1,65,848  that  is  365  per  cent  of
 the  primary  schools  function  as  single.
 teacher  schools  Support  to  such  States  is
 necessary  upgrade  these  schools,

 Take  the  case  of  judicial  administration
 You  will  find  that  we  have  not  got  enough
 courts  and  judges,  In  1a  there  were
 about  77  lakh  cases  pending  in-district
 and  subordinate  courts  as  on  31.12  198)
 To  enable  the  States  to  improve  their  level
 of  services,  the  Commission  has  recomm.
 ended  grants  varying  upto  Rs  क़ा  crores,

 The  Eighth  Firlance  Commission  has
 Proposed  the  transfer  of  ?  39,452  crores
 through  devolution  of  taxes,  excise  duties’
 and  grants-in-aid  of  the  revenues  of  the
 States  under  Article  25  of  the  Conatitu-
 tion  The  States  benefits,  for  instance,
 -८:  Andhra  Pradesh  gets  Rs.  2  896  cro-
 res,  Maharashtra  gets  Rs.  2,635  crore,
 Uttar  Pradesh  gets  Rs.  6,105  creres  and
 West  Bengal  gets  :.  3,449  crores  The
 total  amount  so  transferred  is  abour  90
 Percent  more  than  the  amount  transferred
 by  the  Seventh  Finanzse  Commission  The
 amount  transferred  has  increased  from
 Rs.  21,000  crores  to  Rs  39,452  crores  In
 that  respect  the  report!  has  made  a  big
 transfer  to  the  States.  Under  the  existing
 circumstances  it  is  doubtful  whether  the
 Commussion  could  have  gone  further  in
 carving  out  a  larger  share  for  them,  After
 all,  the  total  resources  of  the  Government
 are  limited.  They  cannot  be  eas  ly  expan-
 ded,  On  the  other  hand,  the  finan  isl

 responsibilities  of  the  Central  Govern-
 ment  are  also  increasing  rapidly  This

 fact  should  not  be  forgotten.  Tre  exp:n-
 diture  on  defence,  subsidies  on  food  and
 fertilizers  and  interest  payments  are  to  be
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 taken  into  consideration,  These  three
 items  take  away  50  per  cent  of  the  Cent.
 ral  Government's  revenues,  And  out  of
 the  remaining  amount,  37  per  cent  is  at
 Present  being  transferred  to  the  States,
 largely  on  the  recommendations  of  the
 Finance  Commissions  and  the  Planning
 Commission.  Within  the  parameters  avai-
 lable  to  the  Finance  Commission,  it  has
 done  its.best.  It  has  not  only,  made  pro-
 visions  to  cover  revenue  gans  but  ulso  has
 taken  steps  -0  reduce  regional  imbalances
 by  providing  add-tional  resources  to  the
 States.

 MR  CHAIRMAN  :
 now

 Kindly  concludeਂ

 SHRI  ४  S..MAHAJAN  :  Tam  conclu-
 ding.  -  coming  to  the  objections
 made  by  the  Opposition.

 SHRI  SATISH  AGARWAL:  We  do
 not  cbject  to  anybody's  speech.

 .

 SHRI  ¥.S.  MAHAJAN  :  Hon  Members
 have  objected  that  the  re:ommendations
 have  not  been  applied  to  1984.85.  They
 have  not  vaderstood  that  the  Commissions
 recommendations  are  not  mandatory.  ”
 is  absolutcly  wrong  to  suppose  so.  Let
 me  read  out  the  provisions  of  the  consti.
 tution,

 SHRI  SATISH  AGARWAL:  You  are
 not  unhappy  with  their  not  being  imle-
 mented  in  1984-85,  You  do  not  seems  to
 be  unhappy.

 SHRI  YS  MAHAIAN  :  Article  280
 (उ)  says:

 “+H  shall  be  the  duty  of  the  Comarssion
 to  make  recommendations.

 They  are  only  recommendations  They
 are  not  awards.  They  are  nat  binding  on
 the  Government:  We  have  instances  where
 one  Commission  hadਂ  made  recommanda-
 tions  for  five  years,  but  recommendations
 were  terminated  after  three  years  as  it  was
 decided  that  three  years  should  ०  treated
 as  three  annual  Plans,  There  are  other
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 Commissions,  The  Third  Finance  Com-
 mission  was  asked  to  give  its  recommend-
 ations  for  a  four-year  period,  Secondly,
 it  is  said  that  because  these  recommenda-
 tions  have  rot  been  accepted  in  the  year
 1984.0  85  some  injustice  is  done  to  some
 States.  Some  Members  have  used  high'y
 vituperative  language  and  probably  exhaus-
 ted  such  words  in  the  dictionary  The
 Finance  Minister  has  stated  that  the  Siates
 would  have  gat  14,000  crores  more  than
 they  have  by  other  not  accepting  the  reco-
 mmendations  fur  1941-85,  but  we  need  not
 exclude  the  provision  of  Rs.  60)  crores
 made  by  the  Finance  Minister  for  State
 Plans  and  the  Commissions  recommenda-
 tion  of  Rs.  494  crores  to  enable  the  States
 to  ide  over  their  deficits.  If  the  recom-
 mendation  had  been  accepted  for  the  cur-
 rent  year,  the  Finance  Minister  would
 have  been  compelled  to  increase  taxation
 by  2  1400  crores  or  increase  deficit  fina-

 ncing  by  an  equal  amount  but  this  would
 have  boosted  inflation.  Because  of  this
 difficulty  it  was  not  possible  to  accept  the
 recommendations  during  the  current  year.

 Had  the  Finance  Commission  been
 made  a  permanent  body,  most  of  the  cri-
 ticians  made  ०  the  opposition  Members
 would  have  become  meaningless.  Econo-
 mic  forecasting  is  a  very  difficult  job  =  11
 is  not  possible  to  forecast  your  income
 and  expenditure  during  the  next  five  years.
 This  is  what  the  Finance  Commission  has

 to  do.  We  get  the  budget  at  the  begin-
 ning  of  the  year  ard  after  three  months

 the  Finance  Minster  has  to  come  with  the

 supplementary  demands  That  means,  we

 cannot  estimate  our  income  and  expendi-
 ture  accurately  Hf  the  Finance  Commi-
 ssion  is  made  ।  permanent  body,  then  it

 can  report  every  year  and  then  this  diffi-
 culty  could  be  partly  overcome,

 SHRI  SATISH  AGARWAL  (Jaipur)  :

 The  House  is  currently  debating  the

 Motion  moved  by  the  hon.  Finance  Mini-
 ster  considering  the  report  of  the  Eight

 Finance  Commission,  While  making  his

 observations  yesterday,  the  hon.  Finance

 Minister  tried  to  explain  the  whole  posi-
 tion  to  the  House  as  to  why  this  report

 ~  not  being  implemented  from  the  year

 1984-85,  ।  am  not  going  to  enter  into  any
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 controversy  with  regard  to  the  legality  or
 otherwise  of  these  recommendations  not
 being  implemented  from  the  year  1984-85,  _

 1  heard  two  very  eloquent  speeches  yes-
 terday—one  from  hon.  Shri  Brahmananda
 Reddy,  who  at  one  point  of  time,  happe-
 ned  to  be  the  Chairman  of  the  Sixth  Fina-
 nce  Commission  which  submitted  its  Re-
 port  in  1973.  Iam  one  with  him  on
 many  points.  I  would  like  to  compliment
 him  on  this  bold  speech  yesterday  what-
 ever  he  felt.  This  ७  expected  of  senior
 persons  like  Mr.  Brahmananda  Reddy  and
 Mr.  Ranga  to  come  out  openly  and  boldly
 in  House  on  issues  or  on  subjects  which
 they  feel  that  this  is  the  correct  opinion  or
 correct  approach  wihout  caring  whether
 the  Minister  wili  be  pleased  or  displeased,
 Mr,  Mahajan  can  take  care  whether  the
 Minister  will  be  pleased,  not  Mr.  Ranga,
 ।  am  neither  a  senior  parliamentarian  nor
 a  seasoned  parliamentarian,  ।  am  a  hum-
 ble  parlianreotarian,  But  I  have  been
 taking  that  particular  approach  in  this
 House  and  I  have  spoken  on  subjects
 which  I  feel  that  this  is  the  correct  appro-
 ach  without  caring  for  the  fact  whether  it
 goes  in  favour  of  the  Government  or  agai-
 nst  the  opposition.  I  have  taken  a  stand
 on  various  issues  which,  on  certain  occa-
 sions,  has  not  been  congenial  or  found
 favour  with  my  opposition  friends.  But
 I  have  done  &0,

 So  far  as  the  constitutional  aspect,
 legality  or  illegality  is  concerned,  ह  feave
 it  to  the  Finance  Minister  of  the  home
 State  of  the  Finance  Minister  ।  ।  for
 De.  Ashok  Mitra  to  go  to  the  Supreme
 Court  and  challenge  the  whole  decision
 of  the  Centra]  Government  whether  that
 is  legal  or  illegal,  constitutional  or  un-
 constitutional,  So,  ।  leave  that  chapter
 for  him,

 We  are  in  1984,  Much  water  has
 flowed  over  the  years,  We  should  have
 a  different  approach  to  the  whole  proolem
 After  all,  we  have  a  parliamentary  demo-
 cracy,  we  have  a  federal  sct  up,  the  States
 are  very  much  there,  the  ‘Central
 Government  is  there  and  it  is  neither

 my  case  nor  क  can  be  the  case  of  any
 patriotic  parliamentarian  of  an  Indian
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 that  Centre  should  be  weak.  Centre
 should  be  strong,  as  strong  as  possible,
 In  our  Sub-Committee,  which  the  BJP
 has  formed  for  the  Centre-State  relations,
 we  have  strongly  recommended  in  our
 note,  for  example.  that  Customs  Duty
 should  not  be  put  in  the  divisive  pool,
 It  is  a  very  harsh  decision  but  we  have
 taken  that  because  we  strongly  fee!  so,
 In  the  first  paragraph  of  our  Sub  Com.
 mittee’s  Report  we  have  mentioned  that
 India  is  one,  people  ate  ane,  it  should
 remain  one,  it  should  be  strong,  as
 strong  as  possible.  Without  strong
 Centre  India  cannot  remain  strong  But
 States  are  the  federating  units  and  as
 the  head  of  the  family,  we  have  to  look
 after  their  interests.  There  is  a  Schedule,
 there  is  a  list  ।.  there  is  a  list  ।.  there  is
 a  Concurrent  List  We  need  funds  for
 developmental  purposes,  Major  items
 of  expenditure  for  the  Centre  are  Defence
 interest  payments  and  subsidies.  no
 doubt  about  it  but  in  the  States  the
 whole  developmental  activity,  more  or
 less,  is  in  the  State  sector,  whether  it  is
 road  construction,  whether  it  is  agricul-
 ture,  whether  it  is  irrigation,  whether  it

 is  school  education—primary  or  elemen-
 tary  —rural  drinking  water  and  so  many
 other  things,  So,  all  basic  nce  5  of  our
 society  are  to  be  looked  aftcr  by  the
 States.  Therefore,  for  all  developmental
 purposes  the  States  have  to  be  streng-
 theoacd,  ।  am  not  going  to  accept.
 the  charge  by  anyone  that  the  States
 have  lagged  behind  in  mob  lising  the  टन
 sources  and  in  that  particular  connection
 Ihave a  compiete  chart  right  from  the
 First  Finance  Commission  ७०  the  last
 Seventh  Finance  Commission  wherein  it
 has  been  mentioned  categorywise  right
 from  1951-52  to  1983-84  as  to  how
 much  have  been  the  gross  collections,
 how  much  share  has  been  transferred  -०
 the  States,  how  much  have  been  the
 total  States’  revenues  and  how  much
 has  been  transferred  by  the  Centre  to
 the  States.  I  wil  tell  you  very  briefly,
 The  total  Centra!  gross  collection  in  the |
 year  1951-52  wae  Rs  36  crores  and  the
 total  gross  State  Revenues  in  the  same
 year  were  Ra  423.0  crores.  ।  was  less  in
 1931-32  but  if  you  see  the  chart,  every
 five  years  it  has  gone  up  and  if  you  sec  the
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 figures  for  1979-80,  you  will  find  that  the
 Central  collections  went  up  from  Rs  506
 crores  to  -  11,782  crores  and  the  States
 Revenues  from  Rs,  423.0  crores  to
 Rs.  13,830  crores.  So  far as  the  callec-
 tion  is  concerned  and  so  far  as  the
 increment is  concerned,  the  States  have
 not  lagged  bshind,  In  1981-82  the
 Centre's  a  tlections  are  Rs.  15,364  crores
 and  the  States  collections  Rs.  16,656
 crores,  Yu  see  the  whole  chart.  The
 States’  increases  are  also  very  enormous,  -
 It  is  not  that  the  States  have  not  beea
 able  to  mobilise  the  resources  which  they
 were  expected  to  do  they  have  done
 very  well  on  that  score,  misuse  is  a  diffe.
 rent  thing.

 Now,  so  far  as  transfer  from  the
 Centre  to  the  States  is  concetned,  in  the
 year  1951-52,  2  53  crores  were  -trans-
 ferred  from  the  Centre  and  the  grants
 were  only  2  15  crores,  Later  on,  it
 went  on  increasing.  This  was  10  per
 cent  of  the  Central  Goveramsnt’s  gross
 collections,  Out  of  :  26  crores,
 Rs.  $3  crores  -८  transferred  to  the
 States,  which  was  just  10  per  cent.  After
 the  Second  Finance  Commission  it  went
 upto  18  per  cent.  Subsequently,  in  1958-59
 it  was  2  per  cent,  1959-69  20  न  cent
 and  1960-61  20  per  cent,  But,in  1966.67
 it  came  down  to  15  percent  Out  of  the
 total  collection  in  the  Central  sector  of
 ;  2,295  crores  the  transfer  was  Ra,  368
 crares,  which  was  just  15  percent.  50,
 the  share  came  down.  Later  on,  again
 it  has  picked  up  no  doubt  about  it.  ।
 do  not  say  न  has  not  picked  up  ;  ।  has
 picked  up,  more  after  the  submission  of
 the  Report  of  the  Seventh  Finance  Coimn-
 mission,  You  may  accuse  ‘he  Janata
 Party  of  many  things  But  you  must
 pay  some  compliment  some  time,  The
 Seventh  Finance  Commission  recom-
 mended  an  increase  in  the  share  of  the
 excise  duty  from  20  to  40  per  cent.  The
 Janata  Party  acceoted  the  recommenda-
 tion  of  the  Seventh  Finance  Comission
 and  the  share  of  the  States  was  increased
 from 20  to  40  per  cent,  This  is  one
 good  reason  why  inthat  particular  year,
 in  1979.80,  while  the  additional  mobilisa-
 tion  or  increase  in  gross  collection  at  the
 Central  level  was  ०  1,568  crores,  the
 transfer  was  more  by  Rs,  1,450  crores,
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 So,  whatever  was  the  imcrease  at  the  (उन
 tral  level  in  1979-80  was  more  or  tess
 traasferred  to  the  States,

 Tam  not  one  of  those  who  will  say
 that  the  entire  Central  collection  should
 goto  the  States,  But  ।  was  expecting
 that  the  Eighth  Finance  Commission  will
 increase  the  share  Of  ths  States  in  the
 divisible  pool,  so  far  as  excise  duties
 ars  concerned,—not  doubling  it,  as  it  was
 done  by  the  Seventh  Finance  Commission
 from  20  to  40  per  cent;  I  was  not  ex-
 pecting  that  it  will  go  up  from  -  ‘0  80
 per’cent  —but ह  was  hoping  that  it  will
 increase  it  from  40  10  50  per  cent  Cus-
 toms  not  being  in  the  divisible  pool,  the
 share  in  the  excise  duties  must  have  been
 raised  from  40  to  50  per  cent,

 Now  it  has  been  stated  that  it  has  bren
 taised  from  40  to  45  per  cent.  But  this
 5  per  cent  increase  will  not  g>  to  all  the
 States.  Thisis  a  special  allocation  to
 certain  States.  So,  it  is  no  increase
 practically,  Why  am  ।  pleading
 for  it?  Because,  the  excise  duty  comes
 from  the  industrial  sector,  from  the
 manufactured  goods  They  are  manufac-
 tured  by  the  various  industries  set  up  in
 the  various  States.  It  is  the  States
 which  have  provided  land,  water,  electri-
 city  etc,  at  very  cheap  rates.  So,  it.  is
 the  States  which  are  contributing  to  the
 industrialisation.  As  they  are  equal
 partners,  they  should  have  been  given
 $0:  50.  The  share  inthe  excise  duties
 should  have  been  raised  from  40  to  50
 per  cent.  This  has  not  been  done.  50,
 lam  sore  about  the  Finance  Commis-
 gion's  recommendations  on  this,  Secondly,
 the  5  per  cent  increase,  which  has  been
 recommended,  is  not  *being  distributed
 among  all  the  States,  That  is  my  second
 grievance,  Thirdly,  these  recommenda-
 tions  are  not  being  implemented  from
 the  wear  1984.85,

 Technically,  you  can  say  that  1984-85
 has  started  and  four  months  have  already
 passed  But  8  months  are  still  there
 und  certainly  8  months  are  more  than
 four  months,  You  are  depriving  the
 States  of  resources  and  benefits  just  be-
 cause  the  budget  has  been  finalized.  Are
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 you  not  bringing  in  excess  expenditure
 budgets  here  ?  Are  you  not  bringing
 revised  budgets  Or  supplementary  demands
 for  grants  here  ?  So,  there  should  have
 been  no  difficulty  म  bringing  forward
 arevised  estimits,  or  a  budget  provision
 conld  have  been  made,  provided  the
 Government  was  inclined  to_do  it.
 There  is  no  diffisulty,  Our  officers  are
 competent,  They  could  have  done  the
 job,  provid)d  the  political  will  is  there,
 But,  unfortuaately,  th:  simile  is  not  very

 Similar.  All  the  States  arz  willing  to
 hive  it  fron  th's  year,  inclading  the
 State  of  Rajasthan.

 Though  I  am  talking  on  genstal  points,
 ।  would  like  very  briefly  to  refer  to
 Rajasthan.  That  State  has  been  deprive
 ed,  so  far  ४  revenue  gip  grants  are  cone
 corned,  by  Rs.  34  crores,  Spe:ial  Prob-
 lem  grants  bv  Rs,  2  crores,  Upgradation
 Grants  by  ८  8  crores  and  Margin
 Money  Grants  by  Rs.  8  crores,  in  all
 Rs.  52  crores  in  this  particular  case,
 Fimilarly,  with  regard  1  re-:he  fuling,
 adquate  relief  in  ths  matter  of  payment
 of  overdraft  and  with  regard  to  relief
 expenditure,  Rajasthan  has  been  put  to
 aloss  ।  ॥  not  a  fact  that  Rajasthan
 is  mostly  a  desert  area  ?  Sixty  per  cent
 part  of  Rajasthan  is  desert,  We  have
 got  very  acute  problem;  with  regard
 to  Rajasthan,  {have  gota  charge  with
 regard  to  your  per  capita  allocation  to
 various  States.  Now,  just  see,  Rajasthan
 is  getting  Rs.  210  per  capita,  Why  There
 are  many  States  like  that,  Andhra
 Pradesh  is  getting  Rs  175,  Assam  is  get-
 ting  Rs.  583,  Bihar  is  getting  Rs.  190,
 There  are  some  States  like  Jammu  and
 Kashmir  which  is  getting  ८0.  732,
 Himachal  Pradesh  is  getting  Rs  979.

 Meghalaya—of  course  it  is  a  separate
 State—Nagaland  is  getting  more  than
 Rs.  400  1  don't  grudge  them.  The
 eastern  States  deserve  a  special  treats
 ment,

 MR.  CHAIRMAN  :  Please  conclude,

 SHRI  SATISH  AGARWAL  :  Sir,
 this  is  very  difficult  with  regard  to  the

 Report  of  this  Finance  Commission
 to  take  only a  little  time.  ।  am  trying
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 .to  be  as  fast  as  possible,  (/arerrapsions),

 My  thinking  on  this  issue  is  the  criteria
 न  am  now  coming  on  with  regard  to
 the  criteria.  You  have  got  criteria  by
 which  you  take  into  consideration  the
 popufation  -4  som;  other  probleme
 also.  About  the  pupulatiwn  per  capita
 which  you  are  giving,  [  would  suggest
 one  thing  here  for  the  cousukration  of
 the  House  ako  =  Are  you  interested  in
 the  increase  of  population  ?  About  @
 State  the  populanion  of  which  increases
 much  more  than  what  15  capected  in  view
 of  the  sational  norm  decided  by  us,  if  a
 particular  State  is  failing  in  resorting  to
 these  norms,  pot  achieving  the  family
 planning  targets,  then  patvrally,  why
 should  that  Stale  be  encouraged  ?  Why
 shou'd  there  not  be  a  cul?  There  are
 certain  nationally  =  acespied  rom
 which  we  have  adopicd  whereby  the  pupu-
 Yation  should  not  be  the  sole  criteria  for
 that.  There  are  regional  imbalances  in
 be  whole  country  und  if  there  are  regio-

 nal  imbalances  ip  a  particular  State  -
 have  got  the  latest  statistecs  with  reg  -०
 to  the  population,  how  they  had  incicased
 io  many  States—i!  is  dsproportionate  and
 those  States  are  benefiting  on  account  of
 the  existing  formula,  They  ave  not  able
 ०  check  the  population  growth  which

 is  very  importani—popu.ation  and  deve.
 lopment—and  if  the  population  goes  ०
 increasing  in  some  of  these  States  and

 the  States  fail  om  achieving  the  faayly
 planning  targets,  those  States  should  not
 be  rewarded.  If  you  really  want  to  curb
 population  growth  in  this  country,  if  you
 say  that  the  population  explosion  is  much
 more  dangerous  than  the  bomb  expio-
 sion,  then  where  does  11  find  a  reflection
 in  all  your  approaches  with  regard  to
 the  devolution  of  finances  ?  You  should
 think  about  it.  This  is  my  suggestion
 that  the  Staies  oeee

 *

 THE  MINISIER  OF  FINANCE
 (SHRI  PRANAB  MUKHERJEE)  ;  Iam
 sorry  for  the  interruption,  This  is  the
 whole  prelude  to  the  Eighth  Frimance
 Commasion,  Earlier,  90  per  cent  was
 devolhed on  the  basis of  the  population
 and  the  Eighth  Finance  Commiss:on  has
 recommended  that  it  should  be  brought
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 down  from  90  per  cent  to  25  per  cent,
 Tha:  point  is  taken  care  of,

 SHRI  SATISH  AGARWAL:  Iam
 not  dealing  in  detail  with  regard  to  the
 total  approach,

 Qlaterrupiiens).

 SHR}  PRANAB  MUKHERJEE:  ।
 am  intending  to  correct  you  ०  one  as-
 pect  that  precisely  they  have  not  given
 weightage  to  population,  they  have  given
 weightage  to  backwasdness  by  injecting
 the  concept  of  distance  formula  and  giv-
 ing  weightage  to  the  extent  of  7  per
 cent  to  the  distance  between  the  highest
 per  capila  and  the  lowest  per  capita,  I
 pest  wanted  to  clarify  the  position.

 SHRI  SATISH  AGARWAL:  That
 ia  perfectly  so  That  is  on  the  basis  of  the
 population,  ।  am  talking  about  population
 growth,  ”  om  thal  limited  poet  at
 the  momen  thal  if  a  particular  State  fails
 -०  achieve  thal  particular  objective  which
 we  have  jaid  down  for  ourselves,  that
 shouid  be  penalised  on  the  contrary,

 Similarly,  |  would  ९.  to  make  a
 point  here  also.  We  have  spent  more
 than  Rs,  300  crores  over  planning  during
 the  last 32  years  We  are  gomg to
 spend  an  equal  amount  during  the  Seventh
 Pian  period.  Now,  ।  particular  States
 are  very  tardy  in  the  implementation  of
 plan  projects,  where  do  we  find  the
 moncy ?  Lf  the  cost  escalation  is  10
 limes in  those  particular  States  or  12
 times of  15  times,  if  the  irrigation  pro-
 jects  or  other  major  projects  arc  not
 compicied  within  this  stipulated  tine
 and  the  approved  sanctions,  some  sort
 of  anew  concept  will  have  to  be  iniro-
 duced,  Of  course,  you  are  pro-
 viding  for  upgradation  of  standards
 of  administration  in  various  States,  That
 should  be  done,  ।  don't  dispute  that.
 This  had  also  to  be  looked  into  if  sur-
 plus  funds  are  there,  then  in  order  1°

 bring  more  efficiency  into  the  implemen-
 tation,  the  timely  implementation,  of  our
 developmental  projects,  that  should  also
 be  borne  in  mind  for  the  future.  That  has
 to  be  kept  ia  mind,
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 20  Point  Programme  is  the  core  of  the
 Sixth  Plan.  It  has  hecome  the  core  of
 the  Sixth  Plan.
 for  the  Members  of  the  ruling  party  to
 charge  us  that  we  discard  it  as  a  bogus
 Programme,  whatever  grievance  may  be
 from  both  sides.  Even  the  Congress  (13
 Members  are  having  a  lot  of  grievance
 with  regard  to  faulty  implementation  of
 the  20  Point  Programme,

 I  may  remined  the  hon.  Members  that
 during  the  last  National  Conference
 Session  of  the  BJP,  somebody  moved  #
 Motion  for  amendment  in  my  Economic
 Resolution  that  please  add  at  the  ad-.
 20  Point  Programme  is  a  bogus  programme
 and  is  a  fraud.  I  rejected  that-amend-
 ment,  I  said  2  Point  Programme
 constitutes  the  core  of  the  Sixth  Plan,
 Acceping  this  amendment  means  the
 rejection  of  the  Sixth  Plan  document  which
 ॥  am  not  prepared  to  accept,

 Unterruptiens)

 The  States  are  demanding  this  —that  it
 should  be  impicmented  Why  should  we
 not  amend  the  Constitution  ?  You  make
 it  obligatory  that  States  also  should  have
 the  States  Finance  Commission,  The
 administration  of  this  country  is  being
 carried  on  by  the  Central  Government,
 the  State  Government  and  by  the  local
 bodies.  The  local  -bodies  are  ०  ।  very
 worst  position,  They  are  not  geiting
 suitable  grants-in-aid.  Either  you  should
 give  in  the  terms  of  referegce  for  the  next
 Finance  Commission  that  this  money  has
 to  be  allocated  by  the  Centre  to  the
 States  or  for  allocation  by  the  States  to
 the  local  bodies,  ।  should  be  a  statutory
 transfer  to  the  Iocul  bodies  by  the  States
 and  so  it  should  be  made  compulsory,
 Obligatory,  Our  focal  bodies  should
 find  a  statutory  recognition  either  in  the
 Constitution  or  in  the  terms  of  reference
 to  the  Finance  Commission  to  which  a
 reference  was  made  by  my  esteemed
 elder  colleague  Shri  ८.  Brahmananda
 Reddy.

 MR,  CHAIRMAN  ;  Please  conclude.

 SHRI  CHITTA  BASU  :  Why  are  you
 not  allowing  him  ?

 ।  ।  absolately  baseless*

 eic.  (Md

 MR,  CHAIRMAN  :  Bo  you  mean
 ७  say  that  he  should  speck  for  two
 hours  हैं

 {Interruptions  |

 SHRI  SATISH  AGARWAL  :  ।  3  a
 very  important  subject  in  which  everybody
 is  very  mech  interested,  So,  1  thought  that
 ।  may  contribute  so  nething,

 Please  consider  that  auxillary  duties  of
 additional  duties  also  are  not  included  ia
 ail  these  things.

 Recommendation  with  regatd  to  suf-
 charge,  Corporation  Tax  etc—you  are  at
 Centre  Central  Government  ७  चटाई
 much  there.  Donot  throttle  the  States,
 You  should  not  do  that,  Anybody  may  be
 in  the  Government

 15.53  hrs.

 TSH  R.S.  SPARROW  ia  the  chair}

 After  all  this  cooniryਂ  is  one,
 This  Government  is  one,  Federation  is
 one.  But  sometimes  I  fee]  that  you  are
 raising  an  accusing  finger  at  the  Eighth
 Finance  Commission—they  submitted  the
 Report  late.  They  say,  what  could  we
 do  7  Government  submited  the  M:moran-

 dum  1316  ि

 Shri  Y.B  Chavan  has  done  a  good  job.
 You  complimented  him  yesterday.  We
 compliment  him  to-day.  What  could
 he  do?  You  are  accusing  them  They
 gre  accusing  the  Government  and  we  are
 accusing  you.  What  type  of  thing  is
 there.  After  all  the  States  should  not  be
 looked  upon  as  something  different.

 You  must  have  read  in  the  newspapers
 two  days  back  There  was  a  story  of  one

 girl  Anju  There  was  one  Sweety  and
 one  boy  Tony.  Sweety  at  the  instance
 of  Malhotra  got  Anju  murdered  because  .

 Sweety  was  in  love  with  Malhotra.  Tony
 was  utilised  for  that,  So,  now  you  are

 making  these  States  Anju  You  are  getting
 them  murdered  by  Tony  for  Sweety,  Who
 is  Sweety  2  Whois  Anju?  You  are  to
 decide.  Please  do  not  go  that  way,
 States  are  also  ours,  Theit  development
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 is  our  developmem.  20  Point  Pro:  ramme
 is  going  to  be  implemented  by  the  Staics,
 IRDB;  NREP,  Landless  Employment
 Guarantee  Programmes—ali  these  program-
 mes  afe  going  10  ०  implemented  by  the
 States,  no!  by  the  Centre.  Asa  Head  of
 the  Family  you  should  icok  after  the
 mierest  of  all  the  States,

 Lastly,  I  would  say,  we  have  to  merease
 the  kitty,  Jam  one  with  Shsi  Dharma-
 nand  Reddy  who  suggested  that  the  whole
 dispate  is  because  the  kitty  2  -.  The
 demands  are  more.  What  to  do?  So,
 in  order  to  increase the  size  of  our  kitty,
 we  have  to  plug  211  the  loophoks  m  our
 tax  administration.  If  we  afe  able  ७0  do
 a0,  Tam  sere  things  wil}  improve,  He  put
 the  figure at  30  10  40%  ।  cam  say  that
 the  tan  evasion  on  the  Sales  Taa  side  is
 100%,  On  the  customs  side  It  is  of  course
 BOL so  mack  but  on  the  Excise pide  it  is

 30  to  O%.  Mweare  able  to  plug  the
 loopholes  ‘fn  the  tax  system  itself  aad
 have  a  very  rational  tax  administration  in
 tax  policy,  theu ।  am  sure,  we  need  not
 have  any  defict.  We  need  not  hare
 additional  taxation.  We  necd  not  go  to
 the  market  borrowings,  Our  economy  can
 be  very  much  self-reliant,

 Lastly,  while  concluding,  F-woold  urge
 the  hon.  Finance  Miniter  not  to  make

 |  क  point  of  prestige  that  he  is  going to
 implement  it  from  1984-85,  |  think,  if
 there  -  ceriain  problems,  then  give  a
 solemn  assurance  on  the  floor  of  Parlia-
 ment  that  you  are  going  10  impkment  ि
 from  1984-85.  Kui  whaever  is  due  for
 1984-85,  you  will  give  it  to  the  Siates  in
 1985-86,  1986-8)  etc , and ,  and  that  will  be
 adpnuied  from  ”०  -  1989,  You
 can  say,  this  हि.  your  arrears  and  that
 will  be  paid  to  you.  But  as  the
 hon.  debtor,  you  must  give  whatever  is
 due  for  this  year  to  the  Siates  =  You  can
 say,  “All  sight,  yours  is  due;  ।  cannot  pey
 in  1984-85.  ।  can  pay  ocal  year  and  in
 the  range of  the  neat  4  years,  The
 whole  amount  will  be  sadjusied  and  you
 wil  be  paid  extra.”  This  much  assurance
 if  he  can  give,  the  problem  will  be  solved,
 Their  problems  will  be  solved.  You  will
 get  apphuse  from  all  sectlons  of  the

 AUGUST 9,  1984  Sth  Fin.  Comm.  Rep.  0
 ate.  (M)

 House,  '  Otherwise,  you  are  being  praised
 by  one  or  two  hon.  Members,  and  you
 have  been  decried  on  this  score  by  various
 sections  of  this  House.

 SHRI  CHINTAMANI  PANKGRAHI
 (Bhubaneswar):  Hon,  Mr,  Chairman,
 Sis...

 AN  HON,  MEMBER  :  He  is  from
 Orissa,

 (interruptions)

 SHR  CHINTAMANI  PANIGRAHI  :
 ।  hope  you  will  be  a  littk  kind  -०  me,

 SHRI  SATISH  AGARWAL:  You  could
 have  told  mc  that  you  were  in  a  hurry  to
 speuk,  ।  did  not  visualise  that,  [am
 aorry,  Had  ।  known that  you  are  going
 to  speak  next,  ।  would  have  completed  my
 apeech  carlics,

 -

 SHRI  CHINTAMANI  PANIGRAHT :
 ।  think,  you  bad  already  taken  ४  minu-
 tes.

 -  Mr.  Charman,  ”  one  of  the
 mOst  important  aspects  of  the  Centre-
 State  relation  is  the  devolution  of  resour-
 ces  from  the  Centre  io  the  Sta@s,  -
 should  be  worked  out  in  such  a  manner
 that  the  kind  of  bitterncss  between  the
 Centre  and  the  States  will  diminish  and
 the  States  will  feel,  as  cqual  partners  ऑ
 the  strength  and  economy  of  this  country.
 Therefore,  we  are  appointing  the  Finance
 Commussion  every  5  years  to  look  at  the
 economy  and  to  see  how  these  resources
 can  be  transferred  from  the  Centre  to  the
 States  =  With  the  national  objective  that
 the  regional  imbalances  should  be  remo-
 ved,  and  the  imbalance  between  regions
 and  regions  and  between  States  and  Staics
 should  also  be  removed,  these  Finance
 Commissions  are  being  appointed  and  con-
 stituted,  They  are  also  trying  to  see  from
 one  Finance  Commission  to  another
 Finance  Commission,  how  resources
 from  the  Centre  to  the  States  are  trans-
 ferred.

 If  you  look  at  the  work  done  by  tbe
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 successive  Pinance  Commissions,  you  will
 find  that  they  have  tried  to  understand
 the  aspirations  of  the  different  States  and
 the  people  and  they  have  given  awards
 whereby  more  and  more  funds  are  made
 to  flow  from  the  Centre,  from  the  Union
 to  the  States  all  these  years,  We  had  an
 occasion  to  submit  a  memorandum  to  the
 Vitl  Finance  Commission  when  they
 visited  Orissa,  in  that  memorandum,  our
 Members  of  Parliament  from  Orissa
 suggested  that  in  view  of  the  growing
 umbalance  from  reg.on  to  region  and
 mos  ly  on  the  Eusiern  sector  of  our
 counsly,  there  should  be  scientific  appraisal
 $0  far  as  the  devolution  of  the  resorces  to
 the  Statcs  15.0  concerned,  We  are  very
 happy  that  the  VI!  Finance  Commission,
 under  the  able  chairmaaship  of  -  Y.B,
 Chavan,  have  evolved  a  kind  of  better
 formula  It  was  evea  better  than  what
 the  11  Finance  Commission  had  evolved,
 in  that  formula,  as  the  bon.  Finance
 Miasier  just  now  pointed  Out,  they  have
 nO,  given  priority  to  the  population,  On
 the  basis  of  population  it  has  come  dowa
 to  only  25%.  So  we  pleaded  before
 the  Commission  that  at  least  the  back-
 wardness  and  the  p.r  .upi  a  income  should
 be  taken  ioto  consideration,  so  that  the
 poorer  States,  the  backward  States  can
 get  more  and  more  fipances  and  more
 and)  more  resources  from  the  Centre.
 Therefure,  compafed  to  the  recom-
 mendations  of  the  Seventh  Finance
 Commission,  the  recojnmendation  of  the

 Eighth  fFioance  Commission  are  an

 inprovement  and  they  have  ennanced

 by  84%  the  total  transfer  of  resources
 {,om  the  Centre  to  the  States.  This  16  a

 very  welcome  step  This  enhancement
 will  particularly  help  the  deficit  and  back-
 watd  S'ates,  since  an  extra  53°  share  of
 union  excise  revenue  will  accrue  to  the
 States.

 16  bes,

 Here  ।  think 1  will  not  ०  misunder-
 stood  by  our  hon  Finance  Minister,  Here
 almost  all  the  State  Governments  have

 iequested  the  Finance  Minister  aod  the

 Government  of  India  that  the  Eighth
 Finance  Commission's  award  should  be
 implemented  from  1984-85.  Somehow  or

 other  the  Finance  Commission  could  not
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 submit  its  report  in  time  and  the  State
 budgets  and  the  Central  budget  were
 already  prepared,  Therefore,  now  it  is
 going  to  be  worked  out  from  1985-86,
 I  share  the  sentiments  of  the  State
 Governments.  I  share  the  sentiments  of
 my  State  Governments  also  because  ह
 represent  my  state,  My  State  is  going  to
 lose  about  Rs  175  crores  as  it  is  not
 being  implemented  from  1984-85,
 Altogether,  as  the  hon.  Finance  Minister
 has  said,  about  Rs.  1400  crores  the  State
 Governments  are  going  to  lose  Now,
 we  would  appeal  to  the  hon.  Finance
 Minister,  as  Mr.  Agarwal  has  suggested
 and  also  as  other  friends  like  Mr.
 Brahmananda  Reddy  have  suggested,  that
 by  different  ways  and  means  we  should
 compensate,  we  should  help  the  State
 Governments  who  are  losing  Rs.  1400
 crores,  Our  of  this  Rs  1400  crores,
 Ks  460  crores  have  already  been  given
 to  the  States  as  per  the  interim  report.
 So  only  Rs  1000  crores  remain.  Therefore,
 if  it  is  not  possible  now,  it  may  be  from
 1985—90 -  five  year  period  because  the
 sentiments  of  the  State  Governments  and
 the  people  should  be  respected,  ।  ।  not
 that  it  ४  unconstitutional  on  the  part  of
 the  Government  of  India  to  accept  it.
 We  appeal  to  the  Finance  Minister  and
 the  State  Governments  have  appealed  to
 the  Finance  Minister  and  the  Government
 of  India  that  because  of  this  tacuna,
 because  the  report  was  not  submitted  in
 time,  so  much  loss  to  the  State  Govern-
 ments  has  occurred  and  they  should  be
 suitably  compensated  I  hope  the  Finance
 Minister  who  is  always  sympathetic  to  the
 backward  States  will  take  this  into
 consideration  and  see  how  they  can  be
 benefited  and  they  can  overcome  this
 loss.

 1am  happy  that  as  against  the  Seventh
 Finance  Commission  award  of  only  Rs.
 1750  crores  to  the  States  the  Eighth
 Finance  Commission  has  awarded  23.5%
 of  the  total  tax  and  non-tax  revenues  of
 the  Central  Government.  It  comes  to
 Rs,  38,520  crores.  It  isa  big  advance
 over  the  7th  Finance  Commission  award,
 Iam  happy  that  they  have  accepted  tho
 per  capita  income  of  the  State  as  the
 basis,  They  have  given  due  consideration
 to  this.  ।  am  very  happy  that  my  State
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 of  Orissa  as  also  Bihar,  Madhya  Pradesh
 have  received  a  better  deal  from  the
 Eighth  Finance  Commission  when  we
 submitted  and  appealed  to  the  Chairman
 and  Members  of  the  Eighth  Finance  Com-
 mission,

 ।  am  now  coming  to  stress  some  special
 Problems.  So  far  as  my  State  is  concer-
 ned.  we  have  submitted  a  memorandum
 to  the  Commission  that  so  far  as  Orissa  is
 concerned,  natural  calamities  have  become
 annual  phenomena.  We  have  submitted  a
 memorandum  and  what  we  have  submited
 a  memorandum  and  what  we  have  submi-
 ted  in  the  memorandum,  ।  would  like  to
 mention  bere  —that  between  1953.0  and
 1983—I  am  leaving  aside  1984-  in  a  period
 of  30  years  the  loss  to  Orissa  due  10  natu-
 ral  calamities  like  floods,  cyclones  and
 drought  came  to  Rs.  2129  crores.  Another
 peculiar  natural  calamity  so  far  as  Orissa
 is  Concerned  is  fire  accidents  which  destroy
 villages,  properties  and  everything.  Every
 year  about  Rs.  50  crores  are  lost
 by  way  of  fire  accidents  in  villages
 where  everything  is  lost  and
 damaged.  ।  comes  to  Rs,  1500  crores
 over  a  ’  years  period,  What  we  have
 submitted  is  that  the  poorer  States  should
 be  given  adequate  assistance  in  this  regard.
 We  happy  that  they  have  increased  the
 margin  money  for  these  natural  calamities.
 We  welcome  this  recommendation  of  the
 Eighth  Finance  Commission,  From  Rs.
 100  crores  they  have  increased  it  to  Rs,
 2  crores.

 PROF,  N.G,  RANGA  (Guntur):  That
 कि  not  enough.

 SHRI  CHINTAMANI  PANIGRAHI  :
 This is  the  peculiar  progiem  of  all  the
 States  who  are  suffering  from  natural
 calamities  like  drought,  flood  and
 -०  I  would  appeal  to  the  hon,
 Finince  Minister  to  come  to  the  rescue  of
 such  States,  who  are  victims  ०  these
 natural  calamities  quite  often  How  can
 a  State  like  Orissa  which  is  18th  in  the  list
 of  States io  India  on  the  basis  of  per
 capita  income  of  about  income of  about
 Rs..  700  bear  losses  on  account  of
 naturul  calamities  which  come  to  about
 Rs.  3000  crores  in  a  period  of  thirty  years,
 We  would  appeal  to  the  Central  Govera-
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 ment  to  help  us.  Of  course,  you  are  help-
 ing  us  by  sending  the  Central  teams  from
 time  to  time,  but  I  plead  that  the  losses
 on  account  of  the  natural  calamities  must
 be  borne  in  fully  by  the  Centre.  These
 are  not  man-made,  there  are  made  by
 nature,  The  General  Government  should
 come  to  rescue  of  all  the  sufferer
 States,

 There  is  another  important  feature,
 which  I  have  always  placed  before  this
 House  and  would  again  like  to  place
 before  the  Finance  Minister,  Jt  is  the
 debt  position  of  the  States,  1  am  con-
 finding  myself  to  the  State  of  Orissa.
 The  total  Central  loan,  outstanding
 against  the  State  Governments  as  on
 31st  March,  1983.0  were  Rs.  21,752
 crores.

 16  07  brs,

 {De.  Rajenpra  Kumari  Baspal  fa
 the  chair]

 The  Central  Joans  outstanding  against
 Orissa  as  om  31st  March,  1983  were  Rs.
 1033  crores.  The  most  interesting  part  of
 repayment  ४  this  loan  is  that  during  the
 -  Plan  period,  Orissa  repayed  to  the
 Centre  by  way  of  capital  and  interest
 Rs  1  crores  and  10  lakhs  By  the  end

 ०  -  Pian,  Orissa  repayment  will  reach
 Rs.  2  crores.  The  Central  Plan  assis-
 tance to  Orissa  in  the  4th  -  -
 -  155.43  crores,  but  Orissa  repayed  to
 Centre  during  this  Plan  period  Rs,  143.03
 crores.  Similar  is  the  position  in  respect
 of  various  State  Governments,

 This is  a  very  serious  phenomenon  in
 our  national  life,  and we  have  to  think
 over  it  very  seriously.  In  1967-78  only
 interest  charges  on  union  Joans  by  Orisss
 Government  were  32.46  per  cent  of  the
 State  tax  revenues,  and  in  1973-84, the
 interest  charges  went  upto  45  per  cenl
 of  the  State  revenues.  This  is  the  position
 of  the  State  Governments,

 Sir,  time  has  now  come  wheo  we  have  (0

 think  over  this  problem  seriously.  Norm-
 ally,  there  should  be  flow  of  revenue  from

 the  Centre  -०  the  States,  and  we  cao
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 understand  that,  but  here  there  is  an  in-
 verse  flow  from  the  States  to  the  Centre,
 We  cannot  understand  that.  ह  have  calcula.
 ted  that  in  the  next  five  years,  Orissa’s
 repayments  to  the  Centre  will  come  to
 about  65  per  cent  of  the  revenues  of  the
 State  Government.

 Our  entire  effort  has  to  be  to  increase
 the  capital  base  of  the  State  Government.
 Why  is  the  Finance  Commission  giving
 awards  ।  The  awards  are  being  given
 with  a  view  to  see  that  the  State  Govern-
 ments  increase  their  capital  base,  so  that
 in  future  years,  two,  three  or  four  years,
 the  State  Governments  become  surplus  and
 do  not  become  a  drag  on  the  Central
 Government.  That  is  the  objective  of  the
 Central  Government  and  we  are  trying  to
 do  that,  but  in  implementing  that  we  are
 suffering,

 You  will  be  surprised  to  know  one
 thing.  Though  it  may  not  be  relevant
 here,  I  would  like  to  make  a  mention
 of  it,

 Sir,  the  capital  base  of  Orissa  is
 Paradeep  Port.  But  you  will  find  that
 the  Government  of  Kored  have  said  that
 they  are  not  going  to  lift  even  one  tonne
 of  iron  ore.  Japan  also  said  that  they
 are  not  going  to  lift  one  tonne  of  iron
 ore,

 SHRI  NARAYAN  CHOUBEY  (Mid-
 napore)  :  Why  is  it  so?  ।  ।  because
 your  people  are  creating  labour  troubles
 there.  Hundreds  of  workers  are  fired
 upon  and  huts  are  burnt  by  the  people
 and  they  are  being  thrown  into  the  Bay
 of  Bengal.

 SHRI  CHINTAMANI  PANIGRAHI  :
 Well.  This  may  be  dus  to  the  recession

 ‘  the  steel  industry,

 Now  the  Eighth  Finance  Commission
 has  estimated  that  Non-Plan  capital  gap
 during  1984—89  would  be  Rs  6800  crores,
 The  Seventh  Finance  Commission  had
 estimated  the  Non-Plan  capital  gap
 between  1979  —84  at  only  3,000  crores  of

 rupees.  We  would  like  to  know  why

 etc.  (M,
 there  is  such  difference  between  one
 Finance  Commission  and  another  Finance
 Commission,  Now  it  has  been  pointed
 out  that  the  States  are  raising  their
 resources,  Shri  Brahmananda  Reddy  was
 mentioning  that  day  about  how  a  State
 can  manage  to  show  this  deficit,  Now
 take  the  case  of  West  Bengal.  You  will
 find  that  the  deficit  which  was  about  300.0
 crores  only  in  the  Seventh  Finance  Com-
 mission,  is  3500  crores  in  the  Eighth
 Finance  Commission,  How  could  the
 deficit  go  up?  So  this is  a  very  impor-
 tant  thing,  which  the  Government  should
 consider  What  is  happening  to  the  State
 Government  7  Is  their  economy  being
 revived ?  Is  there  any  gain?  We  can
 simply  say  that  the  entire  economy  of
 West  Bengal  is  sick,  its  industry  is  sick
 everything  is  sick,

 PROF,  ROOP  CHAND  PAL
 (Hooghly)  :  Your  yourself  told  me  in
 private  that  there  is  much  achievement  in
 West  Bengal.

 SHRI  CHINTAMANI  PANIGRAHI  :
 I  am  not  casting  aspersions,  My  point  is
 why  the  State  Government  is  becoming
 sick,

 SHRI  NARAYAN  CHOUBEY  :  You
 are  making  us  sick,

 SHRI  CHINTAMANI  PANIGRAHI:
 Why  is  this  happening,  This  is  happening
 because  of  the  mismanagement  of  power,
 performance  of  power  sector  in  West
 Bengal,

 PROF,  ROOP  CHAND  PAL:  Not
 true.  During  the  Left  Front  period,  their
 achievement  in  respect  of  power  generation
 is  in  the  national  average.

 SHRI  CHINTAMANI  PANIGRAHI  :
 Do  you  show  the  deficit  to  attract  money
 from  the  Centre  ?

 MR.  CHAIRMAN  :
 talk  among  yourselves,
 Chair,  ग

 Please  .don't
 Address  the

 SHRI  CHINTAMANI  PANIGRAHI  :
 Madam,  there  is  fall  in  the  industrial
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 production  in  West  Bengal.  Can  anybody
 say  that  there  is  no  fall  in  West  Bougal  7
 it  is  a  fact.

 PROF,  ROOP  CHAND  PAL  :  Why
 ०  you  single  out  West  Beagil,  Look  a
 Maharashtra,  Look  at  Gujarat,  Ahmeda-
 bad,  look  at  Orissa  itself,

 CInterruptiens)

 SHRI  CHINTAMANI  PANIGRAHE  :
 ।  -  not  a  fact  that  there  are  huge  losses
 in  State  Government  enterprises  7

 ~  -  CHAIRMAN  :  Please  wind  up
 now,

 SHRI  CHINTAMANI  PANIGRAHI  :
 ।०  businessman  is  interested  ।  cither
 foreign  or  native,  to  set  up  industry  uo
 West  Bengal,

 (Inserruprions)

 SHRI  SATISH  AGARWAL:  We
 may  not  be  satisfied  with  the  adminis
 tration  in  Andhra  Pradesh,  by  the  Gover-
 mment  there,  Even  then,  -  Brahman-
 anda  Reddy  pleaded,  not  for  Mr.  न  न.
 Rama  Roo’s  Government,  but  for  the
 people  of  Andhra  Pradesh.  ।  am  not
 satisfied  with  the  performance  of  the  5  ८
 Mathur  Government  in  Rajasthan,  but  ।
 plead  for  the  peopte  of  Rajas'han,

 SHRI  CHINTAMANI  PANIGRAHI  :
 I  share  there  sentiments,  but  ।  say  that
 it  is  a  misplaced  sentiment.

 SHRI  SATISH  AGARWAL:  You
 have  a  penalty  clause  for  bad  perfor.
 -

 SHRI  CHINTAMANI  PANIGARHI  we
 lacidence  of  lock-outs  is  ols0  very  high
 im  West  Bengal.  So,  these  faciors  should
 be  taken  into  account.

 Iam  happy  that  the  8th  Finance  Com-
 mission  has  modified  its  approach  as  to
 bow  to  come  (o  the  rescue  of  the  deficit
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 States,  and  also  how  to  see  that  the
 poorer  States  are  helped.  ।  -  mate
 an  all-round  improvement  in  respect  of
 seeing  that  more  and  more  resources  are
 transferred  from  the  Union  to  the  States.
 But  ।  feel  that  there  must  be  a  committec
 which  must  go  into  all  these  problems
 placed  before  the  hon  Minister  =  ।
 should  see,  when  we  are  pumping  in  so
 much  of  finance  into  the  States,  whether
 the  economy  in  the  State  is  becoming
 self-reliant,  so  that  they  do  not  become
 dependent  on  the  Centre  ।  hope  this
 point  should  attract  the  attention  of  the
 Central  Government.

 SARIMATI  GEETA  MUKHERJEE
 (Panskura)  :  However  =  mucb  my
 friend  Mr  Chintamani’  Panigrahi  may
 vituperate  against  -my  State  Government,
 ।  express न  heart-felt  sympathy  for  the
 people  of  Orissa,  Such  a  poor  State,
 Such a  poor  neighbour of  ours,  that  they
 have  lost  :  171  crores  through  the  eco-
 nomic  hi-jacking  of  Mr.  Pranab  Mukher-
 jee.  Nowadays,  hj-jacking  is  very
 popular,

 The  action  of  the  Central  Government
 in  refusing  to  implement  the  Pinance
 Commission's  recomendation  in  the
 current  year  which  will  deprive  =  the
 States  of  Rs  1506  crores  including  Rs  300
 crores  for  West  Bengal  is  nothing  bul  eco-
 nomic-hi-jacking.  My  only  consolation,
 or  distant  hope  is  that,  hi-jackers  have
 never  been  ultimately  successful,  because
 of  various  pre-sures.  They  generally
 surrehder,

 SHRI  SATISH  AGARWAL:  He  will
 not  surrender  to  the  Commandos  in  West
 Rengal,  He  मा  surrender  to  the
 House,

 SHRIMATI  GEETA  MUKHERJEE:
 That  is  exactly  my  point,  If  he  fs  unwill-
 ing  to  surrender  to  the  Government  of
 West  Bengal.  it  docs  not  mater,  ह  ।
 the  people  of  efeven  dificit  States  who

 will  be  suffering—not  only  the  p-onle  of

 West  Bencal,  Our  Government  will  not
 eat  up  these  Rs  x  crores,  That  amouni
 would  be  going  -०  the  people of  Wert

 Bengal.  Mr.  Mukherjee  knows  that
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 even  now  there  is  an  important,  stable
 vote  for  the  Congress  in  West  Bengal  as
 well,  Let  him  not  forget  it.  We  speaker for  the}whole  population  of  West  Bengal,
 irrespective  of  their  political  affiliations, so  also  for  the  whole  of  the  castern
 Tegion,  which  is  reatly  very  backward.
 Yesterday,  the  hon,  Finance  Minister
 gave  his  own  reasons  for  70  accepting
 the  recommendations  for  this  year.  Afier
 that,  -  Somnath  Chatterjee  gave  a
 detailed  reply  Then  Mr.  Ahmed  on  the
 other  side  repeated  the  same  thing,  =
 probably  would  not  have  gone  into  wiiut
 1  am  going  into  now,  because  -८  again
 said,  it  will  be  difficult,  it  will  be  disrupt-
 ing  the  finances,  etc.  of  the  States  and
 the  Centre  Some  answer  has  been  given
 by  Mr.  Satish  Agarwalaji.  1  would  like  to
 raise  certain  questions  with  tegard  to  that,

 ।  am  not  an  economist,  but,  according
 1  some  calculations  here  and  there,  1
 say  that  out  of  the  two  important  compo-
 nents  of  devolution,  that  is  income  tax
 and  the  excise  duty,  now,  in  these  two,
 leaving  aside  for  the  moment  the  addi-
 tronal  5  per  cent  of  the  excise  duty,  the
 Proportion  remains  unchangsd,  as  far  as
 the  7th  and  the  8th  Finance  Commissions
 are  concerned —85  percent  and  40  per
 cent,  We  are  really  sorry  for  it  But,
 for  that,  we  very  much  wanted  this  to  be
 increased.  For  the  moment,  keeping
 that  also  aside,  let  us  calculate  what  is
 distrupting  the  economy,  The  total  vari-
 al‘ion  due  to  income  tax  making  plus,
 minus,  is  72  per  cent  altogether  taking
 all  the  States.

 Now,  the  total  income  tax  of  this  year
 is  Rs  1600  crores;  85  per  cent  of  that
 makes  Rs.1350  crores,  that  is,  totally,
 the  actual  figure  for  this  year  on  this
 score  will  be  Rs.95  crores  Excise  duty
 monus  the  electricity  duty  is  actually
 about  Rs  9छ  crores  for  the  central
 tudg:t  in  the  current  year  out  of  which
 40  per  cent  was  to  come  to  the  States  ;
 now  that  would  work  out  to  Rs.3,600
 crores,  Now,  here  the  variation,  as  per
 the  Report  of  the  Commission,  would  be
 somewhat  like  2.6  per  cent.  So,  the
 total  sum  involved  here  will  be  Rs.93  to
 Rs,94  crores,  The  additional  excise
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 duty,  that  is,  total  for  the  whole  country
 of  this  year  is  Rs.600  crores;  the  varia-
 tion  would  -८  something  like  2
 per  cent.  So,  it  i:  Rs,  72  crores
 So,  the  total  on  these  two  accounts.
 leaving  aside  5  per  cent  to  which  I  am
 coming,  the  variation  for  the  whole
 country  in  these  8  months  would  have
 been  only  Rs.262  crores;  and  if  you
 think  that  the  Srate  budgets  altogether
 80  up  to  Rs  26.000  to  Rs  27000  crores,
 it  would  not  be  more  than  1  per  cent  of
 ”  फा  cent  or  something  like  that.  So,
 it  is  not  such  a  huge  percentage,  which
 will  totally  disbalance  the  entire  country’s
 economy  or  the  State  budgets  The  hon,
 Minister  may  ask,  if  that  is  so,  why
 are  You  crying  so  much,  because  the
 sting  is  at  the  tail,  The  extra  5  per  cent
 of  the  excise  duties  was  recommended  by
 the  Commission  to  go  11  toll  deficits  States,
 Finance  Commison  has  taken  into
 account  the  deficit  though  this  is  not  alto-
 gether  a  new  thing  of  the  States’  eco-
 nomy,  the  new  thing  is  that  it  has  recom-
 mended  extra  5  per  cent.  The  States
 are  being  deprived  of  that  in  84-85  by
 Government  decisions.Whether  the  recom-
 mendation  is  award  or  not,  ।  00  not
 want  to  go  into  it.

 When  the  Constitution  used  the  word
 “recommendation’  with  regard  to  the
 Finance  Commission,  when  it  is  a  consti-
 tutional  obligation,  the  recco  umendation
 should  be  obligatory  in  the  moral  sense
 of  the  term,  if  not  legally.  So,  I  take
 the  recommendation  as  something  which
 everybody  should  accept.  Otherwise
 why  should  the  Constitution  at  all  have
 a  Finance  Commission  within  its  orbit.
 So,  let  us  take  everything  in  ils  historical
 perspective.  Therefore,  it  is  not  because
 the  entire  economy  would  be  disrupted,
 but  as  I  said  that,  the  sting is  at  the  tail,
 and  these  additional  five  per  cent  will
 devolve  to  the  States,  That  is  what

 away  other  sums  -.  Mukherjee  wants
 to  hijack,

 AN  HON,  MEMBER  :  ७  hijacking
 here,

 SHRIMATI  GEETA  MUKHERSJEE:
 It  is  hijacking  गं  was  not  क  the

 recommendations  of  earlier  Commissions.
 This  amount  now  should  ge  to  the  States.
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 This  is  not  taken  from  ome  strike  to
 another,  kk  is  altogether  new.  It  is
 from  the  एटा 2  exchequer  that  it  would
 go.  Central  exchequer  means  al)  the  tax
 that  we  give  to  the  centre  together.
 So,  there  is  no  question  of  upseti-
 ing  the  funds  at  the  Centre.  Itis  if  ।
 may  say  80,  really  10  deprive  these  States,
 these  11  States,  that  the  Ceniral  Govern-
 ment  have  taken  such a  measur,  ik  is
 ROL  थ  question  of  West  Bengal  alone,  ht
 really  very  sad  that  those  deficit  States
 will  be  losing,  Aod  as!  said,  I  heartily
 express  my  sympathy  with  Orissa ;  ।  is
 our  neighbour  State  which  will  be  heavily
 losing  on  this  score.  On  the  Score  of
 non-implementation  of  Commissions  re-
 commendation  im  1984-85  other  States
 will  also  be  losing,  For  example,  Bihar
 will  be  losing  Rs.98  crorcs,  even  Uttar
 Pradesh  will  be  losing  Rs.119  crores,
 and  they  are  all  poor  States,  we  should
 know,  That  is  why  this  should  be  very
 serrously  considered,  and  ths  is  not  only
 about  that  extra  five  per  cent  but  also
 about  grants  in-aid  and  other  things.  &
 shall  raise  a  few  other  points,

 Madam  Chairman, this  year  has  been
 an  year  of  materal  calamities  for,  West
 Bengal,  Orissa,.  Assam  and  ali  of  them.
 A  new  good  thing  has  been  done  by  the
 Commission,  1  am  not,  going  into  the
 total  recommendations,  There  is  not  -
 much  time.  }  will  mention  one  थ  iwo
 points  before  ।  conclude,

 MR.  CHAIRMAN:  I  srequest  -
 the  Members  to  be  as  precise  as  possible,

 SHRIMATI  GEETA  MUKHERJEE:
 ।  will  try  -०  -  -  precise  as  possible.
 As  far  as  these  natural  calamities are
 concerned  earlier  there  was  a  =  ceiling,
 for  the  margin  money  and  this  Finance
 Commission  has  raised  the  ceiling  and  sti-
 mulated  that  50  per  cent  will  be  borne  by
 the  Centre  and  2  per  cent  by  the  States.
 But  what  will  happen  this  year,  the  worst
 is  not  yet  over ?  ।  may te  even  worte,
 At  that  time  we  wentto  the  Agriculture
 Minister,  Rac  Hirendra  Singh.  He  imme-
 diately  told  toat  there  is  13  crores  and
 odd  with  the  State  as  margin  money  for
 natural  calamities,  And  he  =  asked,
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 “What  more  do  you  want  ?'  Now,  the
 problem  is  that  in  1984-85  the  Finance
 Commission  recommended  Rs_23.75  crores
 for  West  Bengal,  Out  of  that  margin
 money  50-50  would  have  been  divided
 between  the  State  and  Central  but  now
 ह  this  50.50 is is  not  divided,  then  we  will
 have  -०  returo  those  Rs  11,90  crores.
 And  that  is‘.ot  only  our  situation,  that
 would  be  the  case  with  other  States  with
 such  situations,  This  is  a  very  bad
 yeas  for  the  country,  And  by  refusing
 to  implement  this  decision  of  raising  the
 ceilng  of  margin  money  for  natural!  cala-
 mities  this  year,  beuring  50  per  cent  of
 that  by  the  Centre,  youare  putting  the
 States  in  a  very  difficult  position,  As
 we  se,  we  arc  aboutto  lose  हि. 11.  and
 odd  srores  ic,  half  of  the  Commission's
 recommendations  for  this  yeor, if  ।  have
 wncerstood  it  correctly  from  the  provision
 of  not  implementing  nt.  Will  the  hoo.
 Minister  clarify  this  point  ?

 Thea  there  ip  the  probiem  of  schedul-
 ing  of  debi  re-payment,  This  is  again  a
 serious  situation,  We  arc  going  to  lose
 Ks.24  crores  because  of  the  non-impie-
 mention  of  this  provision  in  this  year,
 because  we  would  have  got  Rs.24  crores
 relef  this  year  Here  ।  would  like  to
 present  -  case  10  -ा.  Mukherjee,
 which  is  not  unknown  to  him  siace  he  is.
 the  Central  Minister  of  Finance.  From
 this  you  will  judge  that  West  Benga!  has
 a@  special  case.

 The  Reserve  Bank  of  india  bulletin
 shows  that  for  West  Bengal  in  this  year
 3983-84  the  percentage  of  total  capital
 disbursements  for  repayment  of  debt  is
 as  high  as  35.18,  And  we  will  be  losing
 ihe  debi  relief  of  Rs.24  crores  this  year
 as  suggesied  by  the  Cemmission.  You
 may  say  that  you  bave  taken  loans  and
 you  have  to  repay  the  joans,  I  appeal
 for  the  sympathy  of  the  whole,  House
 irrespective  of  political  opinion,  to  rem-
 ember  the  special  position  of  West
 Bengal.  You  may  say  that  it  is  because
 squandering  of  money  by  the  Left  Front
 of  Government,  I  would  jike  to  remind
 him  that  during  the  year  1972-71  wheo
 there  was  the  Congress  Governre  nt,  this
 percentage  was  36.26  and  in  1973-74  it



 485  8th  Fin.  Comm.  Rep.  SRAVANA  13,  19064SAKA)  8th  Fin.  Comm.  Rep.  -
 etc.  ह  2

 was  46.76,  So,  for  West  B:ngal  this
 has  always  been  a  very  heavy  burden
 under  which  we  suffer,  Therefore,  on
 the  question  of  debt  re-scheduling  our
 case  has  to  be  very  seriously  considered,
 ?  there  was  time  at  my  disposal  ।  would
 have  shown  that  the  position  of  other
 States  is  not  as  bad  as  ours.  11
 is  not  our  creation.  It  is  the  legacy
 that  we  bear  because  of  the
 country’s  partition’  and  Other  atten-
 dant  problems  When  I  speak  about
 Government’s  decision  of  non-imple-
 menting  the  recommendations  from  1984-
 85  1  speak  not  only  for  West  Bengal  but
 for  the  entire  eastern  region.  Since
 there  ४  90  time  ।  cannot  substantiate
 my  point  with  facts  and  figures.

 About  other  recommendations  of  the
 Gommission  with  regard  to  the  share  of
 the  State  in  the  corporate  taxes,  ।  fully
 support  that  and  ।  hape,  the  Government
 will  implement  that.

 Regarding  another  recommendation
 of  the  Commission  not  to  increase  the
 administered  prices,  the  administered
 prices  should  not  be  enhanced  =  क
 future  because  that  robs  the  States  from
 their  legitimate  share  and  that  also
 adds  more  burden  to  the  States,  1
 would  like  the  Minister  to  comment
 on  it.  Lhope,  they  will  accept  =  the
 recommendations.

 Finally,  since  we  are  क  the  middle
 of  the  year,  there  is  enough  time  to
 revise  the  decision  of  the  Government
 to  implement  these  recommendations  from
 1984.85,  Whatever  different  Members
 may  be  forced  to  speak  here,  in  the  heart
 of  their  hearts,  those  who  are  coming
 from  11  deficit  States,  all  of  them  will
 agree  with  me.  I  beseach  you,  please
 change  your  decision  and  implement  the
 Commission's  tecommendations  from  this

 year,

 PROF,  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur)  :  Madam,  the  appoint-
 ment  of  the  Finance  Commission  has
 always  been  a  matter  of  great  satisfaction
 to  the  various  contenders  for  their  share

 ete.  (M)
 in  the  finances,  ।  has  been  suggested  by
 ‘one  of  our  friends  from  the  opposite  side
 that  the  Finance  Commissions  have  a
 wery  heavy  pro-Centre  bias.  Madam,  I
 refute  this  charge,  ४  ‘  not  the  case,  On
 the  other  hand,  itis  the  Finance  Com-
 missions  which  have  done  justice  to  the
 claims  of  the  various  States  and  as  has
 been  the  case  with  the  earlier  Finance
 Commissions  also,  the  Seventh  Finance
 Commission  recommended  a  devolution ।
 of  quite a  big  sum,  Now  we  have  the
 Eighth  Finance  Commission  which  has
 Suggested  a  devolution  of  Rs.  38,500
 crores,  So,  there  is  a  significamt  recom-
 mendation  because  it  shows  that  the
 Centre's  finances  and  the  States’  finances
 have  both  been  considered  by  the  Finance
 Commission  and  some  sort  of  a  balance
 has  been  struck,  In  their  approach  to
 the  Report  of  the  Eighth  Finance  Com-
 mission,  the  Commission  states  that  their
 task  is  not  easy,  it  is  to.  harmonise  and
 to  balance  the  various  claims  that  are
 placed  upon  them.  So,  if  we  view  from
 that  angle,  the  appointments  of  the  Com-
 missions  under  Article  280  of  the  Con.
 stitution  have  been  given  great  significance
 and  the  names  of  the  various  Chairmen
 would  suggest  that  men  of  eminence  have
 been  appointed  as  the  Chairmen  and  the
 Members.  The  first  Finance  Commission
 was  headed  by  Shri  KC.  Niyogi,  the
 second  one  by  Shri  K  Santhanam  and
 the  third  one  by  Shri  -  K.  Chanda  who
 was a  former  Comptroller  and  Auditor
 General  of  India  Then  two  judges  also
 figure  in  this  list—Dr,  P.V.  Rajamannar
 and  Justice  Shelat  who  headed  the  Seventh
 Commission.  Then  Mr.  Mahavir  Tyagi
 and  Mr,  टि.  Brahmananda  Reddy  have
 also  been  there.  So,  the  appointment  of:
 Mr.  ह  B  Chavan  who  was  the  Finance
 Minister  earlier,  is  also  थ  tribute  to  his

 experience  and  recognition  of  the

 good  work  that  he  has  done  in  submitt-
 ing  this  Report  along  with  the  other  Mem-
 bers  of  the  Commission,

 The  Commission  had  to  think  of
 the

 claims  advanced  by  the  States  Two  main

 claim  of  the  States  is  that  they  should
 have  the  share  in  the  corporate  (ax  and
 also  some  share  in  the  surcharge  on  in-

 come-tax  and,  lastly,  they  should  get

 someth ng  out  of  the  administered  prices



 अ!  ह.  आन  क  (ए
 ete.  (M)

 Prof,  Narain  Chand  Parashar]

 and  the  rise  in  this  should  be  shared  by
 the  States  abso  |  (बसा  rrup  ions),  ि

 AN  HON'BLE  MEMBER  ;  ।  should
 be  abolished,

 PROF,  NARAIN  CHAND  PARA-
 3HAR  :  Whether  itis  abolished  or  not,
 the  Commission  have  taken  #  diffcreat
 view.  They  said,  if  it  is  only  a  revenue-
 hunting  exercise,  then  it  should  be  aboh-

 shed  otherw:se, if  that  is  nol  the  case,
 then  it  should  be  conumucd  So  what  ।
 maintain  is  that  the  cl.ims  of  the  Siatcs
 have  been  consdered  and  they  have  been
 given  duc  weightage.  ।  is  the  case  of  the
 Centre  has  abby  beeo  taken  into  account
 because  it  is  primarily  a  commission  of
 the  Central  Governmint  But  ।  woukd
 join  in  the  pka  made  by  my  senior  col-
 league  Shri  K  Brahmaraoda  Reddy  for
 local  bodies  because  the  local  bodies  -

 the  Municipal  Committee,  the  Town  Area
 Committees,  the  Notified  Area  Com-
 nitiees,  the  Zula  Parishads,  the  Panchayat
 S3amitis  and  Panchayats—do  no  figure
 anywhere  -  submission  was  made  al
 the  time  of  the  Seventh  Commusion  also
 that  this  should  be  considered  but  it  was
 too  late  then.  I  do  not  know  why  it  has
 not  been  considered  by  this  Commission
 bot  ।  would  plead  with  the  Government
 of  India  through  yeu,  Madam,  that  ०
 ‘he  Ninth  Finance  Commission,  the  claim
 of  the  local  self  government  institutions
 should  be  cons-dered  on  a  priority  basis
 because  according  to  a  study  conducted

 by  the  Nationa!  Jastiture  of  Urban
 Studica,  it  has  been  found  that  85  per
 cent  of  the  Municipal  ८  mmitices,  Town
 Area  Committees,  Notificd  Area  Com-
 mittees,  etc.  ase  going  down  in  the

 quzl  y  of  servies  in  providing  civic
 amenities  to  the  people  living
 mm  those  areas.  This  is  the  case

 of  ०  per  cent  of  the  Notified  Area  Com-
 mitiees.  etc,  that  the  basic  amenities
 which  are  be ng  provided  to  the  people
 are  of  @  -ा  poor  quality—sanitation,
 health,  educauon  and  all  that.  If  you
 go  to  a  Municipal  schoo!  in  a  small  town
 you  will  see  the  conditions  there  If  you
 visit  the  municipal  school  of  hospital  in
 Delhi  and  then  visit  a  national  school  or
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 hospital,  or  even  of  the  Delhi  Administra-
 tion,  it  will  reveal  the  difference,  There-
 fore,  there  is  a  lot  of  urgency  about  it,

 When  it  comes  to  education,  you  arc
 asking  the  local  panchayats  and  munici-
 palities to  raise  funds  for  the  building.
 But  many  of  the  schools  have  no  build-
 ings  at  ail  and  their  sanitary  conditions
 are  का  poor,  So,  ।  would  urge  that  the
 demand  that  the  local  bodies  including
 the  rural  bodies  should  be  given  a  duc
 share  in  the  finances  might  be  considered
 for  the  furore.  They  also  have  a  legiti-
 mate  claim  because  they  spent  a  good
 chunk  of  money  for  the  service  of  the
 mation,

 Iam  happy  that  the  Commission  has
 upgraded  the  standards  of  administration
 m  Chapter  XI]  and  has  made  a  good  re-
 commendation.  The  9  areas  which  have
 been  selected  by  the  Commission,  ase  the
 -०  which  are  primarily  taken  for  granted
 to  carry  on  the  burden  year  after  year.
 Expansion  takes  place,  more  burden  comes,
 bul  no  upgradation  takes  piace  Now,  acce
 ording  to  this  report,  there  is  upgradation
 of  police,  educaticn,  jail  admunistration
 tribal  administration,  health,  judicial
 administration,  district  and  revenue  ad-
 ministration,  traming  and  treasury  and
 accounts  administration.  These  are  the
 9  areas  which  have  been  specifically  seie-
 cted  by  the  Commission  for  upgradation,
 to  be  looked  after  better  in  the  future

 There  sre  States  which  have  no  tribal
 population,  hke  Haryana  and  Puojab.
 Therefore,  on  this  score,  they  would  get
 any  grants  under  item  (iv),  while  some
 other  States  will  get  it.  [am  happy  that
 our  State of  Himichal  Pradesh  is  given
 adequate  shase  under  this  1 €८0 06110
 tron,

 So  far  as  education  is  concerned,  ॥  am
 very  grateful  to  the  Commission  that  they
 have  taken  note  of  the  genuine  and  pres-
 sing  needs of  the  States.  The  Commis-
 sion  says  that  the  Ministry  of  Education
 slated  thai  there  were  no  pucca  buildings
 or  adequate  staff,  The  Minsiry  of  Educa-
 tion  have  placed  the  financial  require-
 menis  for  the  sbove  schemes  al
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 Rs,  3,247.86  crores,
 says  *

 The  Commission

 “Ki  seems  to  us  that  lack  of  pucca
 byildings  for  the  primary  schools
 and  the  existence  of  single-teacher
 primary  schools  constitute  two
 basic  weakness  in  the  education
 system,  Presently,  1,385,666  pri-
 mary  schools  accounting,  for
 4088  per  cent  of  total  number  of
 primary  schools  in  all  the '  2
 States  are  functioning  in  thatched
 huts,  tents,  etc  We  have  decided
 that  the  States  in  which  the  per-
 centage  of  primary  schools  with-
 out  pucca  buildings  exceed  40  per
 cent  should  be  helped  with  up-
 gradation  outlays  to  bring  down
 the  percentage  of  such  primary
 schools  to  the  all  India  average
 i,c,  40  per  cent,”

 This  is  one  instance  to  show  that  the
 Commission  has  gone  into  the  problem  in
 depth,  analysed  the  requirements  and
 finally  recommended,  not  the  amount
 which  the  Ministry  of  Education  wanted,
 but  they  have  allocated  Rs  164,39  crores
 for  the  construction  of  38,946  additional
 school  buildings  in  all  the  11  States  where
 the  pucca  buildings  and  primary  school
 teachers  are  not  in  adequate  ‘strength,  to
 make  them  come  up  to  the  level  of  the
 other  States,

 1  am  rather  very  much  disturbed  to  note
 that  some  friends  in  the  House  think  that
 the  Special!  Category  States  are  a  burden
 on  the  nation.  1  find  from  the  speeches
 that  some  hon.  Members  have  said  that
 whatever  is  spent  by  these  States  is  to  be
 born  by  the  Centre.  The  Special  Cate-
 gory  Stat:s,  which  include  8  hill  States  of
 the  country  located  in  the  border,  have
 special  requirements,  They  have  great
 potential  for  developmegt,  ।  is  at  their
 cost  that  the  States  in  the  plains  Fave  dev-
 eloped,  For  example,  Punjab  and  Haryana
 have  developed  at  the  cost  of  Himachal
 Pradesh.  Similarly,  Nagaland,  Arunachal
 Pradesh,  Manipur  and  Meghalaya  have
 contributed  to  the  development  of  Assam
 and  Bengal,  The  argument  that  Special  Cate-

 gory  States  draw  a  lot  of  the  attention  of
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 the  Centre  and  are  better  left  to  be  looked
 after  by  themselves  should  not  be  taken
 too  seriously,  These  States  are  disadvan-
 tageously  placed  by  nature  and  by  geog-
 raphy  and  they  remained  undeveloped
 from  the  very  beginning.  The  Britishers
 and  other  people  looked  at  them  as  plea.
 sure  resorts  and  health  resorts.  So,  they
 looked  at  them  only  from  that  point  of
 view,  The  result  was  that  the  natural  re-
 sources  of  these  States  remained  either  घान
 tapped  or  they  were  tapped  and  utilized
 for  the  markets  which  were  flourishing  in
 the  towns  below.  So,  the  cities  and  towns
 in  the  plains  flourished  at  the  cost  of  the
 hill  States  and  that  is  why  the  hilly  States
 lagged  behind.  That  is  why  our  Chief
 Minister  pleaded  before  the  Commission
 for  an  adequate  share  in  the  revenue  rea-
 source,  so  far  as  excise  ७  concerned;  he,
 pleaded  for  10  per  cent  extra  for  these

 “States,  Though  this  has  not  been  accep-
 ted,  yet  in  certain  areas;  as  for  example,
 in  the  area  of  education,  30  per  cent  of
 the  extra  component  has  been  added  to
 the  grant  for  the  States  because  the
 costs  for  buildings  there  are  more  than  in
 the  plains.  This  is  one  aspect  which  has
 been  looked  into,

 [  would  refer  to  one  more  important
 thing  that  the  Commission  has  looked  in-
 to  or  cared  to  see.  The  Members  of  Par-
 Jiament  belonging  10  the  hill  States  under
 the  auspices  of  All-India  Hill  People’s  Wel-
 fare  Association  (Registered)  called  on  the
 Commission  and  presented  a  memorandum
 last  year  at  about  this  time  pleading  for
 smaller  administrative  units,  Now  my  fri-
 end  from  U.P,,  Mr.  Rawat  was  also  there
 with  me,  and  Mr,  Joshi  and  some  others
 from  other  States  were  also  with  me  and
 we  pleaded  that  a  development  block  in  a
 hill  State  like  Himachal  Pradesh  or  Mani-
 pur  or  Nagaland  or  Tripura,  or  for  that
 matter  Union  Territories  like  Mizoram
 and  Arunachal  Pradesh,  or  Jammu  and
 Kasmir  and  U.P,  hill  areas  and  other  hill
 areas,  should  be  smaller  in  size  because
 the  development  work  cannot  be  done
 with  as  much  speed  as  it  can  be  done  in
 the  plains  where  the  size  is  more  compect,
 the  means  of  communication  are  more
 easy,  and  it  is  easier  to  ensure  quick  deve-
 lopment,  So  we  thought  that  the  number
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 of  blocks  should  be  increased  in  Himachal
 Pradesh  and  other  States  and  it  should  be
 brought  to  a  compact  size.  Now,  what
 is  the  attitude  of  the  Central  Government?
 The  Central  Government  says,  ‘Well,
 -०  objection  to  the  increase  in  the  number
 of  blocks,  You  can  increase  the  number
 of  blocks,  but  you  must  share  the  initial
 cost,  That  is,  the  cost  of  establishment
 and  administration  of  the  block  must  be
 borne  by  the  State  Goveraments  themsel-
 ves,  which  would  be  a  big  burden  for  the
 States  and  therefore,  we  would  plead  that
 the  Commission  should  take  this  into  can-
 sideration  that  administrative  units  fike
 tehsils,  talukas  and  districts  and  commu-
 nity  development  blocks  should  be  more
 compact,  should  be  smaller  in  size,  con-
 sequently  larger  in  number  in  Hill  States
 than  in  other  States  because  of  the  pecu-
 liar  difficulties  which  they  are  experien-
 cing  and  in  this  case  we  had  recommen-
 ded  that  for  Himacha!  Pradesh  instead  of
 69  blocks there  could  be  100  blocks ०  so.
 That  would  be  the  number  which  the
 State  Governments  take  imto  considera-
 tion,  which  the  Centre  could  decide.  But
 the  Commission  has  not  taken  this  claim
 into  consideration,  but  this  is  very  mach
 important  becauss  management  of  the  ad-
 ministration  would  not  be  superb  unless
 the  size  is  manageable  Now,  we  have
 seen  that  the  small  States  as  for  example,
 Himachal  Pradesh  has  flourished,  Mani-
 pur  has  gone  up  and  similarly  Tripura  and
 similarly  Nagaland,  because  the  smal!
 States  have  come  up.  At  a  resuls  deve-
 lopment  will  be  faster,  In  case  they  are
 clubbed  with  bigger  States,  these  would  be
 the  most  backward  areas  and  therefore,  ।
 plead  for  smaller  administrative  units  for
 a  large  number  of  development  blocks  in
 the  hill  States,  not  only  in  Himychal  Pra-
 पंडा,  but  in  all  hill  States  in  the  country,
 and  ।  would  plead  that  excessive  attention,
 more  than  due  aticalion,  should  be  given
 to  these  States  because  of  ihe  problems
 that  they  are  always  experiencing  in  vari-
 ous  ways.  ।  would  also  plead  that  the
 natural  calamities  should  be  given  a  cons-
 tant  vigil  by  the  Centre  because  whether
 it  is  soow  fall  in  Himachal  Pradesh  or
 flood  in  the  piains  or  U.P.  of  a  cyclone
 io  Andhra  or  Kerala,  it  is  a  national  cala-
 mity  and  a  national  calamity  should  -०
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 be  left  to  the  States  to  look  after  because
 States  have  limited  resources.  They  can-

 And  we
 have  been  demanding  that  iastead  of  sen.
 ding  8  Central  team  to  go  there,  which
 takes  a  long  time  in  examining  the  flood
 and  such  other  situations  as  before,  why
 don't  we  have  some  sort  of  a  permanent
 act  up  there  which  can  put  the  machinery
 immedively  into  action  7  ।  is  said  that
 there  was  margin  money  that  is  available  in
 the  States  and  the  States  can  start  initially
 with  the  margin  money.  But  the  margin
 money  was  very  small.  For  example,  for
 Himachal  Pradesh  the  margin  money  is
 only  2  8,75,000  So,  what  can  you  do
 with  this  7  Their  Joss  is  to  the  extent  of
 Rs,  20  crores,  What  this  margin  money
 can  do?  And  the  visit  of  the  Central
 team  and  all  thac  would  take  a  long  time
 So  I  would  plead  that  the  Commission  in
 its  wisdom  may  consider,  and  if  the  Com-
 mission  will  not  do  it,  then  the  Central
 Government  may  consider  some  sort  of  a
 parmanent  set-up  for  meeting  the  natural
 calamities  in  all  the  States—calamities  be-
 cause  of  snow-fall,  rainfall,  floods,  cyclone
 or  anything  of  this  kind  -so  that  imme.
 diate  relief  is  given  to  the  people  and
 things  are  done.

 Now,  this  reference  to  the  20.point
 Programme  is  the  reference  to  the  wel-
 fare  programmes  for  the  destiny  of  India,
 but  the  banks——because  the  Minister  for
 Banking  is  sitting  here,  1  would  point  out
 to  him  that  the  criteria:  for  opening  the
 branches  of  the  bank  in  hill  States  and
 regions  should  be  different.  They  should
 pot  be  linked  to  distence.  That  is,  a  bank
 should  not  be  debarred  within  8  kilome-
 tres  dittance,  Eight  kilometres  in  a  hill
 State  would  mean  a  lot,  there  may  be  a
 stream  and  a  mountain  in  between,  and
 ao  it  should  not  also  be  linked  to  the
 population.  So,  a  more  liberal  opening
 of  the  bank  branches  would  beip  .in  the
 implementation  of  the  20-point  program-
 meand  the  policy  of  the  Reserve  Bank
 is  a  great  hurdle,  it  is  a  big  block  in  the
 way  of  implementation  of  the  programmes
 -  far  as  the  hill  States  are  concerned  be-
 cause  Dot  granting  enough  branches,  not
 opening  the  branches  in  places  where  peo-
 ple  can  easily  reach  them,  where  they  can
 benifit  from  the  location  of  these  branches
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 If  you  want  to  make  this
 Plan  a  success  or  the  20  Point  Programme
 -  success,  the  bank  which  has  come  to
 play  a  key  role  should ०  allowed  to  pro-
 liferate  into  the  very  interior  of  the  vill-
 ages  whether  in  plains  or  in  other  parts  of
 the
 District

 country,  We  have  a  system—that  each
 is  given  to  a  bank  called  in  the

 Jead  bank  of  the  district  and  the  lead
 bank  manages  the  programme,  One  of
 the  State  Governments  had  suggested  the
 block  approach  1  think  it  is  Maharashtra
 or  some  other  Government,  They  sugg-
 ested  that  block  should  be  a  unit  for  deve-
 lopment  not  the  district.  1  plead  that  you
 should  have  a  lead  bank  for  each  block
 and  not  lead  banks  for  the  districts,  be-
 cause  district.  is  big  in  size  and  any  bank
 would  not  be  able  to  do  justice,

 I  would  plead  at  each  block  beadquar-
 ters  there  should  be  a  branch  of  the
 fend  bank  of  the  district  and  we
 should  accept  the  concept  of  lead  bank
 for  the  block  rather  than  lead  bank  for
 the  district,

 For  communications  also,  for  expan-
 sion  ०  posts  offices  and  provision  of
 P  COs  and  other  infrastructure  we  should
 have  a  better  deal.  Hill  States  are  always
 lacking  an  infrastructure—may  be  in  the
 Railway  lines,  may  be  roads,  which  are
 prime  necessity  for  us.  Dr.  Parmar  used
 to  say  that  first  priority  in  Himachal  or
 hilly  area  should  be  road  No,  1,  road  70.
 2  and  so  on  and  so  forth.  Road,  bridges
 and  railway  line—for  this  enough  money
 should  be  given.  Enough  money  should
 be  given  for  generation  of  hydel  power
 which  is  the  primary  source  of  income  for
 us.
 for

 It  should  be  regarded  as  potential
 our  development.

 With  these  words  I  commend  the  good
 work  done  by  the  Finance  Commission
 and  ।  find  no  justification  in  the  criticism
 that  the  recommendations  have  not  been

 implemented  this  year,  They  can  be imp-
 emented  the  next  year  with  better  speed
 and  with  better  efficiency.

 MR.  CHAIRMAN  :  Dr,  ै,  Kulandai-
 velu.

 The  original  speech  was  delivered  in  Tamil.

 8th  Fin.  Comm.  Rep.  454.0
 etc.  (M  ’

 *DR.  ४.  KULANDAIVELU  (Chidam-
 baram)  :  On  behalf  of  my  party  the
 Dravida  Munnetra  Kazhagam,  I  wish  to
 make  a  few  suggestions  about  the  Report
 of  the  8th  Finance  Commission  and  the
 Explanatory  Memorandum  of  the  hon,
 Minister  of  Finance  accepting  the  recom-
 mendations  contained  in  this  Report.  I
 am  compelled  to  point  out  that  this  dis-
 cussion  has  highlighted  the  frustration
 that  has  set  in  even  among  the  Members
 of  the  ruling  party  at  the  Centre,  The
 Finance  Minister’s  announcement  that
 the  recommendations  of  the  Finance
 Commission  would  not  be  implemcnted
 for  five  years,  which  is  a  constitutional
 requirement  has  confounded  the  ruling
 party  members.  The  Finance  Minister’s
 assertion  that  the  recommendations  would
 be  implemented  during  the  period  of  4
 years  starting  from  1985-86  has  further
 confused  them,  I  am  not  making  any
 allegation  against  this  approach  of  the
 Finance  Minister,  The  hon,  member
 Shri  Brahmananda  Reddy,  a  senior  ruling
 party  member,  in  the  course  of  his
 speech,  has  demanded  the  implementa-
 tion  of  8th  Finance  Commission's  recom-
 mendation  from  1984-85,  He  must  be
 fully  convinced  of  the  reasons  for  this
 demand,  because  he  was  the  Chairman
 of  7th  Finance  Commission.  ।  ७  no
 doubt  that  the  demand  of  his  senior
 colleague;  Shri  Brahmananda  Reddy,  has
 stumped  the  ।  inance  Minister,

 The  States  are  being  denied  their  share
 of  about  Rs.  1500  crores  because  of  this
 unprecedented  decision  of  the  Finance
 Minister,  it  will.,be  no  exaggeration  to
 say  that  this  is  a  grand  deception  that
 has  been  perpetrated  on  the  States.  The
 Reports  of  the  2nd  Finannce  Commission
 and  the  5th  Finance  Commission  were
 submitted  much  later  than  30th  April,
 on  which  date  the  report  of  the  8th

 Finance  Commission  was  presented,  Yet

 those  Reports  were  given  effect  to  from
 Ist  of  April  fora  period  of  five  years,
 ldo  not  know  the  compulsions  of  the
 Finance  Minister  in  not  implementing
 8th  Fisance  Commission's  report  from
 Ist  April  1984,



 ७  8th  Fin,  Comm.  Rep.
 etc.  (M)

 (Dr,  ह,  Kulandaivelu]
 I  would  like  to  make  another  sugges-

 tion  for  the  consideration  of  the  Finance
 Minister,  The  Seventh  Five  Year  Plan
 starts  from  1985-86  and  it  will  run  for
 five  years,  There  has  been  a  demand  in
 the  country  that  the  Finance  Commis-
 sion’s  recommendations  should  ०  impile-
 mented  concurrently  with  that  of  the
 Five  Year  Plan.  Though  the  recom-
 mendations  of  8th  Finance  Commission
 may  not  be  implemsnted  from  1984-85,
 I  submit  that  the  Finance  Minister  may
 thiak  of  Implemeating  them  from  the
 1985.86  for  a  period of  five  years  along
 with  the  7th  Five  Year  Plan.  Both  will
 come  to  an  cod  in  1990-91,  This  will
 ensure  proper  devolution  of  funds  for  the
 successful  implementation  of  Plan  schemes
 by  the  States.  .  क

 Sir,  ।  would  refer  to  anoiher  innovative
 depsrture  that  has  becn  made  by  the
 &th  Finance  Commission.

 16,56  brs,

 {Mig.  Deeuty-Speaker  in  the  Chair}

 A  distinction has  been  made  between
 sucplus  States  and  deficit  States.  The
 hon,  Member  who  preceded  me  demand-
 ed  that  th.  Hill  States  must  be  treated
 on  a  special  footing,  because  they  have
 not  kept  pace  with  the  progress  made  ऑ
 other  States  in  the  country.  If  the  ruling
 party  members  themselves  admit  that  the
 scheduled  tribes  living  in  the  Hill  States
 have  not  madc  any  progress  even  after
 37  years of  independence,  then  it  is  a
 candid  admission  of  the  failure  of  the
 Central  Government  in  implementing
 plan  programmes  in  the  Hill  States,-  If
 there  had  been  berter  administration  in
 these  Hill  States,  if  the  plan  schemes  had
 been  implemented  vigorously  afl  these
 years,  if  industrial units  had  been  sei  up
 in  these  arcas,  then  the-e  would  have
 beeo  appreciable  progress  in  these  Hill
 States.  The  very  demand  from  =  -
 Congress  Party  Members  for  special  trest-
 ment to  the  deficit  states,  ic.  the  Hill
 States  concedes  the  abysmal!  failure  of
 their  own  party  Goverament  at  the  Centre
 in  the  matter  of  developing  Hill  States,
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 I  will  give  you  the  example  of  surplus
 in  the  furm  of  Tamil  Nadu,  During
 D.M.K.  rule  in  Tamil  Nadu  under  the
 ‘chief  ministership  of  Dr  Kalaignur
 Karunanidhi  was  a  beacon  light  for
 other  States  to  follow,  The  ए  ह.  ह.
 Chief  Ministers  brought  Tamil  Nadu  to
 the  second  place  in  industrial  develop-
 meat,  -Tami]  Nadu  made  a  remarkable
 Progress  in  education,  The  health
 schemes  in  rural  areas  were  implemented
 with  verve  and  vigour,  Potable  water
 supply  was  ensured  in  all  the  villages  in
 Tami!  Nadu.  Rural  electrification  was
 given  top  priority.  By  ensuring  adminis-
 trative  efficrency,  by  tightening  tho  tax
 collection  machinery,  by  cutting  drasti-
 cally  the  non-plan  expenditure  and  by
 prudent  financial  management,  Dr,
 Kalaignar  Karunanidhi  converted  Tamil
 Nadu  into a  surplus  revenuc  State.  If
 the  8th  Finance  Commission  had  declared
 Tamil  Nadu  as  a  surplus  State,  it  is  en-
 tirely  due  to  the  competence,  of  Dr,
 Kalaignar  Karunanidhi  in  managing  the
 finances  of  the  State  when  he  was  the  Chief
 Minis'er,  Instead  of  giving  incentives  and
 inducements  for  such  surplus  States,  they
 are  being  denied  their  legitimare  share
 in  the  financial  allocations,  lam  sorry
 to  say  that  a  premium has  been  put  of
 financial  mismanagement,  oo  imprudence
 and  on  administrative  inefficiency.
 Otherwise,  there  would  not  be  so  many
 financial  incentives  for  the  so-called
 deficit  States.  =f  am  sorry  to  say  that
 this  approach  may  lead  to  financial  part-
 nership  also,  The  Opposition-ruled
 States  may  be  declared  as  surplus  States
 and  denied  adequate  financial  allocations
 by  the  Central  Government.  Similarly,
 the  ruling  party  at  the  Centre  may  be
 soft  to  the  Congress-ruled  States  ०
 allocating  more  money  under  the  garb  of
 deficit  States.  This  is  not  conducive  for
 economic  growth  of  the  couniry  oo  an
 even  keel,

 MR.  DEPUTY-SPEAKER  :  You
 must gO  a  (ह  faster  so  that  you  can
 cover  more  points,

 17  bes,

 DR  ४,  KULANDAIVELU  :  ।  must
 be  clear  in  my  points,  By  naturel  am
 a  litte  bit  sluggish.  Shri  Brahmanands
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 Reddy,  the  hon.  Member  belonging  to  the
 culing  party  has  given  some  commend-
 able  views  for  the  acceptance  of  the
 Finance  Minister,

 Sir,  ह  -  sorry  to  say  that  the  recom-
 mendation  of  the  8th  Finance  Commis-
 sion  runs  counter  to  the  views  being
 adumbrated  by  the  hon,  Prime  Minister.
 Our  hon.  Prime  Minister  has  been  laying
 great  stress  on  population  control,  She
 has  advocative  greater  incentives  for  the
 States  vigorously  implementing  family
 welfare  schemes  for  containing  popula-
 tion  explosion.  But  the  &th  Finance
 Commission  has  recommended.  financial
 allocation  on  the  basis  of  population.
 That  means  the  States  which  bring  down
 population  will  get  less  money.  For
 example,  asa  resalt  of  effective  imple-
 mentaticn  of  family  welfare  schemes,
 Tamil  Nadu  which  had  41  Lok  Sabha
 seats  got  only  39  Lok  Sabha  seats  Two
 Lok  Sabha  seats  for  Tamil  Nadu  were
 fost  because  of  effective  implementation
 of  family  welfare  schemes.  Now,  Tamil
 Nadu  will  get  less  financiaf  allocation
 also.  हि  ।  doing  justice  to  the  State ?
 iu  is  not  that  by  referring  to  this  1  am

 against  the  family  control  schemes.  All
 i  wish  to  stress  is  that  the  States  which
 impiement  family  welfare  schemes  with
 due  deference  to  the  wishes  of  the  Prims
 Minister,  the  present  Prime  Minister,
 must  not  be  denied  their  share  in  central
 revenues,

 I  take  this  opportunity  of  demanding
 that  Corporation  tax  must  be  brought
 under  divisible  pool  and  the  States  must

 get  their  share  in  the  corporation  tax,
 Only  when  the  States  are  siroag,  the
 Centre  can  become  powerful,  That  is

 why  Dr  Kalaignar  Karunanidhi’  had  de-
 manded  State  auionomy,  We  do  not
 know  whether  the  Sarkaria  Commission
 has  started  working,  Without  devolution
 of  powers,  there  cannot  be  real  devolu-
 tion  of  funds.  The  States  must  be  given
 more  autonomy.

 MR,  DEPUTY-SPEAKER :  You
 bave  already  taken  15  minutes,  Kindly

 conclude,

 ४
 etc.  (M)

 ।

 SHRI  M,  RAM  GOPAL  REDDY
 (Nizamabad) :  He  is  speaking  in  a
 sweet  language  in  a  sweet  manger.  He  is
 making a  good  speech.  Let  him  speak
 for  some  mare  time.

 DR.  ५४,  KULANDAIVELU  5
 for  the  compliment

 Thank

 MR,  DEPUTY-SPEAKER  :  You
 take  two  more  minutes  and  conclude
 your  speech.  I  ring  the  Bell  as  a  warn-
 ing  for  you  to  conclude,

 DR,  ४.  KULANDAIVELU 5  For
 natural  calamities  only  59%  has  been  made
 in  the  annual  plan  allocation,  Tamil
 Nadu  suffered  continuously  for  3.  ४  years
 because  of  recurring  drought.  Crores  of

 rupees  were  fost  in  this  The  acute
 drought  was  followed  by  unprecedented
 floods.  which  caused  widespread  damage
 to  life  and  property  worth  several
 hundreds  of  crores.  Several  villages  were
 washed  away,  Wast  tracts  of  fertile
 lands  became  a  cessepool  Out  of  the
 annua!  plan  a'location  of  Rs.  916  crores,
 5°  for  natural  calamities  comes  to  Rs.  46
 crores.  Is  this  sufficient  to  ‘meet  the
 loss  suffered  due  to  drought  and  floods  ?
 This  is  too  meagre  to  tide  over  the  natu-
 ral  crises.  More  funds  should  be  allocat-
 ed  for  natural  calamities,  So  far  as  Tamil
 Nadu  was  concerned,  the  States  has  to

 face  the  rehabilitation  of  Sri  Lankan  re-

 fugees.  They  are  pouring  in  Tamil  Nadu.
 I  demand  separate  allocation  of  funds
 for  rehabilitation  of  Sri  Lankan  refugees
 in  Tamil  Nadu.  Presently,  the  paucity
 of  funds  has  reduced  Sri  Lankan  refugees
 to  beggary.  The  Finsace  Minister  should
 look  into  this  special  problem  of  Tamil
 Nadu  and  allocate  more  funds,  Similar-
 ly,  the  State  Governments  are  to  meet
 the  D.A.  Demands  of  State  Government

 employees  They  demand  that  their  DA,

 should  be  on  par  with  the  rates  of  DA.

 being  given  to  Central  Government  em-

 ployees.  This  is  ।  legitimate  demand.
 For  this  the  State  Governments  must  be

 given  funds  by  the  Central  Governments.
 I  will  give  you  thc  example  of  म  con-

 stituency  for  stressing  the  absence  of

 roads  and  link  roads  क  coastal  areas.

 My  parliamentary  constituency,  Chidam-



 *

 बडी...  8th  Fin.  Comm.  Rep.
 ate.  (M}

 [Dr.  ।.  Kulandaivetuy
 baram,  iv  in  coastal.  We  do  mot  have
 roads  and  link  roads  which  hinder  eco-
 somic  devefopment,  More  funds  should
 be  allocated  for  roads,  which  are  the
 arteries  for  economic  developmem  The
 hon.  Member  who  preceded पाट  referred
 to  the  need  for  opening  more  posal
 communications  in  Hil  areas,  |  demand
 that  this  should  not  be  restricted  to  Hil
 areas  only  The  Postal  Deperimens
 take  shelter  ander  the  constraints  of  po-
 pulation  for  opening  a  post-office  or  थे
 telephone  office.  The  population  should
 aot  be  basic  criterion  for  opening  posl-
 offices,  7  basic  need  of  the  peoptc
 should  ०  primszry  conmderation  for
 Opening  post-offices,  telegraph  offices  and
 telephone  offices  in  rural  areas.  Then
 only  rural  arene  can  have  postal  com-
 munication  facilities,  The  Finance  Com-
 mission  does  mot  seem  to  have  taken

 the  rural  development  as  the  besis  for
 its  recommendation.  1  suggest  that  the
 Finance  Minister  should  not  hesitate  to
 modify  the  recommendations  ef  8th
 Finance  Commission  for  the  sake  of
 ensuring  rural  development  io  the
 comntry.  Only  wheo  the  Siate  develop,
 the  Centre  can  be  stable  and  rong,
 This  must  be  the  basis  for  financial  allo-
 cations  ०  the  Centre.  With  these
 words,  ।  conclude  my  speech,

 Sito  नि मंसा  कुमारी  शक्तावत  (चित्तौड-

 गढ़े)  :  माननीय  उपाध्यक्ष  जी,  मैं,  आठठे

 विल  आयोग  की  रिपो  का  स्वामर  करती

 हूं।  वित्त  आयोग  के  अध्यक्ष  तथा  धन्य

 सदस्यों  का  सी  मैं  साभार  व्यक्त  करू  मी  कि

 उन्होंने  उत्पादन  शुल्क में  राज्यों  का  पांच
 प्रतिगत  भाग  बढ़ाया  है  ।  मातवे  वित्त

 आयोग में  राज्यों  का  हिस्सा  40  प्रतिशत

 था  जबकि  भा  बढ़ाकर  45  प्रतिदिन  कर

 दियां गया  है  ।  हमारे  देश के  विद्वान  जो

 संविधान  निर्माता  थे,  उन्होंने  बढ़ें  सोच.

 समझकर  के  संविधान  के  अनुच्छेद  280 में

 इस  बात  का  प्रावधान किया  कि  एक  स्वतंत्र

 वित्त  आयोग  होगा  भोर  उसकी  सिफारिशें

 AUGUST  §,  1984  ४  Fin.  Comm.  Rep.  -
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 लागू की  जायेंगी  ।  इसीलिए, .  विस  धनयोग

 के  माध्यम  से  हम  राज्यो ंके  बीच  वित्तीय

 सामंजस्य  बनाते  हैं  ।  इस  रिपोर्ट में  जो

 बात  कहीं  गई  है,  उसके  साथ  ही  इस  रिपोर्ट
 की  सिफ़ारिशों को  आप  1984-85 में  नहीं

 मान  रहे  हैं  ,  इससे  एक  बड़ी  निकट  परि-
 स्थिति  पैदा  हो  जाती है  -  राज्यों  का

 आधिक  संतुलन  बने  जाता  है  ।  खासतौर से

 मैं  राजस्थान  के  बारे  में  निवेदन  करना

 चाहूंगी,  राजस्थान  वासियों को  इस  आठवें

 वित्त  आयोग  से  बहुत  प्रतीक  धा याएं थीं। थीं  ।

 वे,  बष्टि  ही  बेसब्री से  इंतजार  कर  रहे  थे

 कि  आठवें  वित्त  भागों  की  रिपोर्ट से  उन्हें

 कुछ  राहत  मिलेगी  ।  राजस्थान  की  प्यासी

 धरती, को  जहां  पर  कि  निरन्तर  बकल

 रहता  है,  इस  वित्त  आयोग  से  एक  विशेष

 प्रकार  की  राहत  मिलेगी  |  भाप  उस  रिपो

 को  1984-85  में  लागू  नहीं  कर  रहे  हैं  ।  इस

 से  राजस्थान  जसे  पिछड  हुए  राज्य  को

 बहुत  अधिक  भाषिक  कमी  होगी  शौर 45

 करोड़  रु०  राजस्थान  को  कम  मिलेंगे  ।  इस

 प्रकार  34,25  करोड़  रेके्ु  के  कम  हो
 जायेंगे ।  दो  करोड  सेमम  प्रॉबलम के  कम

 हो  जायेंगे  ।  इसी  तरह.  8.375  करोड़

 मार्जिन  सनी  के  कम  हो  जायेंगे  ।  इस  प्रकार

 45  BUT  रुपए  कम  होने  से  राजस्थान की

 मधंब्यबस्था को  बडा  ही  भरापात  लगेगा ।
 मापने 9  राज्यों  को  495.83  करोड़  रुपए

 प्रावट-इन-एड के  कप  में  दिये  हैं  ।  शौर  वे

 सभी  पहाड़ी  क्षेत्रों  के  हैं।  इसलिये  मेरा

 निवेदन यह  है  कि  हमारा  राजस्थान  भी

 उसी  तरह  स्पेशल  प्रॉब्लम्स  रखने  बाला

 राज्य  है  ।  राजस्थान की  जमीन  साढ़े  तीन

 लाख  स्क्वायर  किलोमीटर  में  फली  हुई  है,

 या  देश  का  दूसरा  सबसे  बड़ा  प्रांत है,  यहां

 देश  के  क्षेत्रफल को  लगभग  10  प्रतिशत

 भूमि  है  भोर  देवा  मर  में  सबसे  बढ़ा  थार  का
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 रेगिस्तान  यहां  है  ।  ऐसी  समस्याओं  वाले

 राज्य  के  लिए  आप  जो  वित्तीय  सहायता दे

 रहे  हैं,  बहू  बहुत  ही
 कम

 है  ।  जिस  प्रकार
 '

 से  पहाड़ी  इलाकों  के  लिए,  खासतौर  से

 नागालैंड,  सिक्किम  हिमाचल  प्रदेश,  मनीपुर
 सौर  घनगरज  के  लिये,  जो  हिली  एरियाज  हैं,

 आप  सहायता  देते  हैं,  मेरा  निवेदन  है  कि

 संस्थान  को  थी.  जहां  60  प्रतिशत  भाग

 में  रेगिस्तान  कलर  है,  दी  जाने  art

 सहायता पर  फिर  से  विचर  किया  जाए  1

 आ  मैं  राजस्थान  की  भोगा  निक  स्थिति

 के  खंवंध  में  घोड़ा-सा  निवेदन  करना  चाहती

 हं’  वहां  की  अरावली  पर्वंत  शरू खला एं

 उत्तर  से  दक्षिण की  ओर  फली  हुई  हैं  ।  इस

 के  परिणाम  स्वरूप  देश भर  में  होने  वाली

 बारिश  का  बहुत  कम  भाम  राजस्थान  को

 मिल  पाता  है  भर  यह  अधिकतर  सूखा  ही

 रहता  हैं  ।  पीने  के  पानी  की  यहां  पर  भयं-
 कर  समस्या  बनी  रहती  है  ।  वहां  आज  भी

 कई  ऐसे  भांक  है,  जहां  कोसों  दूर  से
 पानी  लाना  पइता  है।  यहां  तक  कि

 रेगिस्तानी  इलाके  के  लॉय  भय नी  बेटी  को

 थी  ऐसे  स्थान  पर  देना  पसंद  करते  हैं,  जहां

 रेगिस्तान  न  हो।  परन्तु  मान्यवर  इस

 समस्या का  अभी  तक  कोई  समाधान  नहीं

 हो  पाया  है  ।  इसलिए  मेरा  निवेदन  है  कि

 वित्तीय  सहायता  देते  समय  आप  राजस्थान

 के  बारे  में  फिर  से  विचार  कीजिए ।  डंजर्ट

 एरियाज  को  भी  हिली  एरियाज  की  तरह

 Az  किया  जाना  चाहिए  ।

 आपने  जो  उत्पादन  शुल्क  में  बुद्धि  की  है,

 स्वागत  योग्य  है  ।  मैं  भी  मानती हूं  कि

 केन्द्रीय  उत्पादन-शुल्क,  आयकर  शौर

 राजस्व  के  अन्य  साधन  राज्यों  को  मिलने

 aifed  ।  अपने  उनको  दिए  भी  हैं  ।  परन्तु

 मेरा  यहां  निवेदन  है  कि  जिन  राज्यों में

 ,  विकास  पर  अपने  बजट  का  अभिक  प्रतिशत

 aa  किया  जाता  है  और  जो  राज्य  विकास

 कार्यों  पर  अपने  बजट  का  कम  प्रतिदिन  खर्च

 करते  हैं,  उन  दोनों  को  आपने  एक  ही  कटे-

 गरी  में  रख  दिया  है,  भो  कि  मान्यवर  उचित
 नहीं है  ।  शाप  पश्चिमी  बंगाल  की  सज-

 स्थान  से  तुलना  नहीं  कर  सकते  ।  इसलिए

 मेरा  निवेदन  है  कि  विकास  की  दर  को

 देखत हुए  यूपी  राजस्थान  को  विकसित में

 aga  बिगड़ी  हुई  अर्थ  व्यवस्था  मिली  है,  इस
 को  दृष्टिगत  रखते  हुये,  भ्रापकों  संस्थान

 की  ओर  बलिदान  ध्यान  देन  होगा ।  मैं

 मानती हूं  कि  हमारी  केन्द्रीय  सरकार  के

 सामने भी  कुछ  सीमाएं  हैं,  वित्तीय  कठिन-

 इयां  हैं,  परन्तु  राज्यों  की  कठिनाइयां  उनसे

 कहीं  अधिक हैं  ।  क्योंकि  राज्यों  को  विकास

 कार्य के  लिए  कफी  घनराझधि  व्यय  करनी

 पड़ती  है  ।  इसके  अलावा  राज्यों  को  कुछ

 ऐसे  अनप्रोडिक्टिव  कामों  पर  भी  व्यय

 करना  पड़ता  है,  जेसे  शिक्षा  है,  स्वास्थ्य है

 झेडयूल्ड  काइट्स  गौर  शोड्यूल्ड  ट्राइबल के

 वेलफेयर  की  स्कीम  हैं,  जिनसे  कोई  राजस्व

 प्राप्ति नहीं  होती  ।  मान्यवर  आपने  राज-

 स्थान को  136.95  करोड़  रुपये
 की

 धन-

 राशि  दो  है,  जिसमें  से  82.08  करोड़

 रु०  स्वास्थ्य  सेवाओं  के  लिए  दिए  गये  हैं
 जो

 कि  बहुत ही  कम  हैं
 ।  राजस्थान में  कई  ऐसे

 गांव  हैं,  जहां  अभी  तक  कोई  स्वास्थ्य
 केन्द्र

 नहीं  खुला  है  ।  ऐसे  इलाकों  में  लोगों  को

 चिकित्सा  सुविधा
 उपलब्ध

 नहीं  है।  कई

 स्थानों  पर  प्राईमरी  स्कूल  नहीं  है,  और  यदि

 कहीं हैं  भी  तो  वहां  पर  सिर्फ  एक  ही  टीचर

 है।  इसलिये  राजस्थान  की  पिछड़ी  हुई

 अवस्था को  देखते  हुए  मैं  सकती  हूं  यह

 बहुत  ही  कम  राश्ति  है  और  इसको  बढ़ाने

 की  भ्रावइ्यकता  है  ।

 इसके  अलावा  आपने  स्पेश्यल  प्रोब्लम्स,
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 /ो  निकला  कुमारी  शक्तावत  ]
 प्राकृतिक  झापबा मों के के  लिए  10  करोड़  ।

 की  घनसाली  राजस्थान  के  लिए  मंजूर  की  है

 जेसा  कि  मैं  पहले  भी  निवेदन  कर  चुको हूं
 ऐसे  पिछड़े  हुए  राज्य  के  लिए,  जहां  किसी

 प्रकार को  सुविधा  लोगों  को  उपलब्ध न  हो,

 जिस  के  बहुत  बड़  भूभाग  में  "रेमिस्ताग हो, हो,

 जहां  पिछले  चार  कथो  से  भयंकर  झकास

 रहा  हो  आज  सो  वर्धा  का  प्रतिशत,

 रैनफाल इतना  कम  हैं  कि  शायद  ऐसी  परि-
 स्थितियां मा  जायेंगी  वहां  पर  कोमों  को

 काम  जुटाने  के  सिए  अकाल  राहत  के  काम

 छोलने  पढ़ेंगे  ।  इसलिए  10  करोड़ की  रानी

 समुद्र  में  एक  मूंद  ढासने  के  समम है  ।  ऐसे

 पिछड़े हुये  राज्य  के  सिये  इतनी  कम  धन

 राशि  पर्याप्त नहीं  है  इसलिए  इसको  बढ़ाना
 चाहिये ।

 देश  की  so  प्रतिदिन  जनसंख्या  aia  में

 रहती  है  ।  गांव  के  लिये  दु  किये  गये  20-
 /

 सूत्री  कार्यक्रमों  से  काफी  अधिक  राहत  मिली

 है,  परन्तु  इन्हें  केबल  आप  राज्यों  पर  छोड

 दें  यह  ठोक  नहीं  Bi  साम्ों  के  वितीय

 साधन  सीमित  है,  बह  उनके  लिये  विशेष

 प्रकार  से  प्रावधान  करना  चाहते  हैं,  लेकिन

 कर  नहीं  पाते  ।  इसके  मिमे  वित्त  अयोग

 को  बिदेशी  प्रावधान  करना  चाहिए  तभी  हम

 बहुसंख्यक  लोगों  को  प्यास  कुका  सकेंगे,
 बीमारी  से  छूट का रा  दिला  सकेंगे  और  ने्तों

 में  हरियाली  की  कल्पना  कर  सकेगे  |  20-

 सूत्री  कार्यक्रम  के  लिये  आपको  विशय  ध्यान

 देकर  इन  कामों  को  हाथ  में  तना  होगा  ।

 राजस्थान  में  हमेशा  भोडर-ड्राफ्ट  रहा  दे
 अन-प्रडक्टिव  लोस  को  राइट-आफ  कर

 देना  चाहिये  क्योंकि  बराबर  ओवर-ट्राउट

 रहने से  राजस्थान  में  बहुत  हो  विपरीत

 परिस्थितियां  पैदा  हो  जाती  हैं  ।  राज्यों  की
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 बाम  के  साधन  सीमित  हैं,  केवल  उन्हें  बिक्री
 कर  धौर  उत्पादन-शुल्क  से  ही  घनसाली

 मिलती  &  1  ऐसी  स्थिति  में  झोर-ड्राफ्ट  चलते

 रहने  से  उनका  भाषिक  संतुलन  बिगड़  जाता  है।

 जैसे-जैसे  बेदी  सरकार  के  कर्मचारियों  का

 मत्ता  बताता  हैं,  मुद्रास्फीति  बढ़े  जाती  है  ।

 राजस्थान  सरकार  को  मी  झपने  कामना-

 रियों  को  मंहगाई  भत्ता  बढ़ाना  कड़ा  है।
 उसके  परिणाम  स्वरूप  अपने  जो  कटोती

 की  है  उससे  वहां  को  भधंब्यबस्था  बड़ी

 असंतुलित हो  गई  है।  भापको  विकसित

 राज्यो  की  तुलना  अविकसित  राज्यों  से  नहीं

 करनी  चाहिये  जसे  पश्चिम  बंगाल,  तमिल-

 नाडु,  कर्नाटक,  महाराष्ट्र  वर्गरहू  की  तुलना

 राजस्थान से  यदि  आप  करें  तो  यह  संभव

 महीं  होगा  ।  इसके  लिय  विशेष  बात  आपको

 सोचनी  होगी  ।

 राजस्थान  में  सिचाई  के  लिए  और

 निर्माण  कायों  के  सिये  नी  स  म  धन-
 राशि की  आवश्यकता होती  है  ।  वहां  बहुत
 सारे  सिचाई  के  काम  परेण  हुए  है  ।

 ares)  धन-प्रोडक्टिय सौन्स को राइट-झाफ सौन्स  को  राइट-साफ

 कर  ही  देना  चाहिए ।

 इसके  अतिरिक्त  विल  आयोग के  चेयर-

 मैन  ने  स्माल  सेविका मोन्स  की  मी  सीमा-

 रिश  बी  थी  |  इसके  कारण  राजस्थान  को

 23.47  करोड़  रुपया  मिलता,  लेकिन  उस

 सिफारिश को  प्रशासन  ने  नहीं  माना  इससे

 राजस्थान को  23.47  करोड़  की  होती  हुई

 है  ।  मैं  बिस  मंत्री  महोदय  से  निवेदन करू  गो

 कि इस  सिफारिश को  तो  जरूर  ही  माना

 ,  जाना  चाहिए  ।

 झान  आप  बिस  आयोग  की  रिपोर्ट  के

 झुकाकर  राजस्थान  को  4.33  प्रतिदिन  देंगे  ।

 जब  कि  सारे  देव  के  भूभाग को  ऐसा  जाये
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 तो  राजस्थान  का  भूभाग  उसका  10  प्रतिशत

 है  ।  जनसंख्या  का  बम  होना  कोई  स्राव

 बात  नही ंहै
 ।  भमाग  के  हिसाब  से  जिस

 प्रान्त  को  जितने  नका  है,  उसक  हिसाव
 से  ही  उसकों  वित्तीय  सहायता  मिलनी

 चाहिये  |  इस  तरह  से  राजस्थान  का  वित्तीय

 सहायता  का  हिस्गा  स्वाभाविक  रूप  र  बढ़
 जायेगा  ।

 आप  हिन  एरिया  को  जिस  प्रकार  से

 सहायता  देने  के  लिए  पिछड़ा  हुआ  मानते  हैं,
 उसी  तरह  से  राजस्थान  के  रेगिस्तान  को

 भी  ध्यान में  रखते  हुए  इसे  पिछड़ा  gar
 मानकर  आए  इसके  चारे  में  पुनर्विचार  करें
 इसके  साथ  ही  मैं  अपनी  बात  समाप्त

 करनी  हूं  ।

 SHRI  K,  ।.  UNNIKRISHNAN  (Bada-
 gara):  Mr.  Deputy-Speaker,  Sir,  today,
 we  have  an  unprecedented  discussion.
 More  than  the  recommendations  of  the
 Commiss'on,  the  attention  of  the  House
 has  been  drawn  to  the  manner  and  the
 method  in  which  that  Finance  Commission
 charged  with  the  constitutional  responsi-
 bility  has  been  treated  thereby  committing
 an  assault  on  the  constitutional  provisions
 themselves.

 When  the  Constituent  Assembly -  ह  am
 happy  that  Prof  Rana  is  here—deboted
 the  provisions  for  the  federal  finance  for
 distribution  af  revenue,  its  endeavour  was
 to  envolve  a  coopeiative  federal  structure
 where  the  chosen  instruments  like  the
 Finance  Commission  and  ubove  ail,  coa-
 ventions  would  play  an  equally  insportant
 role  The  Constituient  Assembly  had  an
 expert  committee  cn  financial  provisions
 and  this  Committec  had  hoped  that  the
 problem  of  divided  taxcs  could  be  amica-
 bly  resolved  through  the  instrumentality
 of  a  Finance  Commission.  That  is  what
 Mr,  छे.  ”  Rau  says  in  his  epoch  making
 book  on  “India  Constitution  Making,”
 There  were  demands  in  the  Constituent
 Assembly  for  spelling  out  or  entrenching
 certain  provisions  because  doubts  had
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 Started  creeping  in  even  then  that  the
 interest  of  the  Slates  would  be  safeguar-
 ded.  There  were  stalwarts  of  the  freedom
 Struggle  like  late  र,  ८  Ghos  and  A.  ।.
 Sinha  who  was  the  Finance  Minister  of
 Bihar,  who  had  openly  demanded  in  the
 Assembly  and  argued  before  the  Drafting
 Committee  that  these  provisions  be  en-
 trenched.  Replying  -०  them  Govind
 Ballabh  Pant  said  that  you  can  expect  just
 treatment  from  the  Union  and  justice  shall
 be  the  sheet-anchor  of  Union-State  rela-
 tions,  But  then  ‘just’  was  an  acceptable
 word  and  justice  was  never  denied.  But,
 now  in  the  vocabulary  of  my  dear  friend,
 the  Fnance  Minister,  who  is  a  very  dear
 friend  of  mine,  1  don't  think  these  words
 probably  they  have  थ  different  connota-
 tion,  The  Finance  Commission  as  envis-
 aged  in  the  Constitution  as  a  body  clarg-
 ed  with  certain  constitutional  rights  to
 examine  the  financial  resources  and  needs

 Ido  not  want  to  use  this
 occasion  to  argue  that  there  should  have
 been  another  commission.  There  has
 becn  a  demand  which  we  made  in  Srinagar
 conclave  where  the  Chief  Ministers  of
 non-Congress-]  States  and  the  opposition
 parties  met  and  talked  about  a  similar
 commission  to  go  into  the  question  of
 finances  of  the  Centre,  But,  in  practice,
 the  Finance  Commission  has  become  a
 creature  Of  the  Union,  Not  only  it  dic-
 tates  its  terms  of  reference—yes  it  is  more
 than  proved  now  Mr,  Ranga—and  pro-
 vides  staff  and  secretariat  thereby  ourtail-
 ing  its  own  independence,  In  this  arran-
 gement  itself,  there  was  a  lacuna.  But,
 however,  as  I  said,  Gobind  Ballabh  Pant,
 on  behalf  of  national  leadership,  had
 assured  in  the  Constituent  Assembly  that
 just  solution  will  be  found  and  justice
 shall  be  the  sheet-anchor,  Doubts
 started  creeping  in  even  with  the  first
 Finance  Commission.

 “An  attempt  to  build  a  strong  Centre
 on  the  foundation  of  weak  States
 is  like  an  attempt  to  build  strong
 building  on  the  foundation  of
 sands,  Strength  means  in  this
 context,  ability  to  preform  ad-
 equately  and  properly  the  duties
 assigned  to  each,”

 Now,  I  am  not  quoting  from  the  Chief
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 Minister  of  West  Bengal,  Mr,  Jyoii  Bosu
 or  his  much  maligned  Finance  Minister
 Dr,  Ashok  Mitra;  but  [  am  quoting  from
 ह  memorandum  submitied  by  Dr,  B.C,
 Roy,  the  second  Chief  Minister  of  West
 Bengal  to  the  first.  Finance  Commission;
 and  I  am  sure,  he  is  still  held  in  great
 reverence  even  by  our  Finance  Minist:r,

 The  Constitution  did  not  provide  and
 has  pot  provided  you  will  have  to  do
 violence  to  facts  and  the  Constitution  to
 suggest  that  the  Union  executive  has  any
 power or  authority  to  take  an  arbitrary
 decision on  the  recommendations  of  the
 Finance  Commission.  ह  you  concede  that
 power  to  the  Union  it  would  be  making
 a  mockery  of  the  letter  and  spirit  of  the
 constitutional  provisions of  Articles  268
 and  281  of  the  Constitution  which  has
 been  violated  today,

 For  the  first  time  a  Finance  Commis-
 sion,  that  too  presided  over  by  s0  distin-
 guished a  leader  like  Shri  Chavan,  a  for-
 mer  Finance  Minister  himself,  has  been
 treated  with  such  casualness  The  plea
 of  the  Central  Government  that  it  would
 cause  disruption  in  the  economy,  as  has
 been  claimed  by  the  Finance  Minister  in
 his  Memorandum  of  action,  has  -०  be
 gone  into,

 When  he  presented  his  Budget  this  year
 on  the  29h  February,  1984.  1  quote  from
 his  Budget  Speech,  page  19,  para  58,  he
 says,  he  was  aware  as  the  interim  report
 had  already  come  in  -- —  of  the
 dimensions  because  the  Commission  has
 made  itself  clear.

 “However,  certain  increases  are  (टन
 sary  and  unavoidable.  ।  should
 also  add  thet  the  estimates  of
 receipts  from  payments  to  State
 Governments  take  imto  account
 the  recommendations  contained  in
 the  imtesim  report of  the  Eighth
 Finance  Commision,  1  have
 already  kept  the  Howse  informed
 of  this,  The  final  report  of  the
 Commission  is  now  expected  by
 the  end  of  April,  1994,”
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 So,  on  the  29h  February,  1984  when  he
 presented  the  Budget  and  made  his
 speech,  he  was  fully  aware,  unless  he  is
 Prepared  to  concede  that  he  ruas  a  Mini-
 उड  which  is  mindless,  which  has  no  per-
 apective,  no  understanding  and  did  not
 know  the  concept  of  finance,

 ।  is  for  the  first  time  that  ८  Finance
 Minister  has  come  out  with  such  an  cx-
 Planation.  The  Fifth  Finance  Commie-
 sion  had  submitted  its  interim  report  in
 October  -  and  its  final  report  came
 oul  in  July  1969,  But  even  so  it  was  a
 much  worse  situation  if  you  go  through
 the  recommendations  and  the  major
 recommendadions  that  were  accepted,

 In  this  case  the  Eighth  Finance  Com-
 mission  has  given  its  interim  report  for
 current!  financial  year  on  141th  November,
 1983  and  the  final  report  on  30th  April,
 1984,

 Yesterday,  {  was  listening  to  Shri
 Brahmananda  Reddy,  as  it  come  from
 one  who,  apart  from  the  various  distin.
 guished  offices  that  he  has  फटती,  and  has  a
 place  in  the  national  Jife,  he  also  happen-
 ed  to  be  the  Chairman  of  an  carlier
 Finance  Commission,  What  he  said  was
 interesting  He  mentioned  about  =  the
 miaority  opinion  of  one  Member  being
 accepted,  “It  is  hardly  flauering™,  that
 anybody  should  try  to  hang  on  his  coat
 on  somebody's  shoulder,  that  too  of  क
 man  like  Mr,  Shirali,  for  whom  I  have
 greal  respect,  The  majority  in  the  Com-
 miwion  has  considered  hin  point  ०  view
 and  rejected  his  view  and  reitcrated  that  -

 +

 “AH  our  recommendations  should  be
 applied  from  1984.85  taking  ful)
 note  of  the  Ventral  Government's
 financial  position.”

 The  Eighth  Finance  Commission's  Interim

 Report  gave  Re.  व  83  crores  as  Grants
 m-aid  to  cover  deficits  on  sevenwe  account

 during  1984-85.  The  Commnsion  had
 made  a  specific  observation  ;

 fHaving  given  our  interim  recommen-

 dation  for  tbe  financial  year  com-



 469  8th  Fin.  Comm,  Rep.
 ete.  (M}

 mencing  from  Ist  April,  1984,  we
 would  like  to  emphasise  that  these
 iccommendations  are  provisional
 and  of  interim  nature  and  would
 be  subject  to  such  readjustment 85.  may  be  necessary  on  the  basis
 of  our  final  report.”

 “The  interim  recommendations  made
 in  this  report  should,  therefore,
 not  be  regarded  as  indicating  our
 final  views  or  recommendations  or
 committing  us  in  any  way  regar-
 ding  the  principles  of  devaluativo
 of  taxes,  duties  ०  grants-in.  aid
 under  Article  275(1)  of  the  Coa-
 stitution,”

 And  the  final  report)  ultimately  trans.
 ferred  an  amount  of  Rs.2,000  crores  to
 the  States  in  the  current  year  of  1984-85,
 The  Union  Government  thus  was  consti-
 tunona.ty  bound,  duty  bound  and
 morally  bound  ७०  giv:  क  1984-85
 ”  of  Rs.1506  crores  to  all  these
 States  as  per  the  recommendation  of  the
 Finance  Commission,  The  Parliament
 was  sitting  til  10th  of  May.  The  Finance
 Minister  did  not  think  it  proper  between
 29th:  ०  February  and  10ih  of  May—after
 With  April  when  the  Commission's  reco-
 mmendations  were  laid  on  the  Table—to
 come  and  inform  this  House  that  he  had
 a  particular  difficulty,  1  could  have
 understood  that,  It  is  very  clear
 that  it  is  an  after-thought  Then  comes
 on  24th  July  this  Explanatory  Memo-
 randum  which  has  come  as  a  bombshell
 to  most  of  the  Sites,  =  |  refers  to  undue
 disruption  in  the  economy.  This  has
 not  been  explained  [  e०  not  find  any
 convincing  feason  in  this  Explanatory
 Memorandyem  or  in  the  specch  of  the
 Finance  Minister  which  he  hrs  made  here
 yesterday,  that  there  were  extraordinary
 reasons  or  total  disruption  in  the  eco-
 nomy.  ta  other  words,  there  has  been’  a
 clear  assault  ०  the  constitutional  pro-
 visions  and  the  very  validity  ०  the
 Finance  Commission  as  a  constituiional
 amstrument  has  been  violated.  Therefore,
 for  the  year  1984-85  the  Union  Govern-
 ment  makes  it  a  year  of  expeption  when
 cht  constitutional  validity  of  these  reco-
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 mmendations  is  totally  by  passed  render-
 ing  the  same  provisions  invalid.

 While  inte  -se  distribution  pattern has  changed  from  Seventh  Finance  Com-
 mmission’s  recommendations,  the  Eighth
 Finance  Commission  has  maintained  85
 Per  cent  share  of  net  proceeds  of  income-
 tax  to  be  assigned  to  the  States.  Even  in
 this  recommendation,  the  States  of
 Maharashira  losses  about  Rs,40  crores, West  Bengal  about  Rs.95  crores  and
 Kerala  about  Rs,25  crores.

 ।  ।  also  interesting  to  learn  that  the-
 number  of  deficit  States  have  gone  up
 from  9  to  ।.  If  you  peruse  the  hon,
 Finance  Minister's  speech  during  the
 Jast  Budgét,  he  has  made  the  position
 clear  about  the  deficit  posiiion  of  the
 States,  the  overdraft  position  and  there
 is  nothing  that  he  was  not  in  the  know
 of  in  spite  of  that  he  had  done  it,

 Out  of  the  total  excise  revenue  of
 Rs,9000  crores  of  1984-85  the  Finance
 Commission  has  recommended  distribu-
 tion  of  additional  5  per  cent  which  would
 amount  to  Rs.450  crores.  By  its  refusal
 to  distribute  this  amount  the  States  have
 lost  heavily,

 About  grants  in-aid,  out  of  the  total
 Rs,  2200  crores  recommended  by  the

 -Commission  as  grants-in-aid,  from  1984.
 85  to  1988-89  as  much  as  Rs.644  crores
 have  been  earmarked  for  1984-85,  Refusal
 to  implement  this  decision  in  reference
 to  grants-in-aid  to  which  there  is  a
 specific  reference  in  the  Constitu-
 tion,  means  that  the  Union  Government
 has  taken  away  as  much  as  28  per  cent  of
 the  total  recommended  by  the  Finance
 Commission,

 Now,  to  meet  the  requirements  of  up-
 gradation  and  special  problems—I  do  not
 want  to  go  into  details  because  on  special
 problems  every  State  can  argue—17  States
 were  to  get  Rs.967  crores  and  only  Rs.150
 crores  have  been  taken  by  them,

 About  railway  passenger  fare  and  so
 on,  relief  expegditure  and  the  Centre's
 quantum  of  margin  money,  from  this
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 alone  Rs.120  crores  have  been  taken
 away.  Thus,  an  amount  ०  Rs_1500
 ctores  which  would  have  gone  to  the
 States,  has  been  with-held  ०  the
 Union,

 If  this  is  not  highway  robbery’  I  would
 like  to  know  the  meaning  of  the  word-.
 ‘bighway  robbery’,  This  decision  raises
 many  fundaments!l  questions  of  consti-
 tutional  importance,  of  entire  relations
 that  should  govern  between  the  States
 and  the  Union  and  so  on,  2

 J  agree  with  the  Finance  Minister
 when  he  says  that  the  States  are  not  per-
 forming  well.  The  States  canno:  be
 given  a  free  licence,  If  you  analyse  the
 performance  of  one  class  of  States  run  by
 X  Party  and  another  classrun  by  ’  party,
 that  is  a  different  issuc,  but  generally  it
 is  well  known  that  the  State  Governments
 have  gone  haywire,  State  Governments
 have  no  financial  discipline  imposed  on
 them  even  the  State  Governments  run  ०
 the  Party  to  which  the  hon,  Finance
 Minister  belongs,  in  spite  of  this  chronic
 deficit  situation  When  some  of  them
 are  almost  on  the  verge  of  bankruptcy,
 he  has  chosen  to  use  this  stronger  method
 which  is  violative  of  the  principles  of  the
 Constittution,

 Now,  about  the  Centre-  State  relations,
 much  has  been  said.  Ido  -not  want  to
 involve  myself  in  that  discussion  at  all
 today  but  one  thing  is  very  भा  import-
 tamt,  In  the  approach  of  the  Govern.
 ment  tto  the  problems  of  ih:  States,
 nothing  is  more  revolving  than -  small
 example  which  we  might  say  is  irrejevant,
 The  per  capita  plan  outlay  in  the
 Union  Terriiory  of  Deihi  in  1982-33  was
 Rs.626,  While  in  the  case  of  West  Bengal
 or  Maharashtra  of  Andhra  Pradesh  or
 ia  the  populars  States  of  the  Union—
 Uttar  Pradesh  and  Bihar~  the  average  was
 between  Rs,  80  10  Rs,  200.  So,  in
 Dethi  you  spend,  |  -  -  quarrel!  we  all
 live  im  Delhi,  you  spend  per  capita
 Rs,  626,  but  m  the  populations  States
 of  the  Union,  where  there  are  pockets
 and  is  lands  of  massive  poverty,  chronic
 deficit  States,  you  are  spending  only
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 Rs,  80,  Rs.  100,  Rs.  120‘and  Rs.  200,
 This  reveals,  along  with  this  explanatory
 Memoranda,  the  approach  and  perspective
 of  the  hon,  finance  Minister  in  this  party,
 and  I_have  nothing  more  to  say

 SHRIMATI  JAYANTI  PATNAIK
 Deputy-Speaker,  Sir,

 Tam  thankful  to  you  for  giving  me  an
 epportunity  -०  participate  in  the  ditcus-
 sion  relating  to  the  vital  issue  of  imple-
 mentation  of  the  recommendations  of  the
 Eighth  Finance  Commission,  7  Fi-
 nance  Commission  is  the  most  impor-
 tant  instrument  for  transfer  of  resources
 from  the  Centre  to  the  States  and  for
 correcting  the  financial  imbalance  between
 the  developed  and  the  Backwsrd  States.
 ।  congratulate  the  Finance  Minister  for
 the  prompt  acceptance  ०  the  Central
 Government,  of  the  recommendations
 and  placing  them  in  the  House  without
 any  delay,

 1  would  also  like  to  place  on  record
 म  feelings  of  appreciation  for  the  Chair-
 man  and  the  Members  of  the  Eighth
 Finance  Commission  for  their  foresight
 and  sagacity,  In  my  view,  tho  backward
 and  the  financially  weeker  States  would
 find,  in  the  Report  and  recommcndations,
 a  positive  effort  to  transfer  greater  re-
 sources  on  need-based  consideratons.
 The  Commission  deserves  their  gra,\  ude,
 The  Interim  Report  of  the  Comm  ission
 submitted  to  the  Government  a  few
 months  ag0,  bas  created  a  serious  appre-
 hension in  the  minds  of  the  people  of
 the  weaker  States,  like  Orissa,  as  regards
 their  judgement,  The  Final  Report,
 however,  is  judicious  and  pragmatic,  The
 Finance  Commission,  has  recommended
 a  good  increase  in  the  amount  of  the
 devolution  to  the  States,  The  Finane
 Commission  has  taken  different  formulac
 for  devolution,  like  per  capita,  population
 distance  and  s0  on.  The  Finance  Com-
 mission  have  stated  that  the  deficit  should
 not  be  met  by  the  grant-in-sid,  it  should
 be  met  out of  the  taxes  and  duties.  7
 share  of  the  States  in  the  Central  cacive
 duties  has  been  increased  by  3  per  ceo,
 The  income-tax  Surcharge  and  the  raising
 of  revenue  from  dutics  under  articles

 268  and  269  of  the  Constitution  sre  de-
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 signed  ७०  expand  the  pool  of  shar-
 able  taxes,

 Apart  from  the  vertical  transfer  of
 resources  from  the  Centre  to  the  States,
 the  recommendation  relating  to  the  hori-
 zontal  transfer  to  different  States  is  very
 significant,  85  per  cent  of  the  incom-tax
 and  45  percent  of  the  Central  excise
 duty  would  constitute  the  common  divi-
 sible  pool,  out  of  which  90  per  cent
 would  be  distributed  on  the  population
 crileria  modified  with  level  of  develop-
 ment,  This  formula  is  designed  to  help
 the  less  developed  States,

 The  extra  5  per  cent  of  the  excise
 duties  will  go  to  the  deficit  States,  This
 is  a  very  new  innovation,  a  bold  formula,
 evolved  for  the  first  time  for  helping
 those  States  which  are  under  chronic
 financial  worries,  1  is  quite  natural  that
 the  developed  States  with  revenue  surplus
 will  find  the  recommendation  not  con-
 ducive  to  their  greatcr  interesis.  But
 the  sharing  of  the  national  resources
 should  be  viewed  in  the  national  perspec-
 tive  and  not  in  terms  of  the  quantum  of
 loss  or  gain  of  individual  States,  [n_  this
 context  we  find  this  recommendation  very
 objective.

 The  Commission  has  made  an  in-
 depth  analysis  of  the  deficits  and  sur-
 pluses  of  the  States  their  needs  and  their
 ‘veaknesses,  Its  recommendation  in  res-
 pect  of  upgradation  of  standard  of  ad-
 ministration  and  the  financia)  assistance
 for  special  problems  and  the  fixation  of
 higher  ceiling  for  relief  expenditure  are
 most  thoughtful,  timely  and  need.
 based,

 Here  ।  would  like  to  refer  to  my  State,
 One  of  the  members  from  my  State  has
 already  stated  how  Orissa  has  suffered
 from  natural  calamities  throughout  all
 these  30  years  and  the  loss  would  have
 come  to  2  30,000  crores.  So, 1  would
 urge  that  the  tofal  loss  on  account  of
 natural  calamities  should  be  met  by
 the  Centre,

 Adequate  assistance  to  mect  the  Central
 loan  burden  and  interest  liability  has  becno

 ह
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 provided.  I  find  that  the  Commission
 has  not  computed  the  additional  burden
 from  1985-86  arising  Out  of  the  committed
 expenditure  in  respect  of  the  maint2-
 nance  of  the  plan  schemes  completed
 in  1984.85.  [hope  the  Government  wi'l
 took  into  the  area  of  deficit  and  provide
 adequate  grants-in-aid  to  the  States  to
 Maintain  the  assets  created  under  the
 Plan.

 The  Commission  has  not  considered
 DA  to  Government  servants  beyond  a
 particular  date  for  computation  of  re-
 venue  expenditure  of  the  States.  It  is  a
 well-known  fact  that  the  States  havé  to
 incur  substantial  amounts  during  1984—89
 for  payment  of  additional  dearness  allow~
 ance  to  their  employees.  This  will  cast
 a  serious  burden  on  the  deficit  States.  f
 would  request  the  hon,  Finance  Minister
 to  devise  a  formula  for  funding  the
 genuine  requirements  of  the  deficit  States,
 particularly  when  additional  DA  to  the
 State  Government  employees  follows
 autonomically,  as  soon  as  the  price  index
 rises  and  the  Central  Goverment  em-
 ployees  get  additional  DA.

 Sir,  1am  also  deeply  grateful  to  the
 Finance  Minister  for  having  accepted  the  |
 recommendation  in  letter  and  also  in
 spirit  in  spite  of  the  heavy  financial  bur-
 den  on  the  Centre.  This  decision  gives
 a  lie  to  the  of  repeated  criticism  of
 our  friends  in  the  Opposition.  The  Op-
 position  had  criticised  that  the  Centre  is
 getting  richer  at  the  cost  of  the  States
 and  actually  this  is  going  to  be  their
 grievance,

 I  would,  however,  suggest  one  thing
 and  this  is  the  most  important  point
 also—I  would  tike  to  draw  the  attention

 of  the  Financ:  Minister  to  this  becouse
 he  has  already  given  the  decision  on  this,
 still  I  shall  suggest  the  reconsideration
 of  the  decision  to  implement  the  recom-

 mendations  from  1985-86  and  not  from

 1984-85,  The  recommendations  of  the

 Finance  Commission  should  synchi  Onise
 with  the  five-year  0:81 5  otherwise  this

 will  deprive  the  States,  mostly  the

 weaker  States,  of  an  estimated  amount  of

 Rs,  1700  crores  during  the  crucial  final

 year  of  the  Plan.
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 SHRI  SATISH  AGARWAL :  Does
 this  stand  of  yours  have  the  approval
 of  your  Chief  Minister  7?

 SHRIMATI  JAYANTI  PATNAIK  :
 This  is  the  opinion  of  the  State  Govern-
 ment  also.  They  have  also  given  their
 Suggestion  to  this  effect  fdaterrupiivns),
 -  chronically  revenue-deficit,  State  like
 Orissa  also  will  lose  Rs  70  crores  on
 account  of  this  Most  of  the  advantage
 would  go  to  the  stronger  States  who
 will  get  higher  resoures  as  per  the  old
 dispensation  If  the  implementaton  of
 the  decision  will  cause  distortions  in
 the  Central  budget  already  formulated,
 as  has  already  been  said  by  the  Finance
 Minster,  at  least  the  Joss  to  weaker
 States  should  be  made  good  over  the
 coming  years,  1  would  urge  ०  the
 Finance  Minisier  to  consider  this,

 Sir,  |  once  again  thank  the  Finance
 Commission for  their  Objective  aod  fair
 recommendations  and  also  the  Central
 Government  for  their  willingness  to  accept
 them,

 With  these  words  I  conclude,

 SHRI  CHITTA  BASU  (Barasatp:  Sir,
 ।  would  like  to  begia  with  a  note  of
 appreciation  10  the  Commission  itself,
 If  you  go  through  the  Report  of  the
 Commission,  you  would  find  that  this
 Report  reflects a  greater  awareness  of  the
 problems  of  the  State.  ।  has  not  only
 recognised  the  problems  of  the  States,  but
 they  have  alsu  emphasised  upon  the  need
 of  strenghthening  the  economi  base  of
 the  States.  Here  Lam  tempted  to  quote
 what has  been  reported  in  the  Reporic
 itself:

 “Whille  we  have  the  greatest  sympathy
 for  the  needs  of  the  States,  the
 parameters  within  which  we  have
 to  function  are  obviow.  Within
 the  scope  which  was  available  to

 us  we  have  tried  to  do  our  best,”

 Here  Mr.  Chavan  raised  a  very  important
 and  fundamental  issue,  Since  ॥  have  not
 got  much  time  at  my  disposal,  I  would
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 simply  mention  that  the  intention  of  this
 Observation  is  that  the  Contitution  of  our
 country  needs  restructuring  broadly  in
 matters  Of  financial  relations  between  the
 Centre  and  the  States,

 Regarding  the  conatitutionality,  political
 immortality  Or  impropriety  as  you  may

 call  it,  about  the  decision  of  the  Govern-
 ment  for  limiting  the  recommendation  of
 this  Commissicn  10  4  years  instead  of
 5  years,  ।  (0  net  want  to  take  much  of
 your  time  because  the  points  to  prove
 these  charges  have  already  been  made
 adequately  These  points  have  becn  made
 out  adequately  by  my  esteemed  colleague
 Shri  Somnath  Chatterjee  and  subsequently
 reiterated  by  my  friend  Shri  Unnikrishnan,
 Therefore,  1  do  not  like  to  dwell  on  that
 particular  aspect.  |  am  of  the  firm  opinion
 that  the  decision of  the  Government  on
 the  plea  of  disruption  of  economy  is
 untenable,  unjustified,  un.democratic  and
 is  not  permitied  by  the  provision  of  the
 Constitution.  H  it  is  -०  violative  of
 Article  280  of  the  Constitution,  I  will  say
 with  all  the  emphasis  at  मा  command,
 there  has  been  violation  of  the  spirit,  if
 not  the  fetter,  [n  this  connection  ।  would
 only  make  out  one  of  the  points,  This
 Commission  is  an  impartial  one  and  this
 body  was  conccived  by  the  Constitution
 to  divide  the  share  or  determine  the
 quantum  of  shareable  revenue  between  the
 Union  and  States,  In  this  the  States
 are a  party  and  the  Union  Ciovernment
 is  a  party  so  far  as  claima  on  the  divisi-
 ble  pool  is  concerned.  My  point  is  as
 Union  Government  is  a  party,  how  can
 they  claim  the  right  10  decide  unilaterally?
 They  cannot  have  the  role  of  a  judge.
 Here  the  Finance  Commission  has  got  the
 tole  of  the  judge  because  it  has  been
 conceived  by  the  Constitution  to  do  so,
 Here  the  Finance  Commission  is  the
 umpire.  The  Union  Government  conosi-
 tute  a  party,  The  State  Governmenis
 constituie  another  party,  Here  the
 Finance  Minister  has  usurped  the  right  of
 an  umpire  and  unilaterally  taken  the
 decision  by  his  executive  power,  There-
 fore,  it  ls  unjust,  unacceptable,  untenable
 and  is  violative  of  the  spirit  of  the  Cont-
 titution  and  the  very  basic  understanding
 of  the  Institution  of  the  Finance  Com-
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 mission.  Tam  not  adding  other  adjec-
 tives,

 My  distir  quished  senior  Member  Shri
 Brahmanand  Reddy  has  claimed  that  there
 has  been a  larger  transfer  of  resources
 from  the  Union  to  the  States,  I  also
 agree  because  from  Rs,  21000  crores  in
 the  Seven  Finance  Commission,  it  has
 come  to  Rs,  38,500  crores  in  the  Eighth
 Finance  Commission.  Arithematically  it  is
 larger.  1  do  not  disagree,  But  one  point

 1  would  like  to  make.  This  increase  is  of
 the  order  of  83.3%  Have  you  taken  into
 account  the  increased  rate  of  percentage
 of  price  increase  duting  this  period  from
 1979  10  1984.0  2?)  According  to  the  availa-
 ble  figures  with  me  the  price  increase  has
 been  of  the  order  of  80°%  थ  least.
 Therefore,  if  you  increase  the  quantum  by
 83.39%,  taking  into  account  the  price
 increase  of  80°%,  then  this  increase  is
 nothing  but  notional.

 Again,  another  point]  would  like  to
 make,  the  transfer  to  the  States  has  not
 been  commensurate  with  the  increase  in
 the  total  revenue  earning  of  the  Centre,
 Pre-distribution  tax.  revenue  is  almost
 doubied-from  Rs  12000  crores  in  1979.80
 to  Rs  23,000  crores  in  the  current  year
 and  the  non-tax  revenue  has  increased
 from  Rs  8568  crores  to  Rs,  17255  crores
 during  the  same  period.  Therefore,  the
 increase  in  the  revenue  of  the  Centre  is
 10087,  whereas  the  transfer  has  taken
 place,  not  more  than  83.39%,  It  may  not
 please  Prof.  Ranga  but  it  is  the  hard
 reality.  And,  therefore,  we  have  said  that
 more  transfers  are  needed,  I[  have  got
 two  or  three  points  to  make  (/aterruptions)
 The  increased  income  is  exclusive  of  the
 increase  of  income  by  way  of  adminis-
 tered  prices  which  have  been  of  the  order
 of  Rs.  5,000  crores  in  a  year.  There-
 fore,  you  have  got  the  additional  increase
 in  income  or  revenue  but  :ou  have  not
 adequately  and  commensuratecly  trans-
 ferred  thede  resources  to  the  states  which
 constitute  the  basic  foundation  cf  the
 united,  unified  and  strong  centre.

 4  brs.

 Now,  what  does  the  Sta'e  want?  As
 rightly  pointed  out  by  Mr,  Chavan,  we  do
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 not  want,  the  States  do  not  want  a  larger
 share,  What  we  want  is  more  power  to
 mobilise  resources,  Therefore,  what  we
 beg  of  you  is  not  larger  tax  share  but
 ereater  power  to  levy  tax,

 In  this  case,  [|  only  want  to  mention
 One  sentence  of  the  memorandum  placed
 before  the  Finance  Commission  by  the
 ‘West  Bengal  Government  :

 “In  this  we  are  not  pleading  for
 charity.  We  are  simply  claiming
 due  recognition  of  the  role  of  the
 States  (and  of  the  costs  incurred
 by  them)  in  the  development  of
 the  corporate  sector.”

 Mr,  Satish  Agarwal  is  right.

 MR,  DEPUTY-SPEAKER  :  The  non,
 Member's  time  is  up,

 SHRI  CHITTA  BASU  :  What  can  ।
 do?

 MR.  DEPUTY-SPEAKER  :  1  am

 appreciating  your  point  by  ringing  the

 bell,  Now,  you  should  conclude.

 SHRI  CHITTA  BASU  ;  Therefore,
 we  want,  the  States  want  not  the  larger
 transfer  but  the  greater  power  of  mobilis-

 ing  resources

 Sir,  ।  only  want  to  draw  the  attention
 of  the  hon,  Finance  Minister  regarding

 repayment  burdens,  Outstanding  loan  as

 on  31st  March,  1384.0  is  Rs  27,058  crores,

 Outstanding  repayment  falling  due  of  all

 the  States  during  1984-85
 is  Rs.  8.688

 crores.  And  the  Commission  has  given

 the  debt  relief  amounts  of  Rs  2285  3

 crores.  Even  afier  this  recommendation,
 the  States  will  have  to  bear  the  burden  of

 debt  repayment  of  more  than  Rs,  4,000
 crores.  In  this  case,  |  ह

 will
 only  like  to

 make  one  point.  According  to  an  ana-

 lysis  of  data  made  by  the  Reserve  Bank
 of  India,  all  the  States  are  to  spend  in  the
 direction  of  repayment  of  past  debt  which

 accounts  to  be  19%  of  the
 aggregate course. I

 capital  disbursement  and,  of  course,
 admit  West  Bengal’s  figure  is  bigget.  1६

 .  js  about  35%,
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 Certain  remarks  have  been  made  -

 ding  overdraft.

 MR,  DEPUTY-SPEAKER  :  We  have
 dealt  with  it  sufficiently.  Flease  conclude,

 SHRI  CHITTA  BASU  :  I  would  make
 apleato  him.  If.  you  disturb  in  this
 way,  है  cannot  justice  to  what  ।  say,

 MR.  DEPUTY-SPEAKER  :  ।  am
 disturbing  you  only  to  stop

 SHRI  CHITTA  BASU  Even  the
 Finance  Commission  bas  made  ceriaia
 casting  remarks  about  the  overdrafts,
 Since  you  will  not  give  me  time,  है  will
 say  only  one  thing.  Even  the  Central
 Government  runs  on  deficit  financing  and
 1  have  got  a  note  which  shows  this  An
 analysis  of  the  data  shows  that  while  the
 Union  Government  has  been  indulging  in
 deficit  financing  of  about  15%  of  its  total
 disbursement,  the  corresponding  average
 for  the  States  taken  together  was  less  than

 3  per  cent,

 Now,  if  the  Union  Government  indul-
 ges  in  deficit  financing  and  the  State  Gov-
 ernments  which  have  got  a  larger  -
 sibility  to  the  people  and,  if  they  seck
 for  overdraft  which  in  ano‘her  terma
 deficit  financing,  how  does  the  Govern-
 ment,  how  does  even  the  Finance  commi-
 ssion,  come  heavily  againsi  them  saying
 that  the  overdrafts  are  due  to  the  misma-
 -  of  ihe  economy  as  if  the  surplus
 States  ०  -  Union  Government  running
 with  deficit  financing  isan  example  of
 Prosperity  and  good  management  of  the
 economy  7  ह  the  problem  of  overdrzh
 for  the  States  is to  be  eliminated,  there
 are  certain  structural  issues  (to  be  dealt
 with,  Unless  the  structural  issues  which
 are  responsible  for  this  facior  of  over-
 draft,  I  think,  any  amount  of  castigation
 or  any  amount  of  reprimands  will  not  help
 the  unity  and  integrity  of  the  country  and
 shall  not  show  the  way  for  the  prosperity
 of  the  country  as a  whole.

 Again,  of  the  ”  deficit  States,  9  States
 belong  tothe  castcrn  region,  This  is a
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 very  significant  pointer  that  of  the  11  de-
 ficit  States  in  the  country,  9  States  belong
 to  the  eastern  region,  One  of  the  basic
 reasons  is  that  the  policy  that  they  have
 introduced,  the  freight  equalisation  and
 the  price  equalisation  policy  has  hit  hard
 the  economic  devclopment  of  the  eastern
 States  by  depriving  them  of  the  locational
 advaniage  of  resources  in  these  81285,  In
 these  circumstances,  unless  the  basic  issucs
 are  faken  into  account  and  certain  radi
 cal  fiscal  measures  are  taken  up,  I  think,
 the  prosperity  of  the  States  will  be  a
 mirage  and,  if  the  prosperity  of  the  States
 Temains  a  mirage,  the  economic  prosperity
 of  the  State  also  remains  a  mirage,  tt  not
 ooly  remains  as  द  mirage  but  it  spells  dae
 asicr  -०  the  nation  as  a  whole,  ऋ

 in  conclusion,  |  would  say  that  the  hon.
 Fmance  Minister,  I  hope,  will  reconsider
 his  plea  for  limiting  the  recommendations
 of  the  Finance  Commission  ७  four  years
 instead  of  five  years,  He  should  give  up
 this  plea:  he  should  have  a  tough  atlitude.
 He  should  have  a  soft  attitude  -  a  via
 media.  I  accept  the  suggestion  made  by
 esteemed  friend,  Mr.  Satish  Agarwal,  who
 said  that  the  amouat  for  the  year  1984.85
 cannot  be  disbursed  but  the  total  amount
 should  be  disbursed  -०  the  States  during
 the  coming  four  years  so  that  the  Siates
 are  not  denied  their  legitimate  right  which
 has  been  awarded -  emphasize  the  word
 ‘award’"—by  an  impartial  body  like  the
 Finance  Commission,  a  creature  of  the
 Constitution  and  not  a  creature  -०  obcy
 their  di-tato,

 MR,  DEPUTY-SPEAKER :  Hon,  Mem-
 bers,  have  given  change  to  all  members
 from  the  Opposition,  Ihave  requesied
 some  of  the  members  from  the  ruling  party
 not  to  speak.  They  were  so  gracious  en0-
 ugh to  withdraw  their  names.  ।  do  not  want
 to  leave my  hon.  friend  -०  -  extreme
 south,  Shri  Jakkayan.  After  him,  the
 Minister  will  reply  to  the  debate.

 *SHRIS.T.K,  JAKKAYAN  (Periaku-
 lam):  Mr.  Deputy  Speaker,  Sir,  on  behaif
 of  my  party,  the  Ali  India  Aona  Dravida
 Munosetra  Kazhagam,  I  wish  to  partici-
 pate  in  the  debate  on  the  Report of  the
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 8th  Finance  Commission  and  to  make  a
 few  suggestions  1  extend  my  support  to
 the  resolution  that  has  been  moved  by  the
 hon,  Finance  Minister  in  this  regard,

 Sir,  the  8th  Finance  Commission  has
 introduced  an  innovation  क  -  Report,
 Gujarat,  Haryana,  Karnataka,  Maharashtra,
 Punjab  and  Tami!  Nadu  ~these  six  States
 have  been  declared  as  revenue—surplus
 States,  These  Siates  have  adopted  strin-
 gent  measures  for  curtailing  wasteful  and
 unnecessary  non-plan  expenditure  They
 were  tightened  their  tax  collection  machin-
 ery,  which  has  yielded  betier  tax  revenue,
 They  have  practise’  prudent  fiscal  mzasu-
 res.  Their  administrative  efficiency  has
 ensured  better  returns  on  their  investment,
 That  is  how  they  have  become  surplus
 Siates,  Instead  of  giving  incentives  to
 these  surpius  States,  they  are  being  done
 injustice  by  lesser  financial  allocation,  -
 premium  has  been  put  on  administrative
 inefficiency,  particularly  in  respect  of  fina-
 nes,  by  giving  so  many  financial  induce-
 ments  and  incentives  for  the  deficit  States,
 This  is  not  conducive  for  balanced  econo-
 mic  growth,

 For  example,  financial  allocation  has
 been  made  on  the  population  basis,  The
 State  of  Tamil  Nadu  which  has  brought
 down  population  at  th:  behest  of  hon,
 Prime  Minister  is  likely  to  get  Jess  alloca-
 tion,  This  is  highly  improper.

 As  has  been  pointed  out  by  the  hon.
 Finance  Minister  of  Tamilnadu,  Thiru
 Neduncheziyan,  the  Government  of  Tamil
 Nadu  is  implementing  nutritious  meals
 scheme  for  the  good  of  the  children  of  the
 State,  who  are  in  fact  the  future  assets  of
 the  country,  On  account  of  this,  their
 drop-out  in  schools  has  come  down  and
 there  is  tremendous  fillyp  to  rural  educa-
 tion  in  the  State  Our  Chief  Minister,
 Dr;  MGR  has  brought  about  revolution
 in  rural  areas  of  the  State,  By  abolish-
 ing  hereditary  vested  interests  of  Village
 Munsiffs,  he  has  infused  new  blood  in  the
 form  of  Village  Officers,  with  whose  verve
 and  vigour  he  wants  to  bring  about  rural
 transformation,  He  has  also  formulated  a
 scheme  of  supplying  electricity  free  of  cha-

 rge  to  the  farmers  for  augmenting  agricul-
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 tural  production,  On  this  scheme  the  State.
 Government  will  incur  annual  expenditure
 of  Rs,  300  crores  and  on  the  nutritious
 meals  scheme  another  Rs.  100  crores
 per  year  Where  will  the  State  go  for
 funds  ?  They  should  be  treated  as  Plan
 Schemes  and  allocations  should  be  made
 accordingly  to  the  State  of  Tamil  Nadu.
 After  all  thase  are  sche  nes  of  national  im-
 portance.  The  8th  Finance  Commission
 does  not  sezm  to  have  taken  these  schemes
 into  account.  [|  suggest  that  the  Finance
 Minister  should  use  his  discretion  and
 allocate  funds  for  them  to  the  Scate  of
 Tamil  Nadu.

 Many  hon,  Members  bzlonging  to  rul-
 ing  party  have  questioned  the  logic  of  Fin-
 ance  Minister  in  implementing  the  recom-
 mendations  of  8th  Finance  Commission
 only  for  4  years.  This  decision  of  the
 Finance  Minister  has  cost  the  States  a
 sum  of  Rs.  1900  crores,  which  will  be  uti-
 lised  by  the  Ceatre.  This  denial  of  Rs.
 1500  crores  will  further  aggravate  the
 States  slender  financial  resources.  Even
 according  to  the  recommendations  of  the
 interim  report  of  the  8th  Finance  Commi-
 ssion,  the  states  of  West  Bengal,  Orissa,
 Assam  and  Rajasthan  are  losing  Rs,  495
 crores  ।  is  not  that  the  Opposition  ruled
 State  Governments  have  raised  objection
 to  the  approach  of  the  Finance  Minister,
 The  congress-ruled  States  of  Kerala,  Uttar
 Pradesh  and  Rajasthan,  through  th:ir
 Chief  Ministers,  have  not  accepted  the
 stand  of  their  own  Central  Finance  Mini-
 ster,  They  also  know  that  if  the  States
 are  weakened,  then  the  Centre  loses  its
 vitality.  The  second  Finance  Commission
 submitéed  its  interim  report  in  November,
 1956  and  its  final  report  in  September,  57,
 But  the  report  was  implemented  “from  1
 April  1957,  Similarly,  the  interim  report
 of  Sth  Finance  Commission  was  submitted
 in  October,  1963  and  the  fiaal  report  in
 July  1969.  Yet  the  report  was  given  effect
 to  from  Ist  April  1969,  Why  should  an
 exception  be  made  in  the  case  of  8th  Fin-
 ance  Commission,  which  has  submitted  its
 final  report  on  30th  April,  1984?  What
 is  the  reason  for  not  implementing  the
 Report  from  Ist  April,  1984?  Shri  Brah-
 mananda  Reddy,  belonging  to  the  ruling
 party,  who  was  Chairman  of  7th  Finance
 Commission,  has  demanded  the  imple-
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 mentation  of  the  report  of  8th  Finance
 Commission  from  Ist  April  1984,  ।  sugg-
 est  that  the  Finance  Minister  should  pay
 heed  to  the  demand  of  his  senior  colleague
 and  do  the  needful  for  implementing  the
 report  of  8th  Finance  Commission  for
 five  years  from  Ist  April  1984,

 The  hon.  Finance  Minister  in  his  intro-
 ductory  speech  pointed  our  that  70%  of
 the  Centra!  Budget  goes  for  non-plan  ex-
 penditure  under  three  major  heads  —Defe-
 nee,  Interest  payment  and  Subsidy,  The
 financia)  statement  of  the  States  is  no  diff-
 erent.  They  have  also  to  pay  equal  -०
 unt  towards  the  returo  of  Centra!  loan  and
 interest  on  it,  Hence  ह  demand  that  Cor-
 poration  Tax  should  be  brought  under
 divisible  pool,  so  that  the  States  get  some
 more  money,

 Before  I  conclude,  I  have  to  regretfully
 point  out  that  the  dissenting  note  of  the
 Chairman  of  8th  Finance  Commission  has
 brought  down  the  impact  of  the  recomm-
 endations.  I  feel  that  somehow  some
 consensus  should  have  been  worked  out
 and  the  dissenting  note  of  the  Chairman
 should  have  been  avoided,

 With  these  words  I  conclude  my  peech
 and  resume  my  seal,

 THE  MINISTER  OF  FINANCE  (SHRI
 PRANAB  MUKHERJEE)  :  Mr.  Deputy
 Speaker,  Sir,  at  the  very  outset,  let  me
 express  my  gratitude  to  all  the  hon.
 Members  who  have  made  their  contribu-
 tions  on  the  motion  moved  by  क

 Yesierday,  while  speaking  मा  senior
 colieague,  Sbri  Brahmananda  Reddy,
 made  a-comment  that  *  -  on  a  weak
 wicket’,  I  would  not  agree  with  him,
 But  1  would,  no  doubt,  go  to  the  extent
 of  pointing  out  that  the  wicket  was
 -०  enough  and  is  stili  strong
 enough,  but  atlempts  have  been  made  to
 queer  the  pitch  and ।  am  not  allowing
 the  pitch  to  be  queered  I  would  like  to
 place  the  facts  before  the  hon.  Members
 in  the  proper  perspective,

 ह
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 First  of  all,  ।  would  like  to  point  out
 what  prompted  the  Government  to  accept
 the  majority  recommendations  of  the
 Eighth  Finance  Commission.  It  is  not
 that  the  recommendations  of  the  Eighth
 Finance  Commission  did  not  creute,  or,
 rather,  raise  any  major  issue.  One  such
 issue  has  been  raised  yesterday  by  a
 धाएँ  of  hon,  Members,  the  decision  of
 earmarking  a  part  of  the  taxes  which
 formally  go  to  the  divisible  pool  to  mect
 the  deficit  of  the  States  to  be  coveed  by
 article  23  under  grants-in-aid.  This  is
 no  doubt  a  novel  feature,  Perhaps,  you
 have  noticed  in  the  explanatory  memo-
 randum,  while  indicating  what  action
 Government  took  on  the  recommendations
 of  the  Finance  Commission,  it  has  been
 pointed  out  that  it  shonld  not  be  treated
 as  a  precedent,  This  is a  matter  where
 there  can  be  two  views,  But  Government
 accepted  the  view  reflected  in  the  majority
 recommendations  of  the  Finance  Com-
 mission  as  we  thought  that,  when  a  body
 like  the  Finance  Commission,  and  parti-
 cularly  the  one  headed  by  such  an  eminent
 person,  have  made  their  recommendations,
 we  should  accept,  What  is  the  point  aris-
 ing  out  of  that,  I  may  be  permitted  to
 explain  it  a  little  further,

 Already  there  is  a  provision  क  the
 Constititution  to  meet  the  deficit  of  the
 revenue-deficat  States  under  a  formula
 under  article  275  and  certain  other  provi-
 sions,  But  so  far  as  taxes  which  normally
 go  tothe  divisible  pool  are  concerned,
 all  the  22  States  should  have  thir  own
 share  according  to  the  formula  worked
 out  by  the  Finance  Commission,  That  is
 is  the  argument.  Here  what  has  happened
 is,  five  per  cent  is  not  going  to  all  the
 2  States,  five  per  cent  is  going  to
 eleven  States  to  mect  the  demands  of
 these  eleven  States  क  enhancing  the

 grants-in-aid,  they  could  have  been  met,
 But  the  Finance  Commission  rightly
 thought, in  that  -  what  would  have
 been  the  position  in  financial  terms,  We
 cannot  just  talk  on  mere  ait,  These  arc
 hard  realities  Resources  are  to  be  distri-

 buted  ‘The  Finance  Commission  have  cal-

 culated—-I  am  not  going  into  the  accurate

 figure,  but  am  speaking  roughly—that  the

 d-ficit  of  these  eleven  States  would  be  rough
 about  Rs,  4,000  crores,  and  they  thought,



 48  8th  Fin.  Comm’  Rep,
 etc,  (M)

 if  those  Rs.  4,000  crores  are  to  be  met
 through  the  grants-in-aid  route  and  the
 five  per  cent  is  to  be  distributed  among
 the  States,  then  the  responsibility  and
 liability  of  the  Centre  would  be  more—if
 allocated  from  this  angle.  Asa  result  of
 that,  it  has  been  recommended  that,  out
 of  Rs,  4,000  crores,  २  2,500  crores
 should  be  met  through  the  grants-in-aid
 route  and  Rs  1,500  crores  should  be  met
 through  this,  I  had  accepted  the  major
 recommendations  of  the  Finance  Com-
 mission,  Where  there  had  been  certain
 suggestions  ०  certain  recommendations
 which  are  just  for  consideration  of  the
 Government,  not  recommendations  as
 such,  ।  have  accepted.  Members  have
 said  that  1  am  raising  an  accusing  finger
 at  the  Finance  Commission,  Not  थ  ail.
 1  cannot  do.  Nobody  can  ४०  Nobody
 can  afford  to  do  it.  Neither  I  have  taken
 the  recommendations  of  the  Finance
 Commission  casually.  ।  am  sorry  to  say
 the  protagonists  of  independent  bodies
 like  Finance  Commission  are  saying  that
 th:  Government  should  have  accepted
 even  the  recOmmendations  by  implement-
 ing  during  1984-85—to  that  we  will  come
 later  on—but  a  spokesman  of  one  of  the
 State  Governments  has  gone  cm  record  to
 say  that  Members  of  such  a  distinguished
 body  are  ‘lackeys’  and  ‘time-servers’——
 1  am  using  these  two  terms  ‘lackeys’
 and  ‘time  न  services’  1  am  10
 learn  from  them  through  their  lectures
 that  I  should  not  take  the  recom-
 mendations  of  the  Finance  Commission
 casually  ?  We  have  never  taken  the
 recommendations  of  the  Finance  Com-
 mission  casually,  But  at  the  same  time ।
 would  not  accept  the  argument  that
 Finance  Commission  recommendations  are
 awarded  which  government  cannot  consi-
 der  and  government  cannot  change.  ।
 will  never  accept  it,  On  three  occasions -
 not  one,  but  on  three  occasions  the
 recommendations  of  the  Finance  Commis-
 sion  have  been  altered,

 Iam  drawing  your  attention  to  that
 particular  point,  The  Third  Finance
 Commission —I  think  it  was  presided  over
 by  Mr.  A.K,  Chanda—recommended  that
 the  statutory  grants-in-aid  should  cover

 78%  of  the  revenue  component  of  the
 hd plan  expenditure.  This  recommendation
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 was  not  accepted,  Should  I  remined  you
 who  was  the  Finance  Minister  at  that
 time  ?  i०  less  a  person  than  Mr,  T,T,
 Krishnamachari.

 Tt  has  been  pointed  out  that  it  is  a
 constitutional  body  and  the  other  day  Mr.
 Somnath  Chatterjee—he  is  not  here  and  ।
 think  even  in  his  aosence  1  should  answer
 some  of  his  points—quoted  T.T_  Krishna-
 machari.  ह  was  convenient  for  him  to
 quota  the  first  part  as  he  did  the  first  Part
 of  my  press  statement,  I  am  also  quoting from  the  same  volume—not  from  the  same
 Page  but  from  the  next  page,  While
 moving  the  draft  resolution  on  this  Pparti- cular  Article  determining  the  scope,  role
 and  functions  of  the  Finance  Commis- sion  in  the  Constituent  Assembly,  he
 Said:

 “Parliament  must  leave  it  fo  the
 executive  to  undertake  the  very
 onerous  duty  of  distribution  bet-
 ween  the  various  provinces,’

 This  is  the  first  part  of  the  comment.  The
 second  part  ऑ  :

 “The  Finance  Commission  will  only
 be  an  aid  the  administrative
 machinery  even  though  created
 by  an  Article  under  the  Constitu-
 tion  and  their  recommendation
 must  be  decided  on  by  the  execu.
 tive,”

 The  third  part  of  the  same  speech
 is  :

 “The  executive  can  accept  their  recom-
 mendations  if  they  are  feasible  and
 desirable,”

 (Constituent  Assembly  Debate,  Vol.  9,  1949]
 page  326)

 Therefore,  if  somebody  accused  me  or
 the  Government  of  India  that  by  not
 accepting  a  particular  recommendation,  I
 have  committed  a  daylight  robbery,  I  have
 hijacked  the  Indian  economy  or  I  have
 taken  the  Finance  Commission  casually,
 ।  am  afraid  these  are  merely  high-sound-
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 ing  words,  It  is  nota  question  of  this
 side  or  that  side.  I  do  appreciate  that
 when  we  discuss  about  the  disifihution  of
 resources  between  the  States  and  the
 Centre,  between  the  Union  and  its  fede-
 rative  units,  there  should  be  a  free
 discussion and  the  result  has  been  that:
 there  has  been  a  free  discussion.  Members
 have  expressed  their  views  and  it  is
 desirable.  After  all,  people  are  concerned
 and  everybody  would  like  to  have  a  little
 more.  Yesterday,  I  was  very  much
 amused  when  Prof,  Madhu  Dandavate,
 while  saying  that  West  Bengal's  share  is
 getting  down  in  terms  of  percentage,
 mentioned  with  Andhra  Pradesh’s  share
 is  going  up  in  terms  of  percentage,  When
 you  talk  of  percentage,  you  have  to
 distribute  that  among  hundred?  You
 cannot  distribute 110  out  of  100.  Here,
 {  would  quote  very  inicresting  figures
 which  the  hon  Members,  particularly
 those,  who  passed  their  States  points  of
 veiw,  have  to  keep  in  mind.  ।  has  been
 the  persistent  practice  that  if  one  State
 gets  more  in  terms of  percentage  in  one
 Finance  Commission,  in  the  next  Finance
 Commission,  they  get  less  and  again  it
 goes  up.  I  will  show  this  with  reference
 to  a  couple  of  States.

 Take  the  case  of  Andhra  Pradesh,
 Fifth  Finance  Commission,  it  got  77  per
 cent,  Sixth  Finance  Commission,  it  got
 808  per  cent,  Seventh  Finance  Com-
 mission,  it  came  down  to  1  per  cent
 and  this  Finance  Commission,  it  has  gone
 up  to  74  percent.  Similar  is  the  case
 of  Tamil  Nadu.  ।  was  6.97,  it  went  down
 to  5.60,  it  went  upto  7,21  and  then  again
 went  down  10625,  Then,  about  one  of
 the  highly  develored  State—I  am  talking
 with  reference  to  per  copta  income ।
 Punjab,  it  was  2,13,  1.76,  20!  and  1.64
 percent,  Then,  the  State  with  the  lowest
 per  capita  income,  Bihar—there  also  you
 will  see  the  same  trend  ह  9  57,  8.79,
 10,62  and  10,70  per  cemt.  So,  this  is
 absolutely  normal  and  it  is  bound  to
 happen  because  every  Finance  Commission
 has  to  take  into  account  al!  the  forecasts
 made  by  the  States.  They  find  out  a
 yardstick,  a  norm,  they  apply  that  norm
 and  when  asa  result  of  the  devolution

 ।
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 over  a  period  of  five  years,  the  situation
 of  the  State  improves  a  little  bit,  in
 the  next  Finance  Commission,  their
 share  will  go  down,  This  is  not  delibera-
 tive

 Yesterday,  while  making  my  introductor
 remarks,  ।  welcome  and  placed  on  record
 our  appregiation  of  giving  weightage  to
 the  factor  of  backwardness  and  the  new
 formula  which  has  been  worked  out  by
 the  Finance  Commission  after  a  good
 deal  of  exercise  and  making  evperiments
 with  various  models,  -  has  given  benefit
 to  a  large  number  of  States,  particularly
 the  poverty  striken  States,

 The  second  point  to  which  I  would  like
 to  draw  attention  is  that  an  attempt  has
 been  made  to  have  ‘pick  and  choose’,
 You  cannot  have  that.  You  cannot  say
 so  that  devolution  part  is  all  right  grand-
 in-aid  part  is  defective,  debt  rehef  is  not
 so  altractive  overdsaft  is  not  acceptable,
 You  cannot  have  this  state  of  affairs,
 When  the  Finance  Commission  makes  a
 recommendation,  they  provide  it  as
 a  package,  and  I  have  accepted  it  as  a
 package,  र

 Charges  have  been  made  that  the  Fina-
 nce  Commission's  recommendations  are
 pro-Union,  pro-Centre,  and  that  charge
 has  been  levied  by  distinguished  Members
 like  Shri  Unnikrishnan  and  Shri  Somnath
 Chatterjee.  [I  cannot  go  into  the  intome-
 tax,  grant-in  aid  etc,  but  ।  am  just  going
 te  the  excise  duty;  page  46-47  of  the  re-
 port  itself,  ।  would  not  take  much  of
 your  time  bscause  ।  have  many  other
 things  to  tell,  but  ।  draw  your  attention
 how  this  scope  of  excise  duty  has  been
 expended  by  each  Finance  Commission,
 When  the  First  Finance  Commission  was
 set  up,  they  included  excise  duty  on  these
 items  in  divisible  pool,  The  items  were
 tobacco  including  cigarettes  ‘nd  cigars,
 matches  and  vegetable  products.  Only
 three  items,  The  second  Finance  Com-
 mission  have  er  larged  the  list  by  including
 sugar,  tea,  coffee,  paper  and  vegetable
 non-essential  oils  and  they  reduced  the
 share  also  to  25  per  c=nt  from  40  per  cent,
 The  Third  Finance  Commission  went  one

 step  further  and  suggested  all  the  excis-
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 able  commodities  excluding  those  commo-
 dities  where  excise  duty  is  less  than  Rs.  30

 Jakhs,  Excluding  that,  the  entire  range
 Of  excisable  commodities  are  included,
 The  Forth  Finance  Commission  went  stil}
 One  step  further  by  saying  that  there
 should  not  be  any  limit  of  Rs.  50  lakhs
 and  each  and  every  item  which  is  included
 in  the  excite  classification  should  be  brou-
 ght  within  the  divisible  pool,  The  6th  Fin-
 ance  Commission  have  included  the  special
 excise  duty  also,  which  was  earlier  in  the
 exclusive  jurisdiction  of  the  Union  Gover-
 nment,  The  Seventh  Finance  Commission
 have  increased  the  share  from  20  to  40  per
 cent,  The  Bight  Finance  Commission  has
 increased  the  share  from  40  to  45  per  cent,
 That  5  per  cent  may  not  be  distributed  to
 all  the  states,  but  anyway,  it  is  going  from
 the  Union  to  the  States  and  the  net  result
 is  that  the  Centre's  share  is  getting  redu-
 ced  from  60  to  55  per  cent  and  the  States’
 share  is  increasing  from  40  to  45  per  cent,

 What  is  the  contribution  of  the  excise
 duty  today  in  the  tota)  revenue  ?  Out  of
 Rs  23,000  crores  of  tax-revenue,  inore
 than  Rs.  11,000  crores  are  coming  from
 excis¢  duty  alone,  Therefore  how  can
 one  come  to  the  conclusion  that  the  re-
 commendations  of  the  Finance  Commi-
 ssion  are  pro-Union  7

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  (Calcutta  South)  :  How  many
 commodities  are  taken  out  of  the  sales
 tax  ?

 SHRI  PRANAB  MUKHERJEE  :  Only
 three,

 SHRI  SATYASADHAN  CHAKRA-
 BORTY:  Yes,  But  they  are  very  imp-
 ortant.

 SHRI  PRANAB  MUKHERJEE  :  ।
 have  studied  it.  The  growth  of  the  excise
 duty  is  more  than  200  per  cent  vertically
 and  it  is  expending-horizontally  including
 all  these  commodities,  This  matter  has  al-
 ready  been  discussed  in  the  Kamalapathi
 Tripathi  Report,  and  therefore  let  us  not
 open  that  subject  again,  How  much  addi-
 tional  benefit  they  are  getting  out  of  the
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 excise  duty  in  lieu  of  the  sales  tax  and
 what  they  would  have  realised  if  it  has
 remained  as  safes  tax,  one  could  Calcu  ta.
 One  concrete  example  I  can  give,  I  was
 realising  excise  duty  on  electricity  every
 year,  butin  this  year’s  Budget,  I  have
 transferred  it  and  given  Rs,  120  crores  to
 the  States  and  ।  would  like  to  see  how
 much  the  States  would  realise  in  19%6-87,
 So,  let  us  not  goto  that  aspect  There-
 fore,  my  contention  is  that  so  far  as  the

 recommendations  of  the  Finance  Commi-
 ssion  are  concerned,  they  are  niether  pro-
 centre  nor  pro-States.  Rather  it  is  pro-
 State,  Government  has  accepted  the  re-
 commendations  of  the  Finance  Commi-
 ssion,  I  would  not  have  cited  the  exam-
 ple  but  for  the  criticism  which  has  been
 made,  But  ।  will  have  to  cite  since  it  has
 been  made.  It  has  been  said  that  the
 Finance  Commission's  recommendations
 are  mandatory,  or  rather  ।  would  not  use
 the  word  ‘mandatory’,  but  by  and  large
 Government  should  accept  the  recommen-
 dations  of  the  Finance  Commission.  ।
 have  also  accepted  these  recommendations,

 |

 Sir,  now  the  question  comes—"Why
 have  you  not  implemented  the  recommen-
 dations  from  the  year  1984.0  85  ?.  Itisa
 million  dollar  question,  And  if  1  just
 analyse  the  conclusions  of  the  hon,  mem-

 bers,  they  have  pointed  out  10  me—

 (a)  ।  would  have  been  marginal  if  ।
 made  the  adjustments,

 (७).  ।  had  sufficient  time  to  make  the

 adjustments,  and

 (c)  Even  this  adjustment  is  possible,

 Sic,  1  made  one  point  quite  clear  yestcr-

 day,  that  Finance  Commissions  do  not
 create  any  resources,  Finance  Commi-
 ssions  make  recommendations  regarding

 existing  resources,  (ax  revenues,  and  how

 they  are  to  be  distributed  Therefore,
 merely  with  the  recommendations  of  the
 Finance  Commission,  no  new  resource  15

 being  created.  What  would  have  happe-
 ned  if—let  us  take  a  posit’on,  4  hypothe-
 tical  position—the  recommendations  of  the
 Finance  Commission  had  been  made  avail.
 able  to  us  in  the  month  of  November  1983,
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 when  we  were  formulating  the  budget?  My
 Excise  duty  would  have  remained  at  Rs.
 11,000  crores,  if  ।  did  not  want  to  increase
 my  tax,  My  deficit  would  have  been  Rs.
 1762  crores,  My  capital  receipt,  “कटी,  I
 calculated  and  computed  from  various
 sources,  would  have  remained  at  around
 Rs,  38,000  crores  10  2  39,000  crores.
 What  1  woukl  have  done  is  that  I  would
 have  calculated  what  would  be  my  nett  in
 the  Centre,  after  distribution  to  the  States
 at  the  rate  of  45%  excise  duty,  after  giving
 the  grant-in  aid,  After  meeting  all  com-
 mitments,  |  would  have  come  to  know
 that  such-and-such  was  available  to  me
 for  giving  !o  the  States  as  Plan  assistance.
 And  thereafter,  |  would  have  made  the
 Budget.  What  have  I  done  this  year?  ।
 have  stepped  up  the  Plan  assistance  by
 1027,  to  the  extent  of  more  than  Rs  500
 crores.  I  have  given  to  the  States  towards
 adjustinent  of  over-draft,  to  the  extent  of
 Rs,  499  crores.  (Jeter  uptions),  ।  .  Rs
 1,009  crores.  One  thousand  crores  1  have
 given  to  you.  For  that,  ।  need  not  wait
 for  the  recommendations  of  the  Finance
 Commiss.on  or  anybody,  Nobody  asked
 me.  There  is  no  constitutional  obligation
 that  I  will  have  to  give  you  2  50)  crores
 more.  When  I  found  that  ।  could  give
 पाण ड  to  the  states,  ।  told  the  Planning
 Minister  :  **When  the  Plan  discussion
 takes  place,  you  can  tell  them  that  this
 year  ।  can  give  them  10%,  step-up  to  the
 extent  of  Rs,  500  crores  more,”  When  ।
 found,  after  discussion  with  the  State
 Governments,  that  they  could  not  meet
 their  overdraft  responsibility  totally,  ।  told
 them:  ‘*You  meet  it  partly;  ।  am
 meeting  it  partly,”  To  that  extent,  I  gave
 them  Rs.  300  crores.  If  1  had  received
 the  recommendations  from  the  Finance
 Commission  in  November  1983,  instead
 of  doing  it  through  that  route,  I
 would  have  done  it  through  the  normal
 route.

 So,  where  is  the  question  that  I  have
 commiited  थ  day-light  robbery,  and  that
 ।  have  taken  something  with  me,  that 1
 have  kept  something  with  me?  Where
 you  are  getting  these  conceptions  from  ?
 This  is  a  silly  way  of  looking  at  the
 problem.  Who  is  saving  7  Whose  money
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 is  being  saved?  The  resources  are
 common,  The  kitty  is  common,  ।  hes
 been  distributed,  Instead  of  being  distri-
 buted  through  the  Finance  Commission
 route,  it  has  been  distributed  through  the
 route  of  Planning  Commission.  ||  has
 been  distributed  through  the  overdraft
 route,  And  the  same  amount  of  money
 you  have  received,

 SHRI  ह,  BRAHMANANDA  REDDY
 (Narasaraopet)  :  One  small  question,  for
 understanding  it,  The  Plan  assistance  is
 70  loan  and  30%  grant,  for  many  States
 except  the  north-eastern  States  where  it  is
 10%  loan  and  90%  grant.  Therefore,  it

 is  re-payable  over  a  period  of  time.  Of
 course,  you  make  the  adjustment,  so  that
 the  States  can  go  through  their  Plans
 successfully.  ।  have  no  objection,  But
 if  it  is  the  other  case,  it  would  have  been
 largely  devolution,  and  to  some  extent
 re-scheduling  of  debts.  For  instance,
 even  out  of  this  Rs  1400.0  crores  or  Rs.
 1500  crores,  more  than  Rs  350  crores  is
 towards  re-scheduling  of  debts,  ।  just
 want  to  know,

 SHRI  PRANAB  MUKHERJEE  :
 Exactly,  this  is  the  pusition,  That  precisely
 Iwas  going  to  tell  you,  niamely,  that
 you  have  to  take  into  account  that  Rs,
 42,00U  crores  are  available  to  you  this
 year  ठ  ।  result  of  Finance  Commission's
 recommendations—it  is  not  going  to  be
 more,  (Interruptions)

 SHRI  K.P,  UNNIKRISHNAN  :  Ii  is
 nobody's  case.

 SHRI  PRANAB  MUKHERJEE  :  ।  -
 the  case.  Otherwise,  how  can  you  say
 that?  You  have  not  listened  to  the
 speeches  that  ।  have  taken  out  the  money,
 You  have  not  listened  to  the  specches,  but
 द  have  listened.  You  said:  the  Finance
 Minister  has  said  it,  Don’t  say  this.  No-
 body  has  taken  it,

 SHRI  SATYASADHAN  CHAKRA-
 BORTY':  From  our  point  of  view,  from
 the  States’  point  of  veiw,  you  have  taken
 thé  money,  You  are  looking  at  it  from
 your  point  of  -.  (/nterruptions)
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 SHRI  PRANAB  MUKHERJEE  :  I
 am  not  yielding.  The  pvint  ।  -  trying
 to  make  is  that  if  the  Finance  Commis-
 sion’s  recommendations  were  available  to
 me,  1  would  not  have  stepped  up  our
 Plan  assistance,  1  would  not  have  adjusted
 the  overdrafts,  1  would  have  given  the
 States  trough  the  normal  Finance  Com-
 mission  route  which  ।  will  be  doing  next
 year,  any  Finance  Minister  will  be  doing
 next  year,  Therefore,  there  is  no  ques-
 tion  of  getting  any  commission.  Shrimati
 Geeta  Mukherjee  has  given  us  an  example
 saying  that  it  will  be  a  very  simple  adju-
 stment  for  each  State  and  for  22  States,
 their  budgets  should  have  been  recast
 because  there  is  not  a  single  State  whose
 income  tax  share  will  not  be  varied.  They
 had  presented  their  budgets  before  the
 315  March  1984;  if  today  ।  am  to  imple-
 meat  the  recommendations  of  the  Finance
 Commission,  there  will  be  a  change  of
 their  dues  from  the  Centre  so  far  as  in-
 come  tax  ४  cOncerned,  so  far  as  excise
 duty  is  concerned.  Somebody  wil!  get
 more,  somebody  will  get  Jess,  but  there
 will  not  be  a  single  case  where  the  amount
 will  remain  exact.  Therefore,  the  States
 which  are  getting  more  can  spend  it  more
 easily;  there  is  no  problem  of  spending.
 (Interruptions)  If  you  have  not  understood
 it,  I  will  not  be  able  to  teach  you  here,
 The  problem  is  that  the  Finance  Commis-
 sion  has  made  a  new  devolution  formula
 for  income  tax  and  excise  duty  where  in-
 stead  of  population  they  have  given
 weightage  ७0  backwardness  According
 to  the  71h  Finance  Commission,  income
 taxes  are  distributed  on  the  basis  of  10
 per  cent  collection  and  90  per  cent  on
 population.  Now,  the’  Finance  Commis-
 sion  has  made  a  recommendation  that  10
 per  cent  on  contribution  (as  mentioned  by
 assessment)  out  of  that  90  per  cent,  25
 per  cent  Oo  population,  2  per  cent  on
 inverse  p  capita  income,  50  per  cent
 from  the  distance:  of  the  highest  per  capita
 income  to  the  lowest  per  capita  income,
 Therefore,  the  amount  which  they  gain
 out  of  Rs.  1600  crores  of  income  tax,  will
 vary  and,  therefore,  they  will  have  to  re-
 cast  their  budgets,

 SHRI  SUNIL  MAITRA:  (Calcutta
 North  East)  :  Marginal,

 शाए,  (M)

 SHRI  PRANAB  MUKHERJEE  :  There
 is  no  question  of  marginal  adjustment,  है
 am  not  yielding.

 MR,  DEPUTY  SPEAKER?  He  is  not

 yiekling,  Let  him  finish  it.

 SHRI  SATYASADHAN  CHAKRA-
 BORTY :  4  is  misleading  the  House,
 The  various  would  have  becn  marginal,
 Did  you  consult  the  States  for  which  you
 are  talking  now  ?

 SHRI  PRANAB  MURHERJEE  :  ।  ‘
 ब  very  funny  thing,  ।  do  not  know  how
 to  proceed  with  it.  These  gentlemen,  are
 accustomed  to  live  in  fiction  and  when
 they  are  confronted  with  facts,  they  react
 in  this  way.  Unferreptions

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  :  1  am  giving  you  the  facts  He
 is  misleading  the  House,

 SHRI  PRANAB  MUKHERJEE  :  Even
 if  it.  ७  ।  small,  amount,  गे  fs
 irrelevant  to  me.  Each  and  every  State
 budget  is  to  be  recast  This  is  my  simple

 point,  Their  plans  are  to  be  recast.  if
 ह  accept  it  today  that  [will  implement  it,

 where  from  are  we  getting  the  rescurces?  Is

 Parliament  going  to  jecommend  to  me

 that  you  impose  Rs.  1400  crores  worth
 taxes,  Rs.  1400.0  crores  additional  deficit
 financing  हैं.  am  putting  this  question
 bluntly  to  the  Members  of  Parliament,

 And  for  whom  ?  Much  has  |  टा  made

 about  West  Bengal,  a  very  big  case
 as  if

 they  would  have  created  wonder,  if  they
 would  have  received  this  much  amount  of

 money.  Yesterday,  Mr,  Somnath  Chatter~_
 jee  used  this  certificate  given  by  meio  a

 Press  Conference  that  the  West  Bergal
 resource  mobilization  is  wonderful,  ।

 said,  they  had  surplus,  they  had  a  target
 of  their  resource  mobilization,  What

 was

 the  position  when  the  plan  was  finalised  ?

 At  the  beginning  of  the  6th  Plan,  ।  was

 decided  that  West  Bengal’s  plan  would  be

 Rs.  3500  crores  and  their  balance  from

 current  revenue  after  deducting  the  short-

 fall  in  State  Electricity  Board  and  the

 Road  Transport  Corporation  would  be

 Rs.  699  crores  plus  ;  and  they  said  that
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 they  will  mop  up  additional  resources  of
 Rs,  32  crores,  So,  Rs.  830  crores  +
 Rs,  32  crores=  Rs.  1212  crores  they  will
 contribute  -०  the  plan,  30  far  as  2  800
 crores  is  concerned,  additional  resource
 mobilization,  what  the  State  has  done  is
 really  good.  I  would  say  from  Rs,  512
 crores,  they  have  increased  to  Rs_  799
 crores,  almost  Rs,  300  crores  more  they
 have  made  additional  resource  mobiliza-
 tion,  This  pait  of  the  certificate  he  show-
 ed  yesterday,  But  what  about  the  balance
 from  the  current  revenue?  They  have  to
 give  Rs  6०  crores+plus,  and  they  are
 giving  minus  Rs.  957  crores,  and  in  the
 reserve  insicad  of  plus  Rs  1212  crores  the
 State  is  ending  with  minus  Rs  138.0  crores,
 No  doubt,  very  wonderful  performance,

 Now  coming  to  the  area  of  the  State
 Plan  as  1  mentioned  above,  it  was  decided
 that  West  Bengal’s  Pian  would  be  Rs.
 3500  crores,  firs  year  their  Plan,  finalised
 was  Rs  575  crores.  Actual  Rs,  420
 crores.  Mr,  Narayan  Choubey  should
 note  this  figure,

 AN  HON,  MEMBER:  Why  -.
 Narayan  Choubey  alone  ?

 SHRI  PRANAB  MUKHERJEE:  He
 was  referring  to  this,

 The  State’s  own  contribution  is  Rs,  73
 crores,  plus  Centre's  contribution  on  the
 main  four  heads  central  assistance  directly,
 market  borrowing  negotiated  joans,  and
 deficit  with  the  Reserve  Bank  of  India,  all
 taken  together  out  of  Rs,  ण0  crores
 actual  plan,  their  own  contribution  Rs,  73
 crores,  Centre's  contribution  is  Rs.  347
 crores,  in  1980-81,

 In  1981-82  actual  outlay  is  Rs.  638
 crores,  that  is  the  approved  outlay,  actual
 performance  Rs.  454  crores,  States  contri-
 bution  minus  Rs.  4  crores,  and  Centre's
 contribution  Rs.  458  crores,

 In  1987-83  actual  outlay  approved
 Rs.  49  crores,  actual  performance  Rs.  448
 crores,  State's  contribution  minus  Rs,  36
 crores,  Cenire’s  contribution  Rs,  484
 crores,
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 1983-84  figures  are  oot  yet  available.
 And  I  do  not  know,  when  they  will  be
 available.  And,  I  am  to  listen  from
 them  that  we  are  discriminating  against
 West  Bengal  and  there  is  high-way  rob-
 bery,  I  leave  it  to  the  conclusion  of  the
 House,  what  wonderful  performance  is
 being  shown  by  that  State,

 The  next  question  raised  क  connection
 with  this  is  why  we  are  not  synchronising
 with  the  Pian,  Wonderful  arguments
 were  put  forward  by  Prof,  Madhu  Dand-

 Did  [  disrupt
 it?  ।  was  disrupteJ  by  the  Janata  Party
 Government.  [  am  saying  why  synchroni-
 sation  did  not  take  place.  After  te  avai-
 lability  of  the  Seventh  Finance  Commis-
 sion’s  report  and  when  they  brought  the
 wonderful  concept,  the  wonderful  concept
 of  the  Rolling  Plan,  since  then  it  started,
 that  disruption,  Anji  we  are  left  with
 this  situation,  It  has  been  made  out,
 Mr.  Somnath  Chatterjee  said,  it  has  never
 happened  in  the  history  of  this  country
 that  the  recommendations  of  the  Finance
 Commission  have  been  restricted  to  a
 Jimited  number  of  years,  He  has  conve-
 niently  forgotten  that  Rajamannar  Com-
 mision  recommendations  were  limited  to
 three  years,  Therefore,  nothing  has  been
 done  in  this  matter,  in  respect  of  impte-
 menting  of  the  Eighth  Finance  Comniiss-
 jon's  recommendations  that  is  unheard  of,
 which  did  never  happen.  1  am  not  a
 jawyer,  [am  not  going  into  the  legal
 aspects  Of  it.  If  you  are  so  sure,  what
 prevents  you  from  going  to  the  court?
 Nobody  prevents  you.  If  you  consider
 that  it  is  unconstitutional,  or  against  the
 letter  and  spirit  of  the  Constitution,  what
 are  (bt  leiter  and  the  spirit  of  the  Con-
 stitution  ?  If  the  letter  and  spirit  of  the
 Constitution  are  that  the  Commission
 should  look  into  it,  and  make  their  recom-
 mendation,  and  if  the  Finance  Commis-
 sion  take  the  indication  from  Mr,  Satish
 Agarwal  that  every  Finance  Commission
 would  increase  at  least  minimum  10  per
 cent  in  the  devolution  in  excise  duty,  that
 means  60  per  cent  in  the  next  Finance
 Commission,  and  so  on  and  after
 some  five  Finance  Commissions
 the  Centre  would  be  left  with  zero,
 It  is  quite  logical  that  if  Seventh  Finance
 Commission  increases  it  from  2  to  40
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 per  cent,  Eighth  Commission  increases  it
 by  10  per  cent,  the  Ninth  one  increases  it
 by  10  per  cent,  ultimately  you  will  reach  a
 figure  where  nothing  would  be  left,

 SHRI  SATISH  AGARWAL  :  You
 will  include  corporation  tax,  customs  tax,
 etc,  You  are  taking  it  too  far,

 SHRI  PRANAB  MUKHERJEE  :  ।  am
 talking  of  excise  duty,  1  a  situation
 like  that,  whoever  will  be  the  Finance
 Minister,  he  will  have  to  say  sorry  he
 cannot  doit.  It  is  not  a  question  of
 distribution  of  words,  it  is  a  question  of
 distribution  of  money.  When  the  ques-
 tion  of  distribution  of  money  comes,  the
 most  important  part  is  availability,  But
 you  are  trying  to  board  a  train  which  has
 not  arrived  at  all  You  are  talking  of
 distribution  of  resources,  but  the  resour-
 ces  are  not  visible.  If  the  resources  were
 visible  and  I  could  have  accepted  the
 recommendations  in  their  entirety
 knowing  fully  well  that  my  share  would
 come  down  to  the  extent  of  five  per  cent
 aod  I  am  not  to  meet  much  larger  liabi-
 lity  towards  grants-in-aid,  there  would  have
 been  no  hesitation.  Instead  of  stepping
 up  your  plan  assistance  or  giving  you
 through  the  overdraft  and  having  constant
 trouble  with  you,  I  could  have  done  it,
 But  simply  is  not  possible  ta  do  it  in  the
 voidst,

 An  argument  which  Mr,  Unnikrishnan
 and  Mr.  Somnath  Chatterjee  raised  was
 that  you  received  the  report  On  30th
 April  and  Parliament  was  in  session  upto
 10th  of  May,  why  did  you  not  do  it?
 Actually  I  received  it  on  4th,  because  the
 President  was  in  Maxico  and  the  Commi-
 ssion's  report  should  be  presented  to  the
 President.  And  ।  cannot  take  it  back
 from  the  President.  Even  in  his  absence,
 it  cane  be  presented  to  his  office,  Even
 if  1  would  have  received  it  on  30th  April,
 simply  you  cannot  expect  that  within  10
 days—at  the  same  time,  by  quoting
 Supreme  Court  judgment  Mr.  Somnath
 Chatterjee  advised  me  that  |  should  give
 due  consideration,  |  must  apply  my  mind
 and  there  should  be  judicious  application
 of  mind  and  I  should  complete  the  whole

 procedure  within  10  days.  That  is  the
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 reason  why,  you  will  recollect,  on  4th,
 Sth  and  6th,  around  that  time, I  gave  a
 fiat  to  the  recommendations  of  the

 sinterim  report  through  appropriate  legis-
 lations,  Therefore,  this  argument  is
 nothing  new  that  we  did  not  take  Parlia-
 ment  into  confidence,  ।  told  Parlia-
 ment,  So,  my  contention  is  that  it
 would  be  wrong  to  come  to  the  conclu-
 sion  that  we  have  by  passed  the  Finance
 commission's  recommendations  or  we
 have  taken  them  so  casually.

 One  more  point  I  would  like  to  draw
 your  attention  to.  There  also,  ।  am
 sorry,  ।  have  to  refer  to  West  Bengal.
 Are  we  not  going  to  give  premium  to  the
 States  indulging  in  and  encouraging  more
 and  more  deficit  ?  What  has  the  Finance
 Commission  done  ?  They  have  taken
 the  hard  reality  into  account,  I  do
 appreciate  that  they  have  no  other  option
 but  to  be  realistic.  But  how  could  you
 justify  it  2?  One  can  understand
 Meghalaya  or  Manipur  But  how  can
 you  justify  a  large,  developed  State  and
 which  is  fifth  from  the  point  of  view  of
 per  capita  income  ?  ।  again  refer  to
 page  158  forthe  information  of  the  hon,

 Members  Where  per  capita  SDP  on  an
 average,  76-/9  basis  has  been  given,  you
 will  find  that  West  Bzngal  has  the  fifth
 highest  per  capita  i  mcome  i.e,  Ks,1247,
 And  Bihar  is  the  lowest  with  Rs.  755.
 Bihar  is  not  in  the  grants-in-aid  list,
 Why  then  West  Bengal  which  is  the  fifth
 highest  State  in  per  capita  income,  has
 gone  in  for  grants-in-aid  and  what  have
 they  done  with  this  money  ?  Of  all  the
 22  States  West  Bengal  is  the  only  State
 which  is  not  reaching  the  plan  target  in
 nominal  terms.  They  are  bringing  the
 grants-in-aid  list,  The  Centre  is  respon-
 sible  for  everything.  If  their  food  pro-
 duction  goes  down  from  90  lakh  tonnes
 to  56  lakh  tonnes,  the  Centre  is  respon-
 sible.  Therefore,  all  these  things  we  are
 tired  of  hearing...,.,  (Interruptions)

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  :  Thisis  all  misleading  the
 House,  Sir,  He  is  taking  advantage  of  his
 position.  I  have  the  food  production  figure
 with  me.  He  is  a  pastmaster  in  mis-
 leading  the  House,
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 SHRI  PRANAB  MUKHERJEE:  The
 State  has  been  brought  down  to  such  a
 level......  interruptions)

 SHRI  SATYASADHAN  CHAKRA-
 BORTY :  You  should  not  go  down  to
 such  a  level......  (Interruptions)

 SHRI  PRANAB  MUKHERJEE  :  I  am
 not  =  yielding......(/aterruptions)  1.  am
 sorry  ७0  point  out  that  perhaps  the  State
 has  reached  a  point......(/nterruptions)

 MR.DEPUTY-SPEAKER :  When  any
 hon,  Member  ora  Minister  speaks,  any
 other  Member  of  the  House  has  to  get
 up  and  ask  the  Minister  whether  he  is
 yielding  7  If  he  is  not  yielding,  then  that
 Member  should  not  ask  anything.  You
 hear  the  Government's  reply,

 SHRI  PRANAB  MUKHERJEE :  My
 last  point  is  about  the  Centre-State
 relations......Cinterruptiens)

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  :  We  are  discussing  the
 recommendations  of  the  Finance  Commi-
 ssion,  The  question  is..,...(/aterruptions)

 +

 SHRI  PRANAB  MUKHERJEE  :  I
 have  not  yielded,  He  may  speak  bul......
 (  Interruptions}

 ,  MR,  DEPUTY-SPEAKER  :  Mr,
 Satyasadhan,  if  on  every  point  every
 Member  gets  up,  how  can  I  conduct  the
 proceedings  ’  Many  points  that  are
 being  spoken  may  not  be  liked  by  you,
 may  not  be  palatable  to  you  but  you
 have  to  be  tolerant  and  here  the  Govern-
 ment's  point  of  view  completely.

 SHRI  PRANAB  MUKHERSEE:  My
 point  is  very  simple......(Jnterruptions).

 MR.  DEPUTY:  SPEAKER  :  Please  sit
 down  all  of  you,  Procedure  is  the  same
 for  all.....,  (interruptions)

 PROF.  RUP  CHAND  PAL:  He  is
 casling  aspersions.,,  (Interruptions),
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 SHRI  PRANAB  MUKHERJEE  :  I
 am  not  casting  apy  aspersions  on  any-
 body.  The  type  of  Janguage  these
 gentlemen  are  using,  talks  of  their  own
 culture...  (  lnterruptions)

 MR  DEPUTY-SPEAKER  ;  If  the
 Members  do  not  want  the  Minister  to
 reply,  है  can  stop  him.

 SHRI  SATYASADHAN  CHAKRA-
 BORTY :  He  should  reply  but  unnece-
 ssarily  he  is  attacking  a  State  Govern-
 ment,  He  should  stick  to  the  recommen-
 dations  ....  (int  rruptions)

 MR,  DEPUTY-SPEAKER  :  He  can-
 not  speak  as  you  like,  हू  am  ”  sorry.
 All  of  you  sit  down.  If  the  Opposition
 does  not  want  that  the  Minister  should
 reply,  ह  will  ask  him  not  to  reply,

 SHRI  SATYASADHAN  CHAKRA.
 BORTY  :  He  should  reply.

 MR,  DEPUTY-SPEAKER  :  If  the
 House  cannot  be  conducted  in  an  orderly
 menner,  I  will  ask  the  Minister  to  sit
 down......  int  rruptions)

 SHRI  SATYASADHAN  CHAKRA-
 BORTY :  We  are  not  ready  to  hear
 election  speech.  He  should  talk  about
 the  recommendations,

 MR,  DEPUTY-SPEAKER  :  He  can
 speak,  he  has  got  freedom  of  speech,  If
 you  do  not  like  them,  you  can  reject
 them.  ह

 SHR!  PRANAB  MUKHERJEE  ;  ।
 am  giving  you  a  word  that  ।  am  not
 going  to  talk  of  West  Bengal  because  it  is
 beyond  redemption.

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  :  This  is  also  part  of  the  elec-
 tion  speech,

 MR.  DEPUTY-SPEAKER:  He  has
 agreed,  You  do  not  want  him  to  touch
 West  Bengal,  he  has  agreed,  He  is  not

 -
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 touching  West  Bengal  because  you  are
 very  much  sensitive...  ,(Jnterruptions)

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  :  He  is  ina  sinking  ship,  so  he
 thiks  that  every  ship  is  sinking.  Let
 him  stick  to  the  secommendations......
 (/nterruptions),

 19  hrs,

 SHRI  PRANAB  MUKHERJEE  :
 Everybody  knows  that  we  went  to  IMF,
 Moreover,  everybody  knows  that  we  have
 come  out  of  the  IMF,  belying  ail  the
 prophesies  and  forecasts  of  Prof,  Chakra.
 borty  and  his  friends  .,...(/ut.  rruptivus)
 ।  am  sorry,  you  have  provoked  me  to  say
 थ  this,  The  wonderful  part  of  स  -
 1  know—I  am  not  mentionirg  the  name
 of  any  State—  I  know  of  a  State  Govern-
 ment,  whose  Deputy  Chief  Minister  in
 1967  decided  —Shri  Chavan  was  then  the
 Home  Minister  and  he  had  a  lot  of
 problems—to  meet  President  of  the
 World  Bank,  Mr.  MacNamara,  during  his
 visit  10  a  part  of  this  country,  I  found
 to  my  utter  surprise  and,  te  some  extent

 a  little  amusement,  that  this  gentleman
 has  gone  and  met  one  of  the  much  junior
 officers  of  the  same  world  Bank.........
 Cnterruptions)  1  do  appreciate,  things
 change......(/mterruptions).

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  :  You  can  invite  non-resident
 Indians......  (/nterruptivns)

 SHRI  PRANAB  MUKHERJEE  :
 These  are  all  inconvenient  questions  and
 if  you  provoke  me  I  will  have  to  mention
 them,  Otherwise,  ।  would  not  have
 brought  them,,,...(/nterruptions)

 Now  Lcome  to  the  last  point,  the
 Centre-State  relationship,  Strictly  spea-
 king,  it  is  not  within  the  puriew  of  the
 Finance  Commission,  pr  for  us  to
 comment  on  it.  Still,  the  Finance
 Commission  has  to  function  within  the
 constitutional  parameters,  within  the
 terms  of  reference,  Naturally,  we  do

 think  that  at  this  juncture,  when  another
 high-power  Commission  is  looking  into  it,
 the  Finance  Commission  should  look  into

 SRAVANA  18,  10  (SAKA)  81h  Fin’  Comm.  Rep.  S02
 ete.  (M)

 the  fiscal  part  of  the  problem,  5111,  we
 have  accepted  all  the  recommendations  of
 the  Finance  Commission,

 Icould  not  accept  it  from  1984-85,
 ।  would  have  been  happy  if  1  could
 accept  it  because,  in  that  case,  all  this
 haltagulla  would  ‘hot  have  been  necessary.
 But,  it  was  not  possible,  It  was  men-
 tioned  earlier  that  the  earlier  Commission
 had  done  it,  What  was  the  amount  in-
 volved  then?  It  was  Rs,  41  crores,
 This  time  it  is  Rs,  1,400  crores..,...
 (interruptions)  1  will  give  you  an  exam-
 ple,  .If  Prof.  Chakraborty  comes  to  me
 in  the  evening  and  asks  me  “I  want
 Rs.  10",  1  can  give  him  Rs  10  in  the
 evening.  But  if  he  asks  me  “you  give
 me  Rs,  1,000",  at  dead  of  night,  I  can-
 not  give  it  to  him  he  will

 have  to  wait.
 This  is  just  like  that.

 If  it  was  a  small  amount  of  money  and
 if  there  was  no  disruption,  it  could  have
 been  done,  Because,  every  State  would
 be  affected  by  it;  some  would  get  more
 and  some  less.  You  place  yourself
 in  the  position  of  a  State  like  Maha-
 rashtra,  which  will  get  X  amount  as  share
 of  incometax,  as  per  the  devolution  which
 is  applicable,  as  per  the  recommendations
 of  the  Seventh  Finance  Commission  for
 1984-85.  Suppose  I  tell  them  in  the
 month  of  August  that  they  will  get  Rs.6L
 crores  less  than  what  ।  am  giving  them,
 it  will  create  a  lot  of  difficulties  for  them,
 Because,  ।  cannot  create  any  money,
 That  point  ।  have  made  clear,  Today,
 at  this  juncture  of  time,  when  the  rate  of
 inflation  is  reasonably  high,  wheo  we  are
 going  to  have  a  discussion,  you  are  going
 to  accuse  me  and  you  are  not  going  to
 spare  me,  that  the  money  supply  has
 increased,  and  surely  you  are  not  going
 to  recommend,  over  Rs,  1700  crores,  to
 have  an  additional  Rs.  140  crores.  ।  is
 simply  not  possible  by  collecting  resources
 by  administered  prices  at  this  juncture  or
 by  taxes

 From  where  is  the  money  to  come  ?
 It  is  not  coming  from  heaven,  All  our
 speeches,  or  good  wishes,  er  wishful
 thinking  are  not  generating  resources,
 So,  the  existing  resources  have  to  be

 *
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 distributed,  This  is  precisely  the  reason
 why  I  could  not  accept  the  recommen-
 dation  of  the  Finance  Commission  to  be
 implemented  from  -  April,  1984,

 In  regard  to  the  overdraft,  |  think I
 should  not  speak  on  it.  Otherwise,
 again  the  heat  will  be  generated,

 SHRI  SATYASADHAN  CHAKRA-
 BORTY :  West  Bengal  is  getting  less
 now,

 (Interruptions)

 SHRI  PRANAB  MUKHERJEE:  And
 that  too  because  of  म  releasing  the
 advance  Central  assistance,  and  ways
 and  means  advances.  So,  all  these
 advances  I  have  made  in  order  to  clear
 the......  (Interruptions),  Listen,  Prof.
 Chakraborty,  don’t  get  excited.  As  per
 the  practice,  we  cannot  keep  overdraft  on
 Ist  of  July  So,  on  30th  June,  which-
 ever  States  have  overdrawn,  on  behalf  of
 the  Government  of  States,  we  pay  to  the
 Reserve  Bank  to  clear  the  States’  over-
 draft  and  in  the  process  of  doing  that,
 sometimes  ।  am  to  give  advance  share  of
 taxes,  ways  and  means  advances,  and  in
 your  State  we  had  to  do  both  and  that
 way  we  have  been  able  to  reduce,  That
 is  a  different  things,  1  am  not  going  into
 that  aspect,

 On  only  one  point  |  would  draw  the
 attention  of  the  House  which  has  been
 commented  on  by  this  Finance  Commi-
 ssion  and  which  has  been  very  bitterly
 commented  on  by  the  Fifth  Finanee
 Commission,  and  they  have  gone  to  the
 extent  of  saying  that  it  is  practically.  the
 violation of  Article  293  of  the  Constitu
 tion,

 SHRI  0  NARASIMHA  REDDY  :
 Mr.  Deputy-Speaker,  Sir,  may  I  request
 the  hos,  Minister,  who  has  been  thro-
 wing  sufficient  light  on  West  Bengal
 finances,  to  throw  some  light  on  Aodhra
 Pradesh  finances  also  2

 SHRI  PRANAB  MUKHERJEE:  इ
 most  respectfully  submit  that  it  is  not  my
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 case  at  all  against  any  State  because,  after
 all,  if  the  planning  in  one  State  fails,  it
 recoils  on  me,  But  at  the  same  time,  ह
 will  not  expect  that  I  should  be  unneces-
 sarily  accused.  If  you  did  not  accuse  me
 unnecessarily,  if  you  did  not  call  that  it
 is  highway  robbery,  if  you  didnot  use
 the  phrase  that  the  Finance  Commission
 Members  are  “lackeys”  and  ‘time
 servers',  I  would  never  have  reacted.
 But  I  am  sorry  to  say  that  you  have
 compelled  us  to  react  We  wanted  to
 solve  the  problem,  we  wanted  to  extend
 the  hand  of  cooperation  and  you  thought
 that  you  can  twist  my  arm  and  this  is  the
 attitude  that  has  created  a  problem  like
 this.  Otherwise,  what  are  the  reasons  7
 The  Commission  which  had  taken  into
 account  all  the  problems  of  a  State  810
 just  on  the  dock  today  because  you  want
 10  pick  and  choose.  What  is  म  your
 memorandum  which  you  have  submitted
 to  the  President  7  You  said  on  devolu-
 tion  the  Finance  Commissicn’s  recom-
 mendation  is  all  right  about  your  grant-
 in-aid  the  Finance  Commission's  recom-
 mendation  is  all  right,  about  overdraft  it
 is  totally  unacceptable,  Can  you  take
 that  position  ?  Can  you  pick  and
 choose  ।  Then  I  can  also  pick  and
 choose  Another  person  also  can  pick
 and  choose,  We  cannot  have  that  atti-
 aude.  This  is  the  point  I  wanted  to
 clear,  So,  Ido  hope  that  it  would  be
 possible  for  us  to  remove  the  problems  of
 the  States  to  a  considerable  extent,

 Ono  one  point  I  wonld  like  to  draw
 your  atiention,  Mr,  Agarwal  and  others
 have  also  made  it  quite  clear  that  gradu-
 ally,  not  only  in  absolute  terms-  from
 Rs_  20,000  crores  it  has  gone  to  -  39,000
 crores,  But  ।  vou  look  at  the  total
 transfer  of  the  resources  and  when  you
 talk  of  the  transfer  of  the  resources,  you
 will  have  to  take  into  account  taxes,  you
 will  have  to  take  into  account  market
 borrowing,  you  will  have  to  take  imto
 account  grant  in  aid,  you  will  have  tu
 take  into  account  facilities  provided  in
 debt  re-scheduling—all  these  taken  into
 account  both  in  absolute  terms  and  in
 terms  of  percentage,  is  has  increased,  and
 even  in  the  early  Sixtics  it  was  24  per

 cent  and  today  it  is  36  per  cent,  I  do
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 hope  that  it  would  be  possible  for  the
 States  to  overcome  their  problems  and  on
 our  behalf  ।  can  tefl  you,  the  Government
 of  India  has  no  intention  to  discriminate
 ary  State,  Whatever  is  possible  within
 the  constraints  is  being  done,  but  some-
 times  you  feel  that  there  is  some  hidden
 area  from  where  we  can  generate  resources.
 There  is  no  such  thing.  You  have  con-
 Straints,  I  have  constraints  and  ह  men-
 tioned  about  it  that  my  leverage  is
 extremely  fimited  म  the  sense  that  it  is
 true  that  most  of  the  responsibilities  of
 the  developmental  projects  lie  with  the
 States,  but  at  the  same  time  it  is  equally
 true  that  when  the  Centre  takes  some
 Project,  either  power  project  or  coal
 mining  Or  a  major  industrial  project,  it  is
 not  located  in  air,  it  is  located  in  some
 State.  The  States  get  benefit  out  of  the
 Central  projects  also,  There  is  no  such
 thing  as  ‘Centre’  which  is  out  of  any
 State.  It  may  be  State  A,  B,C  or  1,
 But  definitely  it  is  ७०  be  located  in  some
 States,  ’

 So  far  as  the  non-developmental
 expenditure  of  Centre  is  concerned,  we
 are  trying  todo  it,  The  Finance  Com-
 mission  has  been  most  impartial  and  even
 in  the  presence  of  Shri  Chavan,  I  would
 say  it  has  been  impartial  at  the  cost  of
 the  Union  to  some  extent  because  he  has
 not  accepted  my  forecast  as  he  has  not
 accepted  the  forecast  of  the  State  Govern-
 ments.  He  applied  the  unifprm  yardstick
 in  assessing  the  progection  of  income  and
 expenditure  of  States  and  the  Centre  over
 a  period  of  five  years.  It  would  be
 difficult  for  the  Finance  Minister  to
 ensure  how  he  can  adhere  to  the  norms
 prescribed  by  the  Finance  Commission  in
 regard  to  Defence  Expenditure,  in  regard
 to  subsidies,  Dut  as  it  is  a  high  powered
 Commission,  it  is  an  expert  body,  it  has
 applied  its  mind  and  applied  judiciously,
 We  have  &ccepted  it.  Tcannot  take  the
 position  that  as  part  of  it  is  inconvenient
 to  me,  so  I  could  not  accept  it,

 With  these  words,  है  once  again  express
 my  gtatitude  to  the  Members  for  making
 their  comments,

 MR  DEPUTY-SPEAKER  :  Some
 hon,  M.mbers  have  moved  some  amend-

 -
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 ments,  1  would  put  afl  of  them  of  the
 vote  of  the  House.

 Allthe  Amendments  were  put  and  negatived.

 SHRI  SATYASADHAN  ‘TCHAKRA-
 BORTY:  The  Finance  Minister  has  said
 something.  {  want  to  Say  to  the  Finance
 Minister  that  we  do  not  want  mercy.  We
 do  not  extend  mercy.  We  want  what  is
 Jegitimate,  what  is  just  and  what  is  due
 to  us

 MR,  DEPUTY-SPEAKER  :  The
 Question  ४  :

 “That  this  House  takes  note  of  the
 Report  of  the  Eighth  Finance  Commis-
 sion  together  with  Memorandum  show-
 ing  action  taken  thereon,  Jaid  on  the
 Table  of  the  House  on  the  24th  July,
 1984°",

 The  motion  was  adopted,

 -  -

 19.13  brs,

 INDIAN  VETERINARY  COUNCIL

 BILL—Coned,

 MR.  DEPUTY-SPEAKER  +:  Day
 before  yesterday,  we  could  not  take  up
 Indian  Veterinary  Council  Bill.  Minister
 has  got  to  reply  and  we  have  got  to  put
 that  to  vote.  We  have  got  to  finalise
 it,

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 YOGENDRA  MAKWANA):  I  am

 -  thankful  -०  811  the  hon,  Members  who

 have  participated  in  the  debate,

 Some  amendments  have  been  moved  by
 some  of  the  hon.  Members,  Those
 amendments  were  also  discussed  न  the

 course  of  the  debate,  Mainly,  those

 Members  whe  gave  the  amendments  have

 participated  क  the  debate,  The  main

 thing  which  was  pointed  out  by  them  was

 that  we  were  not  utilising  the  services  Of

 50,000  subordinate  veterinary  men  who


